
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1057 OF 2024 

IN THE MATTER OF: 

Sudhir Kumar Jha         ...APPLICANT 

VERSUS 

Gorakhpur Development Authority & Ors.        ...RESPONDENTS 

INDEX 

Sr. No. Particulars Pages 

1.  Reply on behalf of M/s Lakeverse Private 

Limited alongwith Affidavit 

 

2.  ANNEXURE R-1: True Copy of the 

Incorporation Certificate bearing Corporate 

Identity Number 

U55209UP2021PTC157128. 

 

3.  ANNEXURE R-2: Board Resolution 

authorizing Mr. Alok Agarwal to act on 

behalf of M/s Lakeverse Private Limited. 

 

4.  ANNEXURE R-3: Copy of the Wetlands 

(Conservation and Management) Rules, 

2017. 

 

5.  ANNEXURE R-4: Copy of the Guidelines 

for Implementing Wetlands (Conservation 

and Management) Rules, 2017. 

 

1-29

30-31

32

33-46

47-98

570



6.  ANNEXURE R-5: Copy of Notification 

No.1397/LXXXI/4–2020-06-2018 dated 

December 7, 2020. 

 

7.  ANNEXURE R-6: True copy of the 

Builder's Certificate issued by M/s Sree 

Fabricators, Kakinada dated 24.12.2024. 

 

8.  ANNEXURE R-7: True copy of the Naval 

Architect's Stability Report. 

 

9.  ANNEXURE R-8: True copy of the 

registered Lease/ License documentation 

executed between Gorakhpur Development 

Authority (GDA) and the Company along 

with its true, typed, and translated copy. 

 

10.  ANNEXURE R-9: True copy of the Uttar 

Pradesh Pollution Control Board 

Consolidated Consent to Operate and 

Authorisation dated 25.06.2024. 

 

11.  ANNEXURE R-10: True copy of the Fire 

Safety Certificate dated 08.07.2024. 

 

12.  ANNEXURE R-11: True copy of the Water 

Testing Reports from the Regional Water 

Testing Laboratory, UP Jal Nigam, 

Gorakhpur with the Sample Code 51427 

(C/24/08/21). 

 

99-122

123

124-140

141-175

176-181

182-183

184-186

571



13.  ANNEXURE R-12: True copy of Tourism 

Registration Certificate bearing Registration 

Number GOR/11/TP001/2024. 

 

14.  ANNEXURE R-13: True copy of the 

FSSAI Certification with License No. 

12724031000368. 

 

15.  ANNEXURE R-14: Copy of the Amrit 

Dharohar Implementation Strategy released 

by the Ministry of Tourism 

 

16.  Proof of Service  

 

 

Respondent 

Through 

 

 

AAYUSHMAAN VATSYAYANA 

Advocate for Respondent 

2, LGF, Nizamuddin East,  

New Delhi – 110013 

Email: advocatevatsyayana@gmail.com 

Ph. - 8600912592 

New Delhi  

Dated 

187

188-194

195-198

199

10.09.2025

572



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1057 OF 2024 

IN THE MATTER OF: 

Sudhir Kumar Jha         ...APPLICANT 

VERSUS 

Gorakhpur Development Authority & Ors.        ...RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT FLOAT 24X7 THROUGH 

THE DIRECTOR, M/S LAKEVERSE PRIVATE LIMITED 

MOST RESPECTFULLY SHOWETH- 

1. That vide IA No. 502/2024, the Applicant hereinabove sought to 

implead Float Restaurant based at Platform no. 2, Landmark - Indian 

Flag, Taramandal, Nauka Vihar, Ramgarh Taal, Gorakhpur, Uttar 

Pradesh, through its alleged owner, Mr. Alok Kumar Agarwal, as 

Respondent No. 8 in the present Original Application. This was allowed 

by this Hon’ble Tribunal vide Order dated 06.02.2025.  

A. Incorrect Impleadment of Respondent No. 8 

2. At the outset, it is pertinent to bring to the notice of this Hon’ble 

Tribunal and clarify that the above-referred business, Float Restaurant, 

is a floating restaurant in the name and style of ‘Float 24 x 7’, owned 
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and controlled by M/s Lakeverse Private Limited (hereinafter, the 

Company or the Answering Respondent). The Company is a private 

limited company incorporated under the Companies Act, 2013, bearing 

Corporate Identity Number U55209UP2021PTC157128.  

True Copy of the Incorporation Certificate has been annexed herein and 

marked as ANNEXURE R-1.  

3. That thereafter, this Hon’ble Tribunal vide its order dated 22.09.2025 

was pleased to allow the I.A. No. 637 / 2025 whereby Sh. Alok Kumar 

Agarwal was deleted from the array of parties. That further vide the 

same order this Hon’ble Tribunal was pleased to implead M/s. 

Lakeverse Private Limited, through its directors to represent the case of 

Float 24 x 7. 

4. It is submitted that Mr. Alok Kumar Agarwal is submitting this Reply 

in his capacity as the director of the Company, to address the 

substantive allegations of the Applicant in the Original Application. Mr. 

Alok Kumar Agarwal has been authorised by the Company vide Board 

Resolution dated 12.05.2025 and is well versed with the facts and 

information, and hence competent to swear the present affidavit.  
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True Copy of Board Resolution dated 12.05.2025 has been annexed 

herein and marked as ANNEXURE R-2. 

5. That this Reply is being filed to clarify the factual and legal position 

regarding the Float 24x7 Restaurant’s operations conducted by the 

Company, which are fully compliant with all applicable environmental 

laws and regulations. It is submitted that the allegations made in the 

Original Application against the Company are misconceived, factually 

incorrect, and legally untenable and are vehemently denied by the 

Company. 

B. Applicable Laws 

6. That as notified in Notification No. 1397/81-4–2020-06-2018, dated 

December 7, 2020, Ramgarh Taal lake (hereinafter, Lake) has been 

classified as a Wetland under Rule 3 (b) of the Wetlands (Conservation 

and Management) Rules, 2017 (hereinafter, Wetlands Rules). 

Accordingly, its use must comply with the Wetlands Rules.  

Copy of the Wetlands (Conservation and Management) Rules, 2017 has 

been annexed herein and marked as ANNEXURE R-3. 

7. That the Ministry of Environment, Forest and Climate Change 

(hereinafter, MoEF), pursuant to its mandate under the Environment 

(Protection) Act, 1986, has promulgated the Wetlands Rules to 
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establish a comprehensive regulatory regime for the protection, 

management, and sustainable utilization of wetlands across India. The 

Wetlands Rules serve to safeguard the ecological character of wetlands 

by expressly recognizing and enabling the principle of "wise use," 

ensuring that ecological conservation objectives are balanced with 

community benefit and sustainable development. The Wetlands Rules 

also ensure India’s compliance with the Ramsar Convention on 

Wetlands, 1982 (hereinafter, Ramsar Convention), an international 

environmental treaty dedicated to the "conservation and wise use of all 

wetlands" through local, national, and international actions, to which 

India is a party. It is relevant to note that the Lake has been notified as 

a wetland under Rule 3(b) of the Wetlands Rules and is not a wetland 

designated by the Government of India to the “List of Wetlands of 

International Importance under the Ramsar Convention” under Rule 3 

(a) of the Wetlands Rules. Nevertheless, the Wetlands Rules apply 

uniformly to all designated wetlands. 

8. The aforementioned legal framework has been introduced to ensure 

that conservation efforts that are implemented do not impose blanket 

prohibitions but, instead, enable and support regulated activities, such 

as community-based ecotourism and commercial services with proper 
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environmental safeguards, in alignment with national policy and 

international commitments.  

9. That the principle of sustainable development, as recognized by the 

Hon'ble Supreme Court in a plethora of cases, requires balancing 

environmental protection with legitimate economic activities.  

Accordingly, Rule 4(1) of the Wetlands Rules specifically provides for 

conservation and management of wetlands in accordance with the 

principle of 'wise use'. Rule 4 is reproduced herein for convenience: 

4. Restrictions of activities in wetlands.—(1) The 

wetlands shall be conserved and managed in accordance 

with the principle of 'wise use' as determined by the 

Wetlands Authority. 

10. “Wise use of wetlands” has been defined in Section 2(i) as use that 

ensures maintenance of their ecological character, achieved through 

implementation of an ecosystem approach within the context of 

sustainable development. The relevant Rule is reproduced herein for 

convenience: 

(i) “wise use of wetlands” means maintenance of their 

ecological character, achieved through implementation 
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of ecosystem approach within the context of sustainable 

development; 

From the above, it is submitted that the Wetlands Rules do not prohibit 

the use of the Lake but instead provide for the wise use of the Lake in 

furtherance of sustainable development while maintaining its 

ecological character.  

11. That the MoEF also published the Guidelines for Implementing 

Wetlands (Conservation and Management) Rules, 2017 (hereinafter, 

Wetlands Guidelines) which elaborates on wise use in Paragraph 42 as 

follows: 

42. A wetland use is not ‘wise-use’ if: 

a. The intervention leads to adverse changes in ecosystem 

components and processes, such as: 

i. Reduction in water flowing into the wetlands 

ii. Reduction in the area under inundation, or changes in 

inundation regime 

iii. Reduction and alteration of natural shoreline 

iv. Fragmentation of wetlands into small patches of water 
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v. Reduction in water holding capacity 

vi. Degradation of water quality 

vii. Reduction in diversity of native species 

viii. Introduction or emergence of invasive species 

ix. Decline in wetlands resources, such as fish, aquatic 

plants, and water 

b. The intervention enhances some ecosystem services (such as 

food production values) while diminishing other ecosystem 

services (such as the ability of wetlands to moderate wetlands 

regime). 

Copy of the Guidelines for Implementing Wetlands (Conservation and 

Management) Rules, 2017 has been annexed herein and marked as 

ANNEXURE R-4. 

12. Finally, Notification No.1397/LXXXI/4–2020-06-2018 dated 

December 7, 2020 (hereinafter, Notification) passed by the 

Government of Uttar Pradesh prescribes the prohibited, regulated, and 

permitted activities for the Lake.  
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Copy of Notification No.1397/ LXXXI/4–2020-06-2018 dated 

December 7, 2020 has been annexed herein and marked as 

ANNEXURE R-5. 

C. The Float 24x7 Restaurant is not a Prohibited Activity 

13. Rule 4(2) of the Wetlands Rules, also reproduced in Paragraph 45 of 

the Wetlands Guidelines, describes prohibited activities in a notified 

wetland, as follows: 

4. Restrictions of activities in wetlands  

… (2) The following activities shall be prohibited within the 

wetlands, namely,- 

(i) conversion for non-wetland uses including 

encroachment of any kind; 

(ii) setting up of any industry and expansion of existing 

industries; 

(iii) manufacture or handling or storage or disposal of 

construction and demolition waste covered under the 

Construction and Demolition Waste Management Rules, 

2016; hazardous substances covered under the 

Manufacture, Storage and Import of Hazardous 
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Chemical Rules, 1989 or the Rules for Manufacture, Use, 

Import, Export and Storage of Hazardous Micro-

organisms Genetically engineered organisms or cells, 

1989 or the Hazardous Wastes (Management, Handling 

and Transboundary Movement) Rules, 2008; electronic 

waste covered under the E-Waste (Management) Rules, 

2016; 

(iv) solid waste dumping; 

(v) discharge of untreated wastes and effluents from 

industries, cities, towns, villages and other human 

settlements; 

(vi) any construction of a permanent nature except for 

boat jetties within fifty metres from the mean high flood 

level observed in the past ten years calculated from the 

date of commencement of these rules; and, 

(vii) poaching. 

14. The list of prohibited uses of the Lake identified by the Government of 

the State of UP as provided in Annexure 2 of the Notification, is as 

follows: 
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Prohibited activities:- 

1. Reclamation / filling up 

2. Setting up new industries / expansion of existing 

industries 

3. Handling or storage / disposal of hazardous substance 

4. Solid Waste dumping 

5. Sink for treated and untreated sewage / industrial 

effluent /waste water 

6. Construction activities (except boat jetties) 

7. Plastic, polythene and other non bio-degradable waste 

8. All activities prohibited under Wetland (conservation 

and management) Rules, 2017 

It is submitted that the Float Restaurant does not undertake any of the 

aforementioned prohibited activities under the Wetlands Rules, 

Guidelines and the Notification.  

15. Specifically, the Float Restaurant does not involve conversion for non-

wetland uses or encroachment, does not involve setting up of industry 

or industrial expansion, does not involve manufacture, handling, or 

storage of hazardous substances, does not involve solid waste dumping, 

does not involve discharge of untreated wastes (all waste is treated as 
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per UPPCB norms) and does not involve construction of permanent 

nature (being a floating structure) as mentioned in the lease deed and 

the naval architecture report and does not involve poaching. That the 

Float Restaurant operations, being conducted on a floating platform in 

a regulated manner, can be relocated or removed, and preserve the 

natural character and ecological integrity of the Lake. 

16. In this regard, it is specifically clarified that the Float Restaurant is NOT 

a "permanent structure" within the meaning of Rule 4(2)(vi) of the 

Wetlands Rules. The critical legal distinction lies in the interpretation 

of the word "permanent." Any "permanent" structure would be defined 

as "continuing or enduring without fundamental or marked change; 

intended to exist indefinitely." Floating structures, by their very 

definition and engineering design, are temporary, movable, and 

removable structures. Floating structures do not involve any alteration 

to the lakebed, do not require foundations or pillars fixed to the ground, 

and can be relocated or removed without causing any environmental 

damage to the water body. This fundamental characteristic 

distinguishes them from permanent constructions, which involve 

irreversible alterations to the natural state of the wetland. 
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17. That the Builder's Certificate issued by M/s Sree Fabricators, Kakinada 

dated 24.12.2024 explicitly confirms the construction of the Float 

Restaurant as a "floating platform restaurant" with the following 

specifications: 

1. Length overall: 40 metres 

2. Breadth: 10 metres 

3. Depth: 2.8 metres 

4. Draft: 1.4 metres 

5. Hull of platform: Welded steel 

6. Type of platform: Restaurant (floating) 

7. Number of Bulkheads: 06 

8. Number of Decks: 03 

True copy of the Builder's Certificate issued by M/s Sree Fabricators, 

Kakinada dated 24.12.2024 has been annexed herein and marked as 

ANNEXURE R-6. 

18. That the Report, prepared by Shri J.N. Roy, Naval Architect, confirms 

that the structure is designed as a floating vessel and meets all safety 
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and stability criteria for floating operations, establishing beyond doubt 

its temporary and non-permanent nature.  

True copy of the Naval Architect's Report has been annexed herein and 

marked and ANNEXURE R-7. 

19. That the Float Restaurant does not involve any encroachment upon the 

Lake or conversion of wetland for non-wetland use. The structure 

operates on the water surface at a designated platform allocated by the 

competent authority through a transparent e-auction process. Further, 

the Lease Agreement dated 17.08.2022 with Gorakhpur Development 

Authority explicitly prohibits, in Clause 11, permanent construction and 

only permits floating restaurant operations, confirming that the 

structure is intended to be temporary and removable, which is translated 

and reproduced as follows:  

11-That the second party will have to obtain permission from the 

first party as per the rules for operating a floating restaurant at 

the specified place and thereafter the second party will have to 

regularly deposit the prescribed rent in the fund of the first party. 

The second party will not make any kind of permanent 

structure/construction at the said place otherwise the first party 
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will have the right to cancel the allotment/contract and take back 

possession of the place.  

A true, typed and translated copy of the Lease Agreement has been 

annexed herein and marked as ANNEXURE R-8. 

20. Therefore, from the above, it is submitted that the Float Restaurant is 

not a Prohibited Activity under the applicable laws. 

D. The Float Restaurant is not a Regulated Activity: 

21. Paragraph 49 provides for regulated activities that are not likely to 

induce an adverse change in wetlands, as follows: 

49. Following activities, when regulated, are not likely to 

induce an adverse change in wetlands: 

a) Subsistence level biomass harvesting (including 

traditional practices); 

b) Sustainable culture fisheries practices (in private 

lands); 

c) Plying of non-motorized boats; 
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d)  Desilting, in case where wetlands inflow regimes and 

water-holding capacity are impacted by siltation (note 

that ‘deepening’ activities are not the same as 

‘desilting’); & 

e) Construction of temporary nature 

… 

51. For each regulated activity, it may be desirable to set a 

threshold limit beyond which the activity may be prohibited. 

The thresholds can be in the form of a spatial limit (such as 

areas wherein capture fishing may be carried), temporal limits 

(such as observing closed season), ecological condition (such 

as maintenance of a water quality parameter within a 

prescribed range), number of people (such as number of 

tourists permitted to visit the wetland on a given day), land use 

(such as prohibiting use of intermittently inundated area for 

permanent agriculture, or construction of enclosure), or any 

relevant dimension. 

  (Emphasis Supplied) 
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22. From the above, the aforementioned activities may be carried out 

pursuant to the necessary permissions being procured by the user and 

within prescribed limits, if any.  

23. Additionally, the list of regulated activities provided by the State 

Government for the Lake in the Notification is as follows: 

1- Withdrawal of water/ impoundment/ diversion or any other 

hydrological intervention. 

2- Harvesting of resources (living / non-living). 

3- Grazing. 

4- Construction of boat jetties, and facilities for temporary use, 

as pantoon bridges. 

5- Aquaculture activities within the Wetland boundaries. 

6- Road Proposed under prevalent master plan prepared under 

U.P. Urban Planning & Development Act, 1973 and project 

including  construction activities under Central Government, 

State Government and Authorities/Local bodies constituted by 

them. 

7- All activities having adverse effect on the wetland ecosystem. 
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8- There will be no adverse effect on construction done before 

the date of notification  

(Emphasis Supplied) 

24. From the above, the only applicable regulations for the Float Restaurant 

are regulations applicable to constructions of a temporary nature and/ 

or activities that may have an adverse effect on the wetland ecosystem. 

25. It is submitted that the Float Restaurant has been constructed and 

launched following the procurement of all relevant permissions and 

licenses. The construction process itself had no impact on the Lake. The 

Company has also fulfilled all compliance requirements under the 

regulatory framework applicable to running the Float Restaurant on the 

Lake, as follows: 

a) Operations are conducted under a valid lease from the Gorakhpur 

Development Authority; 

b) All environmental clearances have been obtained from the 

competent authorities; 

c) Regular monitoring and compliance reporting are being undertaken; 

and 

d) No violations of prescribed environmental standards have occurred. 
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The Company’s operations comply with the regulatory compliance 

framework, including strict environmental clearances from pollution 

control authorities, comprehensive waste management protocols, 

regular water quality monitoring, and fire safety compliance measures 

as detailed below.  

26. That the Uttar Pradesh Pollution Control Board (hereinafter, UPPCB) 

has granted Consolidated Consent to Operate and Authorisation dated 

25.06.2024 valid until 31.12.2028 for "Restaurant Service- 100 Seat 

Approx." after detailed scrutiny of environmental compliance 

measures, including: 

i. Effluent Treatment Plant (ETP) provisions 

ii. Sewage Treatment Plant (STP) requirements 

iii. Air pollution control measures 

iv. Waste management protocols 

True copy of the UPPCB Consolidated Consent to Operate and 

Authorisation dated 25.06.2024 has been annexed herein and marked 

as ANNEXURE R-9. 

27. That the Fire Safety Certificate dated 08.07.2024 has been issued by the 

Chief Fire Officer, Gorakhpur, with validity until 08.07.2027, 
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confirming adherence to fire safety norms for the floating structure with 

specific conditions for floating restaurant operations.  

True copy of the Fire Safety Certificate dated 08.07.2024 has been 

annexed herein and marked as ANNEXURE R-10. 

28. That the Water Testing Reports from the Regional Water Testing 

Laboratory, UP Jal Nigam, Gorakhpur dated 28.08.2024 confirm that 

all water quality parameters are within prescribed limits as per BIS 

10500:2012, demonstrating no adverse environmental impact from the 

Float Restaurant operations.  

True copy of the Water Testing Reports from the Regional Water 

Testing Laboratory, UP Jal Nigam, Gorakhpur with the Sample Code 

51427 (C/24/08/21) has been annexed herein and marked as 

ANNEXURE R-11. 

29. That the Float Restaurant operations are conducted with stringent 

environmental safeguards including: 

a. Zero discharge policy with proper sewage treatment 

facilities as per UPPCB consent conditions 

b. Solid waste management as per Solid Waste Rules, 2016 

c. Regular water quality monitoring and testing 
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d. Fire safety measures and emergency response protocols 

e. Compliance with noise pollution norms 

f. Zero waste management policy implementation 

30. That the chemical analysis shows satisfactory results for all parameters 

including pH levels, Total Dissolved Solids, Total Hardness of the 

water, and absence of harmful contaminants, establishing that the Float 

Restaurant operations do not cause water pollution. That the 

bacteriological test results show "Satisfactory" status with water being 

classified as "Potable," further confirming the environmental 

compliance of operations. 

31. That the Applicant's allegation that the Float Restaurant is "vehemently 

violating the norms issued by this Hon'ble Tribunal" is factually 

incorrect and legally unsustainable. No specific norms have been 

violated, and the structure complies with all applicable regulations. 

E. The Float Restaurant is a Permitted Activity 

32. Finally and most relevantly, Annexure 3 of the Notification provides 

that all activities that are not described as “prohibited” or “regulated” 

are permitted activities.  In this regard, ecotourism activities, such as 
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the Float Restaurant, have not been expressly prohibited or regulated, 

and may be construed as permitted use or wise use of the Lake. 

33. Further, Rule 53(g) of Wetlands Guidelines lists activities aligned with 

wise use, as follows: 

53. Activities aligned with the ‘wise use’ of wetland may be permitted 

within the wetland (wetlands complex) or its zone of influence. The 

following activities are likely to be aligned with the ‘wise use’ 

approach: 

a) Ecological rehabilitation and rewilding of nature ; 

b) Wetlands inventory, assessment and monitoring; 

c) Research; 

d) Communication, environmental education and 

participation activities; 

e) Management planning; 

f) Habitat management and conservation of wetland-

dependent species; 
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g) Community-based ecotourism (with minimum 

construction activities); 

h) Harvesting of wetlands products within regenerative 

capacity; and, 

i) Integrating wetlands as nature-based solutions for 

climate change mitigation and adaptation. 

54. Permitted activities may need to be identified considering 

the ecological character of each wetland to be notified. It is 

likely that an activity may be benign for one wetland, yet would 

need regulation for others. For example, ecotourism may not be 

desirable for all wetlands. 

(Emphasis Supplied) 

From the above, it can be seen that Community-based ecotourism (with 

minimum construction activities) is considered to align with wise use.  

34. In this regard, it is submitted that the Company has obtained all requisite 

statutory approvals and clearances for its ecotourism operations. As 

stated hereinabove, the UPPCB has granted its authorization dated 

25.06.2024, valid until 31.12.2028, for "Restaurant Service- 100 Seat 
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Approx." after detailed scrutiny of environmental compliance 

measures. Accordingly, any characterization of the Float Restaurant’s 

facilities as environmental violations is misconceived since UPPCB 

authorization specifically covers restaurant operations and all Float 

Restaurant operations are conducted within the approved scope of 

activities. 

35. Further, the Tourism Registration Certificate dated 16.01.2024 bearing 

registration number GOR/11/TP001/2024 has been obtained from the 

Department of Tourism, Government of Uttar Pradesh under the 

Tourism Policy-2022 for "Flotels/Floating Restaurants" category, 

confirming recognition of floating restaurants as a legitimate tourism 

activity.  

True copy of the Tourism Registration Certificate bearing registration 

number GOR/11/TP001/2024 has been annexed herein and marked as 

ANNEXURE R-12. 

36. That the FSSAI License No. 12724031000368 dated 07.09.2024 has 

been procured for food service operations covering both "Food Services 

- Club/Canteen" and "Food Services - Restaurants" categories, valid 

until 06.09.2025.  
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True Copy of the FSSAI certification with License No. 

12724031000368 has been annexed herein and marked as 

ANNEXURE R-13. 

37. That, therefore, the Float Restaurant contributes positively to 

sustainable tourism development by providing employment 

opportunities and supporting the local economy without causing 

environmental degradation. 

38. In this regard, reference is also drawn to the Amrit Dharohar Scheme 

launched jointly by the Ministry of Tourism and MoEF in June 2023. 

The Scheme explicitly promotes commercial tourism activities in 

wetlands through its stated objectives to "enhance livelihood 

opportunities for local communities" and "harness the nature-tourism 

potential of Ramsar Sites," thereby establishing clear governmental 

intention and precedence for sustainable commercial activities in 

notified wetlands. Under this scheme, the Government has 

approved five pilot projects at Sultanpur National Park (Haryana), 

Bhitarkanika Mangroves (Odisha), Chilika Lake (Odisha), Sirpur 

(Madhya Pradesh), and Yashwant Sagar (Madhya Pradesh), all of 

which involve commercial tourism activities in Ramsar wetland sites.  

24 596



Copy of the Amrit Dharohar Implementation Strategy released by the 

Ministry of Tourism has been annexed herein and marked as 

ANNEXURE R-14. 

39. Though the Lake is not a Ramsar wetland site, it is submitted that as a 

notified wetland, similar standards of wise use should apply to 

businesses on the Lake. In this regard, it is submitted that the Float 

Restaurant operates in accordance with the principles of wise use as the 

aforementioned government-approved commercial activities, which are 

not only permissible but actively encouraged by the Central 

Government. That the floating structure, being designed as a non-

permanent, movable vessel that does not involve any alteration of the 

lakebed or permanent construction, is identical in nature to the 

permissible infrastructure approved under the Amrit Dharohar pilot 

projects, which similarly emphasize minimal permanent footprint and 

temporary structures. Further, the Company’s operations comply with 

the same regulatory compliance framework as the aforementioned 

projects. 

40. Therefore, it is submitted that the Company’s Float Restaurant 

operations can be seen as permitted under the law, serving the public 

and local community, promoting wetland appreciation and conservation 
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awareness, and involving minimal construction activities through the 

floating structure design, to ensure sustainable development on the 

Lake. 

41. That in view of the above submissions, it is respectfully prayed that: 

a) The present Reply be taken on record on behalf of the M/s 

Lakeverse Private Limited after its successful impleadment; 

b) The allegations against M/s Lakeverse Private Limited be 

dismissed as being misconceived, factually incorrect, and 

legally untenable; 

c) It is declared that Float Restaurant operations conducted by 

the M/s Lakeverse Private Limited are in compliance with all 

applicable laws; 

d) M/s Lakeverse Private Limited be permitted to continue its 

legitimate Float Restaurant operations subject to existing 

regulatory compliances and environmental safeguards; and 

e) Grant any other relief as this Hon'ble Tribunal may deem fit 

in the interests of justice and proper in the facts and 

circumstances of the case. 
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For Lakeverse Private limited 

~\.~ 

For Respondent No .. 8 

Through 

Aayushmaan Vatsyayana 
Advocate for Respondent No. 8 

Bungalow No. 2, LGF 
Nizamuddin East, New Delhi-110013 
advocatevatsyayana@gmail.com, Ph. - 

8600912592 
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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1057 OF 2024 

IN THE MATTER OF: 

SUDHIR KUMAR JHA ... APPLICANT 

VERSUS 

GORAKHPUR DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS 

AFFIDAVIT 

I, Alok Kumar Agarwal, aged about 53 years, son of Sri Dwarka Prasad 

/--~-- /.\ -R - ... g,~rwal, presently working as Director of Mis Lakeverse Private 
/· 0 ,.,--~y \ . 1;~? · ·~-,~\ . \tr, having Its Registered Office At 204, Ismailpur,. Gorakhpur, 

·. ( i9\ .\Y~,7' "J:. \ ~'.; ;:'. (.' ?~. radesh-273005, do hereby solemnly affirm and state on oath as 
\\01 ·., . J~ 

. '~ ·- / ·,"' / r---'<' r: ·,. · _IF i · \ -: r 
................. .._ 

1. That I am the Director of the Company owning the Respondent No. 8 

entity, in the present matter, and as such, I am duly competent to 

swear this affidavit. 

2. That the accompanying Counter-Affidavit has been drafted under my 

instructions. 
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' 

3. That I have read and understood the content of the above and I say 

that the same are true and correct to my knowledge and belief. 

4. That I do hereby solemnly affirm and declare that the details given in 

the Annexures and all the records / documents submitted are true to 

the best of my knowledge & belief. 

,: ... ) ', c ' ~:. ' -:I: .. r .· , <J) 
~- .. : l UJ I . : 5?;/ 

... - ... ' 5_:!J .1,~ .• -:/ 
., .. -· . ::·-· ~. Verification: 

Verified at Gorakhpur on this 12th day of September, 2025 that the 

contents of the above paragraphs are true and correct to best of my 

knowledge and belief. No part of it is false and nothing material has 

been concealed therein. 

..,,:."'' ;;~rim~,~ 
st.,yr/ Snree 1~~~~ 
-······ · ··~· ... w. '"' . !02:l'i\t~f,, ' 
)1'e daponen · · · ~ --- . 

· Stir1 ..£ . . . . ~A ~ ·• 

...... . . ·· . ··t. ~/ \u~m\nlnQ 
't ha11e satih~0 ~··i' ~- · . . . . .1:=-.rstan4 
the oepor.er _,".:. --~ ,., : 1,:1ich hat 
~ content::, ,:i, '.: '\ . .:-~.;~·;~ed e 
lilfJ,in read eve' 3nci __ :,i:_., 

l>J,I, H TRIP~~ 
NOTARY 
Q. Gcnil'P' 

~"-r\~ - , ~o\rr-, ''°i r . .,. , , '\ 
.~ . I '· . • I , "'( 

' ,J'T,1 . ,C 
t . I • ,... I •.I Jf), I 
't (..r -< '\f' --<C~ :.',·. \._r-,,·. 
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FORM NO. INC-2OA ffi
ffi

Declaration for
commencement of business

[Pursuant to Secfion 10A(1)(a) of the Companies

Act, 2013 and Rule 23A of the Companies

(lncorporation) Rules, 201 4l Fdqc*r

u 55209 U P202 1 PT C 1 57 I 28

2. (a) Name of the company IVATE LIMITED

(b) Address of the registered office of the company

Kamla Devi Humayupur North
PUR

Pradesh
5

(c) email lD of the comPany al.raman@outlook.com

3. (a) 'Whether the affairs of the Company is regulated by any sectoral regulator (like RBI in case of NBFI activities)

Form language @ English Q Hindi

Refer the inttruction kit for filing the form'

1. (a) *Corporate identity number (ClN) of company

(b) Global location number (GLN) of company

CYes (3 No

Attachments

1. "subscribers proof of payment for value of shares

2. Certificate of Registration issued by the RBI

(Only in case of Non-Banking Financial Companies) /

from other regulators

3. Notification declaration as a Nidhi Company

4. Optional attachment(s) - (if any)

f-P'"-j-rl I

List of attachments

nk statment.pdf

f Attr"t -l

Declaration

I am authorized by the Board of Directors of the Company vide resolution number'

to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in respect

of the subject matter of this form and matters incidental thereto have been complied with. I further declare that:

1 . Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information material

to the subject matter of this form has been suppressed or concealed and is as per the original records maintained

by the company.

2. All the required attachments have been completely and legibly attached to this form.

3. Every subscriber to the MOA has paid the value for shares agreed to be taken by him.

4. The company has filed with the registrar a verification of its registered office as provided in subsection (2) of section 1 2

04 dated * 09t06t2022

Page 'l of 2

Attach

Attach

Remove attachment

Attach

ANNEXURE R-1
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-To be digitally signed by
Director

|ffi.ffi*l
IRAMANKT"-I

*Director identification number 09442084

Certificate by practicing professional

I declare that I have been duly engaged for the purpose of certification of this form. lt is hereby certified that I

have gone through the provisions of the Companies Acl, 2013 and Rules thereunder relevant to this form and

I have verified the above particulars (including attachment(s)) from the original records maintained by the

Company/applicant which is subject matter of this form and found them to be true, correct and complete and

no information material to this form has been suppressed

-(6 
Chartered accountant (in whole{ime practice) or f Cost accountant (in whole{ime practice) or

C Company secretary (in whole{ime practice)

- Whether associate or fellow @ Associate Q Fellow Frr-J r-r,*"]
lx 

coer m,rr* 
I- Membership number

-Certificate of practice number 444604

Note: Attention is drawn to provisions of Section 448 and 449 which provide for punishment for false statement / certificate

and punishment for false evidence respectively.

This eForm has been taken on file maintained by the registrar of companies through electronic mode

and on the basis of statement of correctness given by the company

Page 2 of 2

Modify Frescrutirry Jtrutlrllulteul( rollll

31603



LAKEVERSE

PRIVATE LIMITED

GST:09AAECL8621P1ZV

PAN: AAECL8621P

CIN: U55209UP2021PTC157128

E-MAIL: LAKEVERSE.IN@GMAIL.COM

REGD. OFFICE:

204, ISMAILPUR,

GORAKHPUR, U.P.-273005

Contact- 8953666666

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THЕ

MEETING OF BOARD OF DIRECTORS OF LAKEVERSE PRIVATE

LIMITED AT ITS REGISTERED OFFICE AT 204, ISMAILPUR,

GORAKHPUR, U.P., 273005 ON 12/05/2025 AT 11.00 A.м.

"RESOLVED THAT Mr. Alok Kumar Agarwal, Director of the company be

authorized and is hereby authorised to engage and to submit

Vakalatnama, Petitions/Replies statement of Defense/Re-joinder,
Affidavit, Written Submissions, Documents, Evidences, Declarations,
Mediate to settle the matter etc. before the National Green

Tribunal/Hon'ble High Court/ Hon'ble Supreme Court/ any Government
Authority or Court or Tribunal on behalf of the company.

RESOLVED FURTHER THАT Mr. Alok Kumar Agarwal, Director of the

company be and is hereby accorded to authorize Mr. Aayushmaan

Vatsyayana, Advocate to represent the company in legal proceedings

including initiated before the National Green Tribunal, Principal Bench,

New Delhi in Original application No. 1057/2024.

RESOLVED FURTHER THAT Mr. Alok Kumar Agarwal, Director of the

company be authorized and is hereby authorised to take all such steps

and provide certified copy of this Board Resolution to whomsoever

concerned and further to do all such acts, deeds, matter, and things as

may be deemed necessary to give effect to this resolution."

Certified to be True Copy

For Lakeverse Private Limited,

For Lakeverse Private Limited
Aok A

Director

Alok Kumar Agarwal

(Director)

DIN: 01475762

ANNEXURE R-232 604
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vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 

PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-  802] ubZ fnYyh] eaxyokj] flrEcj 26] 2017@vkf'ou 4] 1939  

No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवाय ुप�रवत�नवन और जलवाय ुप�रवत�नवन और जलवाय ुप�रवत�नवन और जलवाय ुप�रवत�न    म�ंालयम�ंालयम�ंालयम�ंालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द�ली, 26 िसत� बर, 2017 सासासासा....का.का.का.का.िनिनिनिन....    1201201201203333(अ)(अ)(अ)(अ)....————आ��भिूम, जो जलीय च� का अ� याव� यक भाग ह", उ$ चतर उ� पादक पा'रि(थितक* +णािलयां ह" जो समृ/ जैविविवधता का आधार ह" तथा हमारी समृ/ सां( कृितक िवरासत का भाग होने के कारण कई मह� वपूण� मनोरंजक, सामािजक और सां( कृितक काय�कलाप3 का समथ�न करते 5ए जल भंडारण, जल शुि/करण, बाढ़ अ� पीकरण, अपरदन िनयं;ण, भूजल का पुन:भरण, सू= म जलवायु का िविनयमन, द�ृ यभूिम के सौ? दय� बौध को बढ़ाना जैसी पा'रि(थितक* +णाली सेवा@ क* A यापक रBज +दान करता ह।ै  और,    अिधकतर आ��भिूम, अपवहन और भरण(थान, +दषूण (घरेलू और औEोिगक बिह:Fाव का िन( सारण, ठोस अपिशG ट3 का िनपटान), जल िवIान संबंधी प'रवत�न (जल अपनयन और अंतवा�ह तथा बिहवाह प'रवत�न) के माJयम से भिूम सुधार और अव�मण के कारण गंभीर Kप से संकट( थ ि(थित मB ह" और उनके +ाकृितक संसाधन3 के अ� यिधक दोहन के प'रणाम(वKप जैव िविवधता क* हािन और आ��भूिम Lारा उपलM ध पा'रि(थितक* +णाली सेवा@ मB िवघटन 5आ ह;ै और,    संिवधान के अनु$ छेद 51क के खंड (छ) मB यह बताया गया ह ै�क भारत के +� येक नाग'रक का यह कत�A य होगा �क वह +ाकृितक पया�वरण क*, िजसके अंतग�त वन, झील, नदी और व? यजीव ह", रTा करे और उसका संवध�न करे तथा +ािणमा; के +ित दयाभाव रखे; और पया�वरण (संरTण) अिधिनयम, 1986 पया�वरण को संरTण +दान करने तथा उसमB सुधार लाने के िलए एक A यापक िवधान ह,ै िजसमB अ? य बात3 के साथ-साथ आ��भूिम और उससे जुड़ ेमामले भी सि�मिलत ह"। और,    रा[ीय पया�वरण नीित, 2006 मB आ��भिूम Lारा उपलMध पा'रि(थितक* सेवा को मा?यता दी गई है और सभी आ��भूिम के िलए एक िविनयामक तं; (थािपत करने क* आव� यकता पर बल �दया गया ह,ै िजसस ेउनक* ऐसी पा'रि(थितक* ि( थित को बनाए रखा जा सके, जो अंततोग� वा उनके एक*कृत +बंध मB सहायक हो; और,    भारत, आ��भूिम संबंधी रामसर अिभसमय का ह(ताTरकता� ह,ै तथा अपने अिधकार Tे; के भीतर सभी आ��भूिमय3 के संरTण और बुि/मतापूण� उपयोग के िलए +ितब/ ह।ै  

ANNEXURE R-333605



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY               [PART II—SEC. 3(i)] और के? �ीय सरकार ने तारीख 4 �दसंबर, 2010 क* सं.सा.का.िन. 951(अ) Lारा आ��भूिम (संरTण और +बंधन) िनयम, 2010, +कािशत �कए ह"; और आ��भूिम का संरTण और युिbयुc त उपयोग राd य और राG eीय अथ�A यव( था को सारवान +� यT और अ+� यT आfथक लाभ +दान कर सकता ह ैतथा के? �ीय सरकार िविभ ? न Tे;3 के िलए िवकास आयोजना तथा िनण�य लेने क* +��या मB आ��भिूम जैविविवधता तथा पा'र+णाली सेवा@ क* पूण� gंृखला को मुh य धारा मB लाने के िलए +ितब/ ह;ै और,    राdय सरकारB और संघ राd य Tे; +शासन3 को इसी +कार से अपने िवकासा� मक काय��म3 तथा आfथक क� याण मB आ��भूिम पा'रि( थितक* +णाली सेवा@ और जैव िविवधता संबंधी मू� य3 पर िवचार करने और इस बात को संIान मB लेने क* आव� यकता ह ै �क आ��भूिम पा'रि( थितक* +णाली के दो मुh य पा'रि( थितक* घटक भूिम और जल, भारतीय संिवधान के अनुसार राd य के िवषय के Kप मB सूचीब/ ह";  और के? �ीय सरकार ने दशे मB आ��भूिमय3 के +भावी संरTण और +बंधन के िलए आ��भूिम (संरTण और +बंधन) िनयम, 2010 को अिध�ांत करना आव� यक समझा ह;ै और,    अब, कB �ीय सरकार ने पया�वरण (संरTण) अिधिनयम, 1986 क* उपधारा (1) और उपधारा (2) के खंड (v) और धारा 3 क* उपधारा (3) के साथ प'ठत धारा 25 Lारा +दk शिbय3 का +योग करते 5ए जनसाधारण क* जानकारी के िलए, िजनके उससे +भािवत होने क* संभावना ह,ै सा.का.िन. 385 (अ) तारीख 31 माच�, 2016 Lारा आ��भूिम (संरTण और +बंधन) िनयम, 2016 का +ाKप +कािशत �कया था; और यह सूचना दी गई थी �क कB �ीय सरकार Lारा उc त +ाKप िनयम3 पर, उस तारीख स,े िजसको इस राजप; मB यथा+कािशत इस अिधसूचना क* +ितयां जनता को उपलM ध करा दी जाती ह,ै साठ �दन क* अविध क* समािm त के प� चात् िवचार �कया जाएगा;  और, के? �ीय सरकार को +ाKप आ��भूिम (सरंTण और +बंधन) िनयम, 2016 के संबंध मB राd य सरकार3, सघं राd य Tे;3 राd य3 और इसके संगठन3, A यिbय3 और िसिवल समाज संगठन3 से सुझाव तथा आTेप +ाm त 5ए ह";  और, ऐसे आTेप3 और सुझाव3 पर, जो ऊपर उि�लिखत +ाKप िनयम3 के संबंध मB +ाm त 5ए ह", पर राd य सरकार3 और राd य Tे; +शासन3 के परामश� से के? �ीय सरकार Lारा स� यक Kप से िवचार �कया गया;  अत: अब, के? �ीय सरकार, पया�वरण (संरTण) अिधिनयम, 1986 क* धारा 3 क* उप-धारा (1) और उप-धारा (2) के खंड (v) और उप-धारा (3) के साथ प'ठत धारा 25 और धारा 23 Lारा +द� त शिbय3 का +योग करते 5ए तथा आ��भूिम (संरTण और +बंधन) िनयम, 2010 को उन बात3 के िसवाय अिध�ांत करते 5ए, िज? हB ऐसे अिध�मण से पूव� �कया गया था या करने का लोप �कया गया था, आ��भिूम के संरTण और +बंधन के िलए िन� निलिखत िनयम बनाती ह,ै अथा�त्:—  1. संि��संि��संि��संि��    नामनामनामनाम    औरऔरऔरऔर    �ारंभ�ारंभ�ारंभ�ारंभ....————        (1) इन िनयम3 का संिTp नाम आ��भिूम (संरTण और +बंध) िनयम, 2017 ह।ै (2) ये राजप; मB +काशन क* तारीख को +वृk ह3गे। 2. 2. 2. 2. प�रभाषाएंप�रभाषाएंप�रभाषाएंप�रभाषाएं....————        (1) इन िनयम3 मB, जब तक �क संदभ� से अ?यथा अपेिTत न हो,— (क) “अिधिनयम” स ेपया�वरण (संरTण) अिधिनयम, 1986 अिभ+ेत ह;ै (ख) “+ािधकरण” से यथाि(थित राd य आ��भूिम +ािधकरण या संघ राd य Tे; आ��भूिम +िधकरण, अिभ+ेत ह;ै (ग)  ''सिमित'' स ेिनयम 6 मB िनqदG ट राG eीय आ��भूिम सिमित अिभ+ेत ह;ै  (घ) ''पा'रि(थितक*य गुण'' स े पा'रि(थितक* +णाली घटक3, +��या@ तथा सेवा@ का ऐसा सकंलन अिभ+ेत ह ैजो आ��भिूमय3 क* िविशG टता िचि;त करता ह;ै  (ङ) ‘’एक*कृत +बंधन योजना’’ से कोई ऐसा द( तावेज अिभ+ेत ह ैिजसमB आ��भिूम का युिbयुc त उपयोग के िलए काय�नीितय3 और कार�वाइय3 का वण�न �कया गया ह ैतथा इस योजना मB ( थल +बंधन के उsे� य; उsे� य3 को +ाm त करने के िलए अपेिTत +बंधन कार�वाइयां, वे घटक, जो िविभ? न ( थल िविशG टता@ को +भािवत करते ह", या +भािवत कर सकते ह"; पा'रि(थितक*य ( वKप मB प'रवत�न3 का पता लगाने के िलए और +बंधन क* +भािवता के मापन के िलए अपेिTत मानीटरी और काया�? वयन +बंधन काया�? वयन के िलए ससंाधन सि�मिलत ह";  (च) “रामसर अिभसमय” से 1971 मB ईरान के रामसर मB ह(ताT'रत आ��भिूम संबंधी अिभसमय अिभ+ेत ह;ै (छ)  ''आ��भिूम से कोई Tे; या क$ छ पंक, पीटभूिम या जल; +ाकृितक या कृि;म, ( थायी या अ( थायी, जल जो ठहरा ह ैया बहते, ताजे, खारे या लवणीय, िजसके अतंग�त समु�ी जल का िजसक* गहराई d वार क* ि(थित छह मीटर से अिधक क* न हो अिभ+ेत ह,ै परंतु इसमB नदी जल माग�, धान के खेत, पेयजल +योजनाथ� िविशG ट Kप से मानव िनfमत जल िनकाय/जलाशय, म� सयपालन, नमक उ� पादन और uसचाई +योजन3 के िलए िविशG ट Kप से िनfमत संरचनाएं सि�मिलत नहv ह"; 
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¹Hkkx IIµ[k.M 3(i)º          Hkkjr dk jkti=k % vlk/kj.k 3 (ज)  ''आ��भिूम प'रसर'' स ेदो या दो स ेअिधक पा'रि(थितक*य और जलीय समीप( थ आ��भूिमया ंतथा िजनमB उनस ेजुड़ ेनाले/वािहकाएं सि�मिलत हो सकती ह", अिभ+ेत ह";  (झ) ''आ��भूिमय3 का युिbयुc त उपयोग'' स ेसतत िवकास के संदभ� मB पा'र+णाली दिृwकोण के माJ यम से +ाm त पा'रि(थितक*य गुण3 का रख-रखाव अिभ+ेत ह;ै (ञ) ''+भािवत जोन'' से आ��भिूम या आ��भ ूिम प'रसर के आवाह-Tे; का वह भाग िजस पर िवकासा� मक काय�कलाप3 के कारण पा'र+णाली ढांचे, तथा पा'र+णाली सेवा@ मB +ितकूल प'रवत�न पड़ता ह।ै  (2)  उन सभी शM द3 और पद3 के, जो इन िनयम3 मB +युc त ह" और प'रभािषत नहv ह,ै yकतु अिधिनयम मB प'रभािषत है, वही अथ� ह3गे जो उनके उस अिधिनयम मB ह"। 3.  िनयम� का लागू होना.3.  िनयम� का लागू होना.3.  िनयम� का लागू होना.3.  िनयम� का लागू होना.————ये िनयम िन� निलिखत आ��भूिमय3 या आ��भिूम प'रसर3 को लागू ह3गे, अथा�त्:-  (क) रामसर अिभसमय के अधीन ‘अंतरराG eीय मह� व क* आ��भूिम’ के Kप मB वगzकृत आ��भिूमयां;  (ख) के? �ीय सरकार, राd य सरकार और संघ राd य Tे; +शासन Lारा यथा अिधसूिचत आ��भिूमयां।  परंतु ये िनयम समय-समय पर यथा संशोिधत भारतीय वन अिधिनयम, 1927, व? यजीव (संरTण) अिधिनयम, 1972, वन (संरTण) अिधिनयम, 1980, राd य वन अिधिनयम तथा तटीय िविनयमन जोन अिधसूचना, 2011 के अंतग�त आने वाले Tे;3 मB पड़ने वाली आ��भूिमय3 को लागू नहv ह3गे।   4.  आ��भिूमय� म�  !याकलाप� 4.  आ��भिूमय� म�  !याकलाप� 4.  आ��भिूमय� म�  !याकलाप� 4.  आ��भिूमय� म�  !याकलाप� पर िनब#धन.पर िनब#धन.पर िनब#धन.पर िनब#धन.————(1) आ��भिूम का संरTण और +बंध, आ��भिूम +ािधकरण Lारा यथा अवधा'रत ‘युिbयुc त उपयोग’ के िस/ांत के अनुसार �कया जाएगा।  (2)  आ��भूिम के भीतर, िन� निलिखत ��याकलाप3 को +ितिष/ �कया जाएगा, अथा�त्:-   
(i) �कसी भी �क( म के अित�मण सिहत गैर-आ��भिूम उपयोग हतुे प'रवत�न;  

(ii) �कसी उEोग को ( थािपत करना और िवEमान उEोग3 का िव( तार करना; 
(iii) िनमा�ण और िवJ वंस अपिशG ट +बंधन िनयम, 2016 के अंतग�त आने वाले िनमा�ण और िवJ वंस अपिशG ट का िविनमा�ण या हथालन या भंडारण या िनपटान; प'रसकंटमय रसायन के िविनमा�ण, भंडारण और आयात िनयम, 1989 या प'रसकंटमय सू= म जीव3 आनुवंिशक Kप से िनfमत जीव3 या कोिशका@ का उपयोग, आयात, िनया�त और भंडारण संबंधी िनयम, 1989 या प'रसंकटमय अपिशG ट (+बंधन, हथालन और सीमापारीय संचलन) िनयम 2008 के अंतग�त आने वाले प'रसकंटमय पदाथ�; ई-अपिशG ट (+बंधन) िनयम, 2016 के अंतग�त आने वाला ई-अपिशG ट;  
(iv) ठोस अपिशG ट का पाटन;      उEोग3, शहर3, क( ब3, गांव3 और अ? य मानव बि(तय3 से अशोिधत अपिशG ट और बिहFाव3 का िन( सारण; 
(v) �कसी ( थायी +कृित का �कसी िनमा�ण िसवाय नाव घाट3 के, पचास मीटर के भीतर इन िनयम3 के +ारंभ क* तारीख स ेिपछले दस वष{ मB +ेिTत बाढ़ के औसतन उ$ च ( तर से गणना क* जाएगी; और 

(vi) अवैध िशकार।  परंतु के? �ीय सरकार +ािधकरण क* िसफा'रश पर �कसी काय�कलाप के िवलोपन के िलए राd य सरकार या संघ राd य Tे; +शासन से +ाm त +( ताव3 पर िवचार कर सकेगी।     5. आ��भिूम �ािधकरण.5. आ��भिूम �ािधकरण.5. आ��भिूम �ािधकरण.5. आ��भिूम �ािधकरण.————(1) के? �ीय सरकार, +� येक राd य मB राd य आ��भूिम +ािधकरण का गठन करेगी िजसमB िन� निलिखत सद( य ह3गे, अथा�त्:- 
(i) राd य सरकार के पया�वरण/वन िवभाग का भारसाधक मं;ी या आ��भूिम के िवषय से संबंिधत काय� कर रहे भारसाधक मं;ी - अJ यT; 

(ii) राd य का मुh य सिचव या समतु� य अपर मुh य सिचव – उपाJ यT;  
(iii) पया�वरण िवभाग का भारसाधक सिचव – पदने सद( य; 
(iv) वन िवभाग का भारसाधक सिचव – पदने सद( य; 
(v) शहरी िवकास िवभाग का भारसाधक सिचव – पदने सद( य;  

(vi) }ामीण िवकास िवभाग का भारसाधक सिचव – पदने सद( य; 
(vii) जल संसाधन िवभाग का भारसाधक सिचव – पदने सद( य; 
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(viii) म� ( यक* िवभाग का भारसाधक सिचव – पदने सद( य;  
(ix) uसचाई और बाढ़ िनयं;ण िवभाग का भारसाधक सिचव – पदने सद( य; 
(x) पय�टन िवभाग का भारसाधक सिचव – पदने सद( य; 

(xi) राज( व िवभाग का भारसाधक सिचव – पदने सद( य; 
(xii) िनदशेक, राd य सुदरू संवेदी के? � – पदने सद( य;  

(xiii) मुh य व? यजीव  वाड�न – पदने सद( य; 
(xiv) सद( य सिचव, राd य जैविविवधता बोड� – पदने सद( य; 
(xv) सद( य सिचव, राd य +दषूण िनयं;ण बोड� – पदने सद( य;  

(xvi) पया�वरण, वन और जलवायु प'रवत�न मं;ालय के Tे;ीय काया�लय का अपर +धान मुh य संरTक – पदने सद( य; 
(xvii) आ��भूिम पा'रि(थितक*, जल िवIान, म� ( यक*, भ-ूद�ृ य योजना और सामािजक-आfथक Tे; मB स े+� येक का एक िवशेषI िजसे राd य सरकार Lारा नामिनqदG ट �कया जाए; और  

(xviii) पया�वरण/वन िवभाग या आ��भिूमय3 से संबंिधत िवभाग मB अपर सिचव/ संयुc त सिचव/िनदशेक - सद( य सिचव। (2)  के? �ीय सरकार, +� येक राd य Tे; के िलए संघ राd य Tे; आ��भिूम +ािधकरण का गठन करेगी िजसमB िन� निलिखत सद( य ह3गे, अथा�त्:-  
(i) संघ राd य Tे; का +शासक या मुh य सिचव – अJ यT;  
(ii) पया�वरण िवभाग का भारसाधक सिचव – उपाJ यT;  
(iii) वन िवभाग का भारसाधक सिचव – पदने सद( य;  
(iv) शहरी िवकास िवभाग का भारसाधक सिचव – पदने सद( य;  
(v) }ामीण िवकास िवभाग का भारसाधक सिचव – पदने सद( य;    (vi) जल संसाधन िवभाग का भारसाधक सिचव - पदने सद( य;  (vii) म� ( यक* िवभाग का भारसाधक सिचव - पदने सद( य; (viii) uसचाई और बाढ़ िनयं;ण िवभाग का भारसाधक सिचव - पदने सद( य; (ix) पय�टन िवभाग का भारसाधक सिचव - पदने सद( य; (x) राज( व िवभाग का भारसाधक सिचव - पदने सद( य; (xi) िनदशेक, सुदरू संवेदी के? � - पदने सद( य;  (xii) सद( य सिचव, संघ राd य Tे; +दषूण िनयं;ण सिमित - पदने सद( य;  (xiii) सद( य सिचव, संघ राd य Tे; जैव-िविवधता बोड� - पदने सद( य;  (xiv) मुh य व? यजीव वाड�न - पदेन सद( य;  (xv) पया�वरण, वन और जलवायु प'रवत�न मं;ालय के Tे;ीय काया�लय के अपर +धान मुh य वन संरTक - पदने सद( य;  (xvi) आ��भूिम पा'रि(थितक*, जल-िवIान, म� ( यक*, भ-ूद�ृ य योजना और सामािजक-आfथक Tे;3 से एक-एक िवशेषI िजस ेसंघ राd य Tे; +शासन Lारा नामिनqदG ट �कया जाए; और  (xvii) पया�वरण/वन िवभाग या आ��भिूम हथालन िवभाग मB अपर सिचव/संयुc त सिचव/िनदशेक - सद( य सिचव। (3)  राd य आ��भूिम +ािधकरण या संघ राd य Tे; आ��भूिम +ािधकरण, तीन से अिधक, य�द अपिेTत ह3, अ? य सद( य3, का सह-चयन, कर सकB गे।  (4) राd य आ��भूिम +ािधकरण या संघ राd य Tे; आ��भूिम +ािधकरण, िन� निलिखत शिbय3 का +योग करेगा और िन� निलिखत कृ� य3 का पालन करेगा, अथा�त् :— (क) इन िनयम3 के +काशन क* तारीख से तीन मास के भीतर राd य या संघ राd य Tे; क* सभी आ��भूिमय3 क* सूची तैयार करना; (ख) इन िनयम3 के +काशन क* तारीख से छह मास के भीतर अिधसूिचत क* जाने वाली आ��भिूमय3 क* सूची तैयार करना; अ? य सुसंगत राd य अिधिनयम3 के अधीन तैयार/अिधसूिचत आ��भूिमय3 क* �कसी िवEमान सूची को संIान मB लेना;  
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¹Hkkx IIµ[k.M 3(i)º          Hkkjr dk jkti=k % vlk/kj.k 5 (ग) इन िनयम3 के अधीन िविनयमन हतुे उनके सिंTm त द( तावेज़3 के आधार पर अिभIात आ��भूिमय3 क* सं( तुित करना;  (घ) इन िनयम3 के +काशन क* तारीख स ेएक वष� क* अविध के भीतर सभी आ��भिूमय3 क* A यापक िडज़ीटल सूची तैयार करना और उc त +योजन से के? �ीय सरकार Lारा िवकिसत क* जाने वाले डडेीके'टड बेब पोट�ल पर इसे अपलोड करना; और इस सूची को +� येक दस वष� मB अEतन �कया जाएगा;  (ङ) अिधसूिचत आ��भिूमय3 के भीतर िविनयिमत और अनुIात �कए जाने वाले काय�कलाप3 और उनके +भाव Tे; क* िव( तृत सूची िवकिसत करना;  (च) िविनqदG ट आ��भिूमय3 के िलए +ितिष/ काय�कलाप3 क* सूची मB बढ़ोतरी, य�द कोई हो, क* िसफा'रश करना; (छ) आ��भूिमय3 क* अिधका'रता के भीतर उनके सरंTण और युिbयुc त उपयोग के िलए काय�नीितयां पा'रभािषत करना; य�द पा'रि(थितक +णाली के काय�कलाप3 (जल भ� डारण, भ-ूजल संभरण, बाढ़-+ितरोधक जैसे) और मू� य (मनोरंजन और सां( कृितक जैसे) का अनुरTण �कया जाता ह ैया उसमB अिभवृि/ क* जाती ह;ै तो इन पा'रि(थितक +णाली को +बंिधत करने के िलए एक िस/ांत, जो संरTण के साथ संगत वहनीय उपयोग3 को समावेिशत करता है (जैसे जीवन-िनवा�ह ( तर हतेु मछली पकड़ना या जलीय वन( पित क* पैदावार करना) का िववेकपूण� उपयोग करना;  (ज) +� येक अिधसूिचत आ��भूिमय3 के िलए एक*कृत +बंधन योजना का पुनfवलोकन करना (के? �ीय सरकार के सम? वयन स े सीमा-पारीय आ��भिूमय3 सिहत), और इन योजना@ के भीतर आ��भूिमय3, जो पा'रि(थितक*य ( वKप के अनुकूल ह", के पार� प'रक उपयोग3 को जारी रखना और उसमB समथ�न दनेे पर िवचार करना; (झ) उन मामल3 मB, जहां अिधसिूचत आ��भिूमय3 या आ��भूिम प'रसर3 क* सीमा के भीतर भिूम Tे; का िनजी भ-ूधारण अिधकार ह,ै उ? हB बढ़ावा दनेे के िलए काय�कलाप3 के माJ यम से पा'रि(थितक*य ( वKप को बनाये रखने के िलए काय�तं;3 हतुे िसफा'रश करना;  (ञ) िवEमान राd य/संघ राd य Tे; ( तर क* िवकास योजना@ और काय��म3 के साथ +बंध योजना के काया�? वयन के अिभसरण के िलए काय�तं;3 क* पहचान करना;  (ट) इन  िनयम3 और अ? य सुसंगत अिधिनयम3, िनयम3 और िविन यम3 का +वत�न सुिनि�त करना और अ/�-वाfषक आधार पर (+� येक कैल?े डर वष� के जून और �दस� बर पर) एक सूचना तं; के माJ यम से ऐसी अिधसिूचत आ��भिूमय3 क* ि(थित पर संबंिधत राd य सरकार या संघ राd य Tे; +शासन या के? �ीय सरकार को सूचना दनेा;  (ठ) िविभ? न संगत िवभाग3 और अ? य संबंिधत अिभकरण3 के माJ यम से युिbयुc त उपयोग के िस/ांत के आधार पर एक*कृत +बधंन योजना@ के ��या? वयन का सम? वयन करना;  (ड) राd य या संघ राd य Tे; +शासन के भीतर सभी आ��भिूम िविनqदG ट +ािधकरण3 के िलए नोडल +ािधकरण के Kप मB काय� करना;  (ढ) संबंिधत ��या? वयन अिभकरण3 को आ��भिूमय3 के संरTण और सतत +बंधन हतेु आव� यक िनदेश जारी करना;  (ण) आ��भूिमय3 के मू� य3 और ��याकलाप3 के संबंध मB पणधा'रय3 और ( थानीय समुदाय3 के बीच जागKकता के संवध�न हतुे उपाय करना; और  (त) ( व+ेरणा से या राd य सरकार या संघ राd य T;े +शासन Lारा यथािनqदG ट अ? य मामले पर सलाह दनेा।  (5) राd य सरकार या संघ राd य Tे; +शासन का संबंिधत िवभाग, +ािधकरण के िलए नोडल िवभाग और सिचवालय के Kप मB सभी आव� यक सहायता +दान करेगा और काय� करेगा।   (6) +ािधकरण, इन िनयम3 के +काशन के नM बे �दन के भीतर :  (क)  संिTm त द( तावेज़3 और +बंध योजना@ का पुनfवलोकन करने तथा आ��भूिम +ािधकरण Lारा िनqदG ट �कसी तकनीक* िवषय पर सलाह दनेे के िलए एक तकनीक* सिमित का, और  (ख)   जनता Lारा +ािधकरण को क* ग� िशकायत3 क* सुनवाई करने और उ? हB अ}ेिषत करने के िलए एक काय�तं; उपलM ध कराने हतेु चार सद( य3 स ेिमलकर बनी एक िशकायत सिमित का गठन करेगा।  (7) उप-िनयम (6) मB िनqदG ट सिमितयां अपने कृ� य3 के िनG पादन के िलए +� येक ितमाही मB कम स ेकम एक बार बैठक करBगी ।  (8) +ािधकरण क* वष� मB कम से कम तीन बार बैठक होगी। (9) राd य सरकार या संघ राd य Tे; +शासन Lारा नामिनqदG ट +ािधकरण के गैर-अिधका'रक सद( य3 का काय�काल अिधकतम तीन वष� क* अविध का होगा।   
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6       THE   GAZETTE   OF  INDIA : EXTRAORDINARY               [PART II—SEC. 3(i)] 6.6.6.6.    रा' (ीरा' (ीरा' (ीरा' (ीय आ��भिूम सिमित का गठन.य आ��भिूम सिमित का गठन.य आ��भिूम सिमित का गठन.य आ��भिूम सिमित का गठन.————(1) के? �ीय सरकार, एक राG eीय आ��भिूम सिमित का गठन करेगी, िजसमB िन� निलिखत सद( य ह3गे, अथा�त् :—   (i) सिचव, पया�वरण, वन और जलवायु प'रवत�न मं;ालय, भारत सरकार – अJ यT; (ii) आ��भूिम संबंधी काय� दखे रह ेिवशेष सिचव या अपर सिचव, पया�वरण, वन और जलवायु  प'रवत�न मं;ालय, भारत सरकार – उपाJ यT;  (iii) अपर महािनदेशक, व? यजीव, पया�वरण, वन और जलवायु प'रवत�न मं;ालय, भारत सरकार – पदने सद( य;  (iv) आ��भूिमय3 संबंधी काय� दखे रह े सलाहकार या संयुक्  त सिचव, पया�वरण, वन और जलवायु प'रवत�न मं;ालय – पदने सद( य;   (v) संयुc त सिचव, पय�टन मं;ालय, भारत सरकार – पदने सद( य;  (vi) संयुc त सिचव, जल संसाधन, नदी िवकास और गंगा संरTण म;ंालय, भारत सरकार – पदने सद( य;   (vii) संयुc त सिचव, कृिष और �कसान क� याण मं;ालय, भारत सरकार – पदने सद( य;   (viii) संयुc त सिचव, सामािजक ? याय और अिधका'रता मं;ालय भारत सरकार – पदने सद( य; (ix) संयुc त सिचव, शहरी िवकास मं;ालय, भारत सरकार - पदने सद( य; (x) संयुc त सिचव, }ामीण िवकास मं;ालय, भारत सरकार - पदने सद( य; (xi) अJ यT, के? �ीय +दषूण िनयं;ण बोड� - पदने सद( य;  (xii) िनदशेक, भारतीय +ािण सव�Tण या वैIािनक एफ - पदने सद( य; (xiii) िनदशेक, भारतीय वन( पित सव�Tण या वैIािनक एफ - पदने सद( य; (xiv) िनदशेक, अंत'रT अनु+युिb कB �, अहमदाबाद या वैIािनक एफ - पदने सद( य; (xv) सद( य के? �ीय जल आयोग - पदने सद( य;  (xvi) सलाहकार, नीित  आयोग - पदने सद( य; (xvii) राd य सरकार या संघ राd यTे; +शासन के तीन +ितिनिध, च�ानु�म आधार पर, +� येक दो वष� के काय�काल के िलए; (xviii) आ�� भिूम पा'रि(थितक*, जल िवIान, म� ( यक* Tे;, भ-ूद�ृ य योजना और सामािजक अथ�शा( ; के Tे;3 मB से +� येक का एक-एक िवशेषI; और  (xix) आ��भूिम स ेसंबंिधत काय� करने वाले िनदशेक/अपर िनदशेक/संयुc त िनदशेक, पया�वरण, वन और जलवायु प'रवत�न मं;ालय - सद( य सिचव।   (2)  राG eीय आ��भिूम सिमित, य�द अपेिTत हो, तीन से अनिधक अ? य सद( य3 को सहयोिजत कर सकेगी।   (3) राG eीय आ��भिूम सिमित िन� निलिखत कृ� य3 का पालन करेगी, अथा�त्:— (क) आ��भिूमय3 के सरंTण तथा बुि/म� तापूण� उपयोग के िलए समुिचत नीितय3 और कार�वाई स� ब? धी काय��म3 के िवषय मB कB �ीय सरकार को सलाह दनेा;  (ख) आ��भूिमय3 के एक*कृत +बंधन के िलए बुि/म� तापूण� उपयोग के िस/ा? त पर आधा'रत मानदडं और माग�दश�क िस/ांत तैयार करना; (ग) +ािधकरण Lारा इन िनयम3 के ��या? वयन क* िनगरानी करना; (घ)  िनयम 4 के उप िनयम (2) मB यथािनqदG ट +ितषेिधत ��याकलाप3 के िलए राd य सरकार3 या संघ राd य Tे; +शासन3 से +ाm त पुनरीिTत +( ताव3 के संबंध मB के? �ीय सरकार को सलाह दनेा;  (ड.)  रामसर अिभसमय के अधीन अंतरा�G eीय मह� व क* आ��भिूमय3 को अिभिहत �कये जाने क* िसफा'रश करना; (च)  अिधसूिचत �कये जाने के िलए सीमापार आ��भूिमय3 क* िसफा'रश करना;  (छ)  रामसर ( थल3 और सीमापार आ��भिूमय3 के एक*कृत +बंध क* +गित का पुनfवलोकन करना;  (ज)  आ��भूिमय3 स ेसंबंिधत मsु3 पर अंतरा�G eीय अिभकरण3 के सम? वय के संबंध मB सलाह दनेा; और  (झ)  �कसी अ? य मामले पर (व+ेरणा से सलाह दनेा या कB �ीय सरकार को िनqदG ट करना। 
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¹Hkkx IIµ[k.M 3(i)º          Hkkjr dk jkti=k % vlk/kj.k 7 (4) सिमित के गैर-सरकारी सद( य3 को काय�काल तीन वष� से अनिधक का नहv होगा।  (5) सिमित +� येक छह मास मB कम से कम एक बार बैठक करेगी।  7. रा, यरा, यरा, यरा, य सरकार� और सघं रा, य सरकार� और सघं रा, य सरकार� और सघं रा, य सरकार� और सघं रा, य �े0 �शासन� को शि2य� और काय3 का �4 या �े0 �शासन� को शि2य� और काय3 का �4 या �े0 �शासन� को शि2य� और काय3 का �4 या �े0 �शासन� को शि2य� और काय3 का �4 यायोजनयोजनयोजनयोजन....————(1) राd य सरकार या संघ राd य Tे; +शासन का स� ब/ िवभाग इन िनयम3 के +काशन क* तारीख से एक वष� क* अविध के भीतर अिधसूिचत �कये जाने हेतु अिभIात +� येक आ��भिूम के िलए एक सिंTm त द( तावेज तैयार करेगा, िजसमB िन� निलिखत का उपबंध होगा:—     (क) िनद�शाकं3 सिहत यथाथ� िडिजटल मानिच;3 Lारा समfथत और जमीनी स� यापन Lारा िविधमा? य आ��भूिम का सीमाकंन;  (ख) इसके +भाव Tे; का सीमाकंन और िडिजटल मानिच; मB संकेितत उसका भूिम उपयोग और आ$ छा�दत भिूम Tे;;  (ग) पा'रि(थितक-( वKप का िववरण;  (घ) पूव�त: िवEमान अिधकार3 तथा िवशेषािधकार3 का लेखा;  (ड.) आ��भूिम तथा इसके +भाव Tे; के भीतर अनुIm त ( थल-िविशG ट ��याकलाप क* सूची;  (च) आ��भूिम और उसके +भाव Tे; के भीतर िविनयिमत �कये जाने वाले ( थल-िविशG ट ��याकलाप3 क* सूची; और (छ) िविनयम3 के +वत�न क* रीित; (2)   +ािधकरण, सिंTm त द( तावेज के आधार पर, आ��भूिमय3 को अिधसूिचत �कये जाने के िलए राd य सरकार या संघ राd यTे; +शासन को िसफा'रश करेगा। (3) राd य सरकार या संघ राd य Tे; +शासन संबंिधत और +भािवत A यिbय3 से +ाm त आTेप3, य�द कोई ह3, पर िवचार करने के प� चात् +ािधकरण Lारा क* गयी िसफा'रश क* तारीख स े दो सौ चालीस �दन से अनिधक क* अविध के भीतर राजप; मB आ��भिूमय3 को अिधसिूचत करेगी।  (4) (क)  के? �ीय सरकार सीमा-पार आ��भिूमय3 के मामले मB, संिTm त द( तावेज, िजसमB उप-िनयम (1) मB यथा सूचीब/ सूचना दी गई हो, को तैयार करने मB संब/ राd य सरकार और संघ राd यTे; +शासन3 के साथ सम? वय करेगी।  (ख) संिTm त द( तावेज के आधार पर, राG eीय आ��भूिम सिमित आ��भूिम को अिधसूिचत �कये जाने के िलए के? �ीय सरकार को िसफा'रशB करेगी।  (ग) के? �ीय सरकार संब/ और +भािवत A यिbय3 से +ाm त आTेप3, य�द कोई ह3, पर िवचार करने के प� चात् सिमित Lारा क* गई िसफा'रश क* तारीख से दो सौ चालीस �दन स ेअनिधक क* अविध के भीतर आ��भिूमय3 को राजप; मB अिधसूिचत करेगी।   (5) (क) कB �ीय सरकार आ��भूिमय3 स ेसबंंिधत सूचना के िलए एक समfपत वेब पोट�ल का सृजन करेगी।  (ख) कB �ीय सरकार, राd य सरकार और संघ राdय Tे; +शासन अपनी अिधका'रता मB क* आ��भिूमय3 के िवषय मB, सभी संबंिधत सूचना अपलोड करेगी।  [फा. सं. ज-े22012/78/2003-सीएस(डM � यू) पाट�.V] डॉ. ए. दरैुसामी, वैIािनक 'जी'    
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE  

NOTIFICATION 

New Delhi, the 26th September, 2017 

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive 

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water 

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of 

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of 

our rich cultural heritage; 

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill, 

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water 

withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of 

biodiversity and disruption in ecosystem services provided by wetlands;  
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of 

India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have 

compassion for living creatures;  

 And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and 

improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;   

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands 

and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character, 

and ultimately support their integrated management;  

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and 

wise use of all wetlands within its territory; 

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules, 

2010, vide number G.S.R. 951(E), dated the 4th December, 2010;  

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic 

benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full 

range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;  

And whereas the State Governments and Union Territory Administrations need to take into account wetland 

ecosystem services and biodiversity values likewise within their developmental programming and economic well-being, 

also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as 

State subjects as per the Constitution;  

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and 

Management) Rules, 2010 for effective conservation and management of wetlands in the country;  

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-

section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986, 

published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31st 

March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules 

would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on 

which copies of the Gazette notification is made available to the public;  

And whereas the Central Government has received the suggestions and objections from the State 

Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands 

(Conservation and Management) Rules, 2016; 

And whereas the suggestions and objections received in response to the above mentioned draft rules have been 

duly considered by the Central Government in consultation with State Governments and Union Territory 

Administrations. 

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of 

sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in 

supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to 

be done before such supersession, the Central Government hereby makes the following rules for conservation and 

management of wetlands, namely:— 

1. Short title and commencement.— 

(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.  

(2) These shall come into force from the date of their publication in the Official Gazette.  

2. Definitions.— 

(1) In these rules, unless the context otherwise requires,- 

(a) "Act" means the Environment (Protection) Act, 1986;  

(b)  "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may 

be; 
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(c) "Committee" means the National Wetlands Committee referred to in rule 6; 

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise 

the wetlands; 

(e) “integrated management plan” means a document which describes strategies and actions for achieving 

wise use of the wetland and the plan shall include objectives of site management; management actions 

required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring 

requirements for detecting changes in ecological character and for measuring the effectiveness of 

management; and resources for management implementation; 

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971; 

(g)  “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or 

temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the 

depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields, 

human-made water bodies/tanks specifically constructed for drinking water purposes and structures 

specifically constructed for aquaculture, salt production, recreation and irrigation purposes;  

(h)  “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may 

include their connecting channels/ducts; 

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation 

of ecosystem approach within the context of sustainable development; 

(j) “zone of influence” means that part of the catchment area of the wetland or wetland complex, 

developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services. 

(2)  The words and expressions used in these rules and not defined, but defined in the Act, shall have the 

meanings assigned to them in the Act.  

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:— 

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention; 

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration: 

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest 

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the 

Coastal Regulation Zone Notification, 2011 as amended from time to time. 

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the 

principle of 'wise use' as determined by the Wetlands Authority. 

 (2)     The following activities shall be prohibited within the wetlands, namely,- 

(i) conversion for non-wetland uses including  encroachment of any kind; 

(ii) setting up of any industry and expansion of existing industries; 

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under 

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered 

under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for 

Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered 

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary 

Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;  

(iv) solid waste dumping;  

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human 

settlements; 

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high 

flood level observed in the past ten years calculated from the date of commencement of these rules; 

and, 

(vii) poaching.  
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Provided that the Central Government may consider proposals from the State Government or Union 

Territory Administration for omitting any of the activities on the recommendation of the Authority. 

5. Wetlands Authorities.—(1) The Central Government hereby constitutes  the State Wetlands Authority in each 

State with the following members, namely:— 

(i) Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-

charge of the Department handling wetlands - Chairperson; 

(ii) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson; 

(iii) Secretary in-charge of  the Department of Environment - Member ex-officio; 

(iv) Secretary in-charge of the Department of Forests - Member ex-officio; 

(v) Secretary in-charge of the Department of Urban Development - Member ex-officio; 

(vi) Secretary in-charge of the Department of Rural Development - Member ex-officio; 

(vii)  Secretary in-charge of the Department of Water Resources - Member ex-officio;  

(viii) Secretary in-charge of the Department of Fisheries - Member ex-officio; 

(ix) Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio; 

(x) Secretary in-charge of the Department of Tourism - Member ex-officio;  

(xi) Secretary in-charge of the Department of Revenue - Member ex-officio; 

(xii) Director, State Remote Sensing Centre - Member ex-officio; 

(xiii) Chief Wildlife Warden - Member ex-officio; 

(xiv) Member Secretary, State Biodiversity Board - Member ex-officio; 

(xv) Member Secretary, State Pollution Control Board - Member ex-officio; 

(xvi) Additional Principal Chief Conservator of Forests  of the Regional Office of Ministry of Environment, 

Forest and Climate Change - Member ex-officio; 

(xvii) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-

economics to be nominated by the State Government; and 

(xviii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or 

Department handling wetlands - Member Secretary.  

             (2)         The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union 

Territory with the following members, namely:— 

(i) Administrator or Chief Secretary of the Union Territory - Chairperson; 

(ii) Secretary in-charge of  the Department of Environment - Vice Chairperson; 

(iii) Secretary in-charge of the Department of Forests - Member ex-officio; 

(iv) Secretary in-charge of the Department of Urban Development - Member ex-officio; 

(v) Secretary in-charge of the Department of Rural Development - Member ex-officio; 

(vi) Secretary in-charge of the Department of Water Resources - Member ex-officio; 

(vii) Secretary in-charge of the Department of Fisheries - Member ex-officio; 

(viii) Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio; 

(ix) Secretary in-charge of the Department of Tourism - Member ex-officio; 

(x) Secretary in-charge of the Departments of Revenue - Member ex-officio; 

(xi) Director, Remote Sensing Centre - Member ex-officio; 

(xii) Member Secretary, Union Territory Pollution Control Committee - Member ex-officio; 
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(xiii) Member Secretary, Biodiversity Board of the UT - Member ex-officio; 

(xiv) Chief Wildlife Warden - Member ex-officio; 

(xv) Additional Principal Chief Conservator of Forests  of the Regional Office of Ministry of Environment, 

Forest and Climate Change- Member ex-officio; 

(xvi)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-

economics to be nominated by the Union Territory Administration; and 

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or 

Department handling wetlands - Member Secretary.  

(3)  The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not 

exceeding three in number, if required. 

(4) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following 

powers and perform the following functions, namely:- 

(a) prepare a list of  all wetlands of the State or Union Territory within three months from the date of 

publication of these rules; 

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules; 

taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts; 

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules; 

(d) prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of 

publication of these rules and upload the same on a dedicated web portal to be developed by the 

Central Government  for the said purpose; the inventory to be updated every ten years; 

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands 

and their  zone of influence; 

(f) recommend additions, if any, to the list of prohibited activities for specific wetlands;  

(g) define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a 

principle for managing these ecosystems which incorporates sustainable uses (such as capture 

fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if 

ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such 

as recreation and cultural) are maintained or enhanced;  

(h) review integrated management plan for each of the notified wetlands (including trans-boundary 

wetlands in coordination with Central Government), and within these plans consider continuation and 

support to traditional uses of wetlands which are harmonized with ecological character; 

(i) in cases wherein lands within boundary of notified wetlands or wetlands complex have private 

tenancy rights, recommend mechanisms for maintenance of ecological character through promotional 

activities;  

(j) identify mechanisms for convergence of implementation of the management plan with the existing 

State/Union Territory level development plans and programmes;  

(k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly 

basis (June and December of each calendar year)  inform the concerned State Government or Union 

Territory Administration or Central Government on the status of such notified wetlands through a 

reporting mechanism; 

(l) coordinate implementation of integrated management plans based on wise use principle through 

various line departments and other concerned agencies; 

(m) function as nodal authority for all wetland  specific authorities within the State or Union Territory 

Administration; 

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective 

implementing agencies; 
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(o) undertake measures for enhancing awareness within stakeholders and local communities on values 

and functions of wetlands; and 

(p) Advise on any other matter suo-motu, or as referred by the State Government/Union Territory 

Administration. 

(5) The concerned Department of the State Government or Union Territory shall provide all necessary 

support and act as nodal Department and Secretariat to the Authority. 

(6) The Authority shall, within ninety days of  publication of these rules, shall constitute,— 

(a)  a technical committee to review brief documents, management plans and advise on any 

technical matter referred by the Wetland Authority; and  

(b)  a grievance committee consisting of four members to provide a mechanism for hearing and 

forwarding the grievances raised by public to the Authority; 

(7)    The Committees referred to in sub-rule (6) shall meet at least once in every   quarter to perform their 

functions. 

(8) The Authority shall meet at least thrice in a year. 

(9) The term of non-official members of the Authority nominated by State Government or Union 

Territory Administration, shall be for a period not exceeding three years. 

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National 

Wetlands Committee with the following members, namely:— 

(i) Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson; 

(ii) Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and 

Climate Change, Government of India-Vice Chairperson; 

(iii) Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change, 

Government of India - Member ex-officio; 

(iv) Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate 

Change - Member ex-officio; 

(v) Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio; 

(vi) Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation, 

Government of India- Member ex-officio; 

(vii) Joint Secretary, Ministry of  Agriculture and Farmers Welfare, Government of India- Member ex-

officio; 

(viii) Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-

officio; 

(ix) Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio; 

(x) Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio; 

(xi) The Chairman, Central Pollution Control Board - Member ex-officio; 

(xii) Director, Zoological Survey of India or Scientist F- Member ex-officio; 

(xiii) Director, Botanical Survey of India or Scientist F- Member ex-officio; 

(xiv) Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio; 

(xv) Member, Central Water Commission - Member ex-officio;  

(xvi) Adviser, Niti Aayog - Member ex-officio; 

(xvii) Three representatives of State Government or Union Territory Administration on a rotational basis for 

a tenure of two years each; 

(xviii) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-

economics; and 
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest 

and Climate Change - Member Secretary. 

(2)     The National Wetlands Committee may co-opt other members, not exceeding three in number, if 

required. 

(3) The National Wetlands Committee shall perform the following functions, namely:- 

(a) advise the Central Government on appropriate policies and action programmes for conservation and 

wise use of wetlands; 

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle; 

(c) monitor implementation of these rules by the Authority; 

(d) advise the Central Government on proposals received from State Governments or Union Territory 

Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4; 

(e) recommend designation of wetlands of international importance under Ramsar Convention; 

(f) recommend trans-boundary wetlands for notification; 

(g) review progress of  integrated management of Ramsar sites and transboundary wetlands; 

(h) advise on collaboration with international agencies on issues related to wetlands; and 

(i) advise on any other matter suo-moto, or as referred by the Central Government. 

(4) The tenure of non-official members of the Committee shall not exceed three years. 

(5) The Committee shall meet at least once in every six months. 

7. Delegation of powers and functions to the State Governments and Union Territory Administrations.— 

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period 

of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified 

for notification, providing:— 

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by 

ground truthing; 

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;  

(c) ecological character description;  

(d) account of pre-existing rights and privileges;  

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;  

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and 

(g) modalities for enforcement of regulation; 

(2) Based on the Brief Document, the Authority shall make recommendations to the State Government or Union 

Territory Administration for notifying the wetlands.  

(3) The State Government or Union Territory Administration shall, after considering the objections, if any, from 

the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding 

240 days from the date of recommendation by the Authority.  

(4) (a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State 

Governments and Union Territory Administrations to prepare the Brief Document containing information as 

listed in sub-rule (1).  

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the 

Central Government for notification of the wetland.  

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected 

persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of 

recommendation by the Committee. 
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.  

(b)  The Central Government, State Government and Union Territory Administration shall upload all relevant 

information and documents pertaining to wetlands in their jurisdiction. 

 

[F. No. J-22012/78/2003-CS (W) Pt. V] 

Dr. A. DURAISAMY, Scientist 'G' 
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I. Guidelines Purpose and Scope 

1. The Ministry of Environment, Forest and Climate Change (MoEF&CC) has notified Wetlands 
(Conservation and Management) Rules, 2017 (hereinafter Wetlands Rules) under the provisions 
of the Environment (Protection) Act, 1986 as regulatory framework for conservation and 
management of wetlands in India. These guidelines have been drafted to support the State 
Governments / Union Territory (UT) Administrations in the implementation of the Rules by 
providing guidance on: 

a) Preparing a list of wetlands in the State / UT 
b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules, 

2017   
c) Delineating  wetlands, wetlands complexes and zone of influence 
d) Preparation of Brief Document 
e) Determining ‘wise use’ and ecological character  
f) Developing a list of activities to be regulated and permitted 
g) Developing an Integrated Management Plan  
h) Constitution and operational matters of the Wetlands Authorities 
i) Overlapping provisions. 

 
2. These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated 

August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wildlife, Government 
of Gujarat), Dr Arvind Kumar (President, India Water Foundation), Dr B.C. Jha (Former 
Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. N. Rao (Director, 
School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and 
Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetlands 
International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for 
the said purpose, and submitted final version of the guidelines to the Ministry on December 5, 
2018. The draft guidelines were subsequently sent for comments to all State Governments / UT 
Administrations, and have been finalized after due consideration of the comments received. The 
Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint 
Secretary). The Committee also acknowledges the support received from Ms Rita Khanna 
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist ‘D’), Dr Anu Chetal 
(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the guidelines 
preparation process.     

II. Wetlands to be regulated  

3. The provisions of Wetlands Rules apply to: 

a) Wetlands designated by the Government of India to the List of Wetlands of International 
Importance under the provisions of the Convention on Wetlands (Ramsar Convention). 
[Ref. Rule 3 (a) of Wetlands Rule] 

b) Wetlands notified under the rules by the Central Government, State Government and UT 
Administration. [Ref. Rule 3 (b) of Wetlands Rule] 
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4. All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services 
values, can be notified under the Wetlands Rules, except: 

a) River channels; 
b) Paddy fields; 
c) Human-made waterbodies specifically constructed for drinking water purposes; 
d) Human-made waterbodies specifically constructed for aquaculture purposes; 
e) Human-made waterbodies specifically constructed for salt production purposes; 
f) Human-made waterbodies specifically constructed for recreation purposes; 
g) Human-made waterbodies specifically constructed for irrigation purposes; 
h) Wetlands falling within areas covered under the Indian Forest Act, 1927; Forest 

(Conservation) Act, 1980; State Forest Acts and amendments thereof; 
i) Wetlands falling within areas covered under the  Wildlife (Protection) Act, 1972 and 

amendments thereof; 
j) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011 

and amendments thereof.  
[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules]       
  

5. Human-made wetlands are defined as wetlands that are planned, designed and operated to meet 
a specific purpose (such as providing water for irrigation, producing fish through culture 
operations, producing salt, recreation, preventing salinity intrusion, flood control etc.). Only 
those human-made wetlands that have been built for purposes, mentioned at paras 4c) – 4g) 
above, are excluded from notification under these Rules.  
 

6. Natural wetlands, partly or wholly used for purposes as mentioned at 4c) – 4g), attract the 
provisions of the Wetlands Rules. 
 

7. Wetlands designated as Ramsar Sites may be notified under the Rules as per the process 
mentioned in paragraphs 57-65, even when partly or wholly overlapping with areas covered under 
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments 
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone 
Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with 
4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas, 
not covered under any of the overlapping laws and rules, will attract the provisions of the 
Wetlands Rules (Refer illustration 1 below). 
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Illustration 1: Using the Wetlands Rules to fill in the gaps in situations of multiple regulations in a Ramsar 
Site. In the situation above, wildlife sanctuary (indicated as a) and a reserved forest (indicated as b) partly 
overlap with the Ramsar Site boundary. Being a coastal wetland, a part (indicated as c) also falls under 
Coastal Regulation Zone. In such cases, it is recommended that the entire Ramsar Site, inclusive of 
overlapping areas, is delineated and notified under the Wetlands Rules. The overlapping areas shall 
continue to be regulated as per respective Acts and Rules, and the remaining area may be regulated as per 
the provisions contained in Wetlands Rules.   Similar approach can be taken even for wetlands that have 
not been designated as Ramsar Site. 

 
8. For wetlands falling within the criteria 3 (b) (supra), the exclusions mentioned at para 4 a) – 4j) 

shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein 
areas falling within para 4 a) – 4 j) form a part of larger wetland or wetlands complex, and 
exclusion may result in impeded ecological contiguity and connectivity, such areas may be 
included within the boundary of wetland being notified. Regulations within the boundaries of 
areas mentioned at para 4 h) – 4 j) will, however, be as per the corresponding regulatory 
frameworks (Refer Illustration 1 and 2). 

 
9. Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have 

been excluded from notification under the Wetlands Rules, management of such wetlands may 
benefit through the application of ‘wise use’ approach (within the framework of existing laws and 
rules) as outlined in Section VII of these guidelines. 
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Illustration 2: Considering river stretch and human-made wetlands for notification. In situations when the 
entire wetland, to be notified, is a river stretch [indicated as (a)], paddy fields [indicated as (b)], human-
made wetland waterbodies for irrigation [indicated as (c)], and human-made waterbodies created for 
aquaculture purposes [indicated as (d)], these may not be notified under the Wetlands Rules. However, in 
cases as in (e), wherein river channels, paddy fields, and human-made wetlands such as aquaculture areas 
form a part of a larger wetland or wetland complex, and excluding such area may fragment the wetland 
regime, the area to be notified may include river channels, paddy fields or any other human-made wetland.  

 
10. Should the State Governments/UT Administrations be desirous, any wetland, even if included 

within the list of wetlands excluded from notification under Wetlands Rules, may be notified 
under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules 
and these guidelines may be suitably adopted.   

III. Wetlands Authorities 

11. As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UTs are 
deemed as constituted with the following members: 

a) Minister In-charge of the Department of Environment/Forests of the State Government or 
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or 
Chief Secretary of the UT – Chairperson in the case of UT); 

b) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;  
c) Secretary in-charge of the Department of Environment - Member ex-officio; (Vice-

Chairperson in the case of UT) 
d) Secretary in-charge of the Department of Forests - Member ex-officio;  
e) Secretary in-charge of the Department of Urban Development - Member ex-officio; 
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f) Secretary in-charge of the Department of Rural Development - Member ex-officio;  
g) Secretary in-charge of the Department of Water Resources - Member ex-officio; 
h) Secretary in-charge of the Department of Fisheries - Member ex-officio;  
i) Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;  
j) Secretary in-charge of the Department of Tourism - Member ex-officio; 
k) Secretary in-charge of the Department of Revenue - Member ex-officio; 
l) Director, State Remote Sensing Centre - Member ex-officio;  
m) Chief Wildlife Warden - Member ex-officio;  
n) Member Secretary, State/UT Biodiversity Board - Member ex-officio;  
o) Member Secretary, State Pollution Control Board/UT Pollution Control Committee - 

Member ex-officio;  
p) Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of 

Environment, Forest and Climate Change - Member ex-officio;  
q) One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning 

and socioeconomics to be nominated by the State Government / UT Administration 
r) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or 

Department handling wetlands - Member Secretary 
 

12. The Department of Environment / Forests or Department handling wetlands shall designate one 
expert each in the following fields for a period not exceeding three years: [Ref. Rule 5 (2) (xvi) of 
Wetlands Rules] 

a) Wetlands ecology 
b) Hydrology 
c) Fisheries 
d) Landscape planning 
e) Socioeconomics 

 
13. The Wetlands Authority may co-opt other members, not exceeding three in number. It is 

recommended that at least one member may be drawn from civil society to enable stakeholder 
representation.        

 
14. The Authority shall exercise following powers and perform the following functions: 

a) Prepare a list of all wetlands of the State or UT within three months from the date of 
publication of these rules;  

b) Prepare a list of wetlands to be notified, within six months from the date of publication of 
these Rules, taking into cognizance any existing list of wetlands prepared/notified under other 
relevant State Acts;  

c) Recommend identified wetlands, based on their Brief Documents, for regulation under these 
rules;  

d) Prepare a comprehensive digital inventory of all wetlands within one year from the date of 
publication of these rules and upload the same on a dedicated web portal, to be developed 
by the Central Government for the said purpose; the inventory ought to be updated every 
ten years;  

e) Develop a comprehensive list of activities, to be regulated and permitted within the notified 
wetlands and their zone of influence;  

f) Recommend additions, if any, to the list of prohibited activities for specific wetlands;  
g) Define strategies for conservation and wise use of wetlands within their jurisdiction;  
h) Review Integrated Management Plan for each of the notified wetlands (including trans-

boundary wetlands in coordination with Central Government), and within these plans to 

53625



 

7 
 

consider continuation and support to traditional uses of wetlands that are harmonized with 
ecological character;  

i) Recommend mechanisms for maintenance of ecological character through promotional 
activities for land within the boundary of notified wetlands or wetlands complex have private 
tenancy rights,;  

j) Identify mechanisms for convergence of implementation of the management plan with the 
existing State/UT level development plans and programmes;  

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a 
half-yearly basis (June and December of each calendar year) inform the concerned State 
Government or UT Administration or Central Government on the status of such notified 
wetlands through a reporting mechanism; 

l) Coordinate implementation of Integrated Management Plans based on wise use principle 
through various line departments and other concerned agencies;  

m) Function as a nodal authority for all wetland-specific authorities within the State or UT 
Administration;  

n) Issue necessary directions for the conservation and sustainable management of wetlands to 
the respective implementing agencies. 

o) Undertake measures for enhancing awareness within stakeholders and local communities on 
values and functions of wetlands; and 

p) Advise on any other matter suo-motu, or as referred by the State Government/UT 
Administration. 

[Ref. Rule 5 (4) of Wetlands Rules] 
 

15. The State Government or UT Administration shall designate a department as nodal department 
for wetlands. Such department shall provide all necessary support and act as Secretariat to the 
Authority. The State Governments / UT Administrations may allocate sufficient budget and 
human resources to ensure smooth functioning of the Authority and conduct of its various 
activities. The Authority and the nodal department may identify a professional 
institute(s)/organization(s) that would assist them in their various functions such as preparing a 
list of wetlands, Brief Documents for notification etc.  

 
16. The Authority shall meet at least thrice in a year. State Government / UT Administration may 

decide an appropriate quorum, not less than half of the members. Minutes of meetings of the 
Authority may be placed in the public domain within a period not exceeding two weeks from the 
day on which meeting has been convened. [Ref. Rule 5 (2) (8) of Wetlands Rules]  
 

17. Each Wetlands Authority shall constitute: 

a) Technical Committee to review Brief Documents, Management Plans and advise on any 
technical matter referred by the Wetlands Authority; and,  

b) Grievance Committee, consisting of four members, to provide a mechanism for hearing and 
forwarding the grievances raised by the public to the Authority.  

[Ref. Rule 5 (6)(b) of Wetlands Rules] 
 

18. The composition of these committees may be decided by the concerned State / UT Wetlands 
Authority. Meetings of these committees shall be held at least once every quarter, and 
proceedings presented in the next meeting of the Authority. 
 

19. The Wetlands Authority may empower the Grievance Committee to redress grievances at the 
local level and to recommend to the Authority for the finality of decisions. The State Government 
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/ UT Administration may consider appointing at least one member with a legal background in 
the Grievance Committee.  [Ref. Rule 5(6)(b) of Wetlands Rules] 
 

20. State or UT level Wetlands Authorities constituted before notification of Wetlands Rules, shall 
be deemed dissolved for the purpose of these Rules.   

 
21. State / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created 

for specific wetlands. Management plans and notifications pertaining to the specific wetland shall 
be subject to approval and endorsement of the State / UT Wetlands Authority. Administrative 
matters, however, may continue to be dealt by the nodal department specified within the 
constitution of the wetlands specific authority. 

IV. Preparing a list of wetlands 

22. The State / UT Wetlands Authorities are expected to prepare a list of wetlands within the 
boundaries of their respective States / UTs. This list should be comprehensive, and not just focus 
on wetlands that qualify for notification under these Rules. Therefore, it is recommended that 
the list is developed based on wetlands definition of the Ramsar Convention (to which India is a 
Contracting Party).  
 
22.1 The Convention, ratified by Government of India, defines wetlands as ‘areas of marsh, fen, 

peatland or water, whether natural or artificial, permanent or temporary, with water that is 
static or flowing, fresh, brackish or salt, including areas of marine water the depth of which, 
at low tides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1 
of the Convention provides that ‘wetlands may include riparian and coastal zones adjacent 
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide 
lying within the wetlands.’ 

 
23. The National Wetlands Atlas prepared by Space Application Center under the National 

Wetlands Inventory and Assessment project, and available at 
https://vedas.sac.gov.in/vedas/downloads/atlas/Wetlands/NWIA_National_atlas.pdf has spatial 
data on wetlands for each State and UT.  

23.1 The GIS data has already been made available by the Wetlands Division of the MoEF&CC 
to the representatives of the State Governments / UT Administrations during the regional 
consultation workshops held during 2016-18.  

23.2 Wetlands Authority may seek the assistance of District Administration to validate the 
information provided in the Atlas. Existing land records may also be considered while 
developing the list of wetlands.  

23.3 The final list of wetlands/wetland complexes may be prepared under the following heading: 

a) Wetland Name 
b) Geographical coordinates (latitude  and longitude of the centre of the wetland) 
c) Wetland type (inland and coastal) and sub-type (natural or human-made)  
d) District(s) within which the wetland is located 
e) Approximate area of the wetland  
f) Whether the wetland falls within the category of regulated wetlands as per Wetlands 

Rules.   
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A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under 
which wetland is falling along with corresponding area.  

24. In addition to the National Wetlands Atlas, it may also be helpful to consider the list of wetlands 
studied and described by various agencies, including revenue records (particularly areas recorded 
as any of the wetlands types such as ponds, lake, talab, sarovar etc.). The States/UTs may seek 
the assistance of State Remote Sensing Agencies and local experts for preparing such wetland 
inventory expeditiously. State Governments/ UT Administrations are also encouraged to make 
use of satellite images available at National Remote Sensing Center’s Geo-platform Bhuvan, 
accessible at http://bhuvan.nrsc.gov.in/data /download/index.php.  

V. Delineating wetlands  

25. After the wetlands have been identified for notifications under the Wetlands Rules, the next step 
involves delineation of each of these wetlands (or wetlands complexes) and their zone of 
influence. 

 
26. For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these 

ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobic 
processes, which in turn forces the biota, particularly rooted plants to adapt to flooding. 
Wetlands, thus, have the following general distinguishing characteristics: 

a) Permanent or periodic inundation or saturated soils throughout the year or during parts of 
the year 

b) Presence of macrophytes adapted to wet conditions (also known as hydrophytes) 
c) Soil that are saturated or flooded long enough favouring development of anaerobic 

conditions 
 

27. Water creates wetlands. The biological composition of wetlands, from fish to migrating 
waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of 
water level fluctuations are probably the most critical factors affecting the composition and 
functioning of wetlands. Hydrological regimes may, therefore, be used as the primary delineation 
characteristics for defining wetland boundary. 

 
28. Wetlands boundary can be derived as the outer envelope of the maximum area under 

inundation, the area covered by hydrophytes, or saturation of soil near the surface during a 
normal monsoon year. The boundary should be such that during a normal monsoon year, the 
entire area is inundated for at least 15 days, or the soil is saturated roughly within one foot from 
the surface.  It may be pertinent to exclude areas that are only intermittently inundated in the 
case of high floods (such as one in 100-year floods) or extreme events (such as storm surges of 
extreme intensity).    

 
29. Where two or more wetlands exist with a high degree on hydrological connectivity (for example, 

wetlands connected during monsoon), or ecological connectivity (sharing waterbird habitats or 
located on migratory fish pathways), these can be delineated as a single complex. In such cases, 
non-wetland areas may be included within the boundary of the complex to ensure connectivity 
and continuity. The connotation of wetland throughout this document includes wetlands 
complex, as may be the case. 
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30. For each wetland and wetlands complex, a map should be prepared using a Geographical 
Information System (WGS84 datum and UTM (Universal Transverse Mercator) projection) and 
adopting professional cartographic standards. Essential features to be included in the map are as 
follows: 

a) Wetland boundary 
b) The boundary of settlements located within and around the wetland  
c) Connecting drainages, inflows and outflows  
d) Main roads and railway (if any)  
e) Major landmarks   

31. Recommended scale for producing the wetlands maps is as follows: 

Wetland / Wetlands complex area Recommended scale 

Below 100 ha 1: 4000 

Between 100 – 500 ha 1: 10,000 

Between 500- 4000 ha 1: 25,000 

4000 ha and above 1: 50,000 

These scales have been recommended on the basis of spatial data available for preparing wetlands maps 
and details that may be extracted for management planning and monitoring decisions. Resources at 2 LISS 
IV data that may be used for preparing map of wetlands below 100 ha renders an approximate scale of 
1:4000. Even larger wetlands can be mapped using finer resolution data.  However, for expedience and 
cost effectiveness, a lower scale may be sufficient for meeting management needs.    

VI. Delineating zone of influence 

32. For each wetland to be notified, a zone of influence is to be defined. The zone of influence of a 
wetland is an area, developmental activities wherein are likely to induce adverse changes in 
wetland ecosystem structure and (ecological) functioning.  
  

33. The boundary of the zone of influence may be defined with due consideration to local hydrology 
and nature of land use. For wetlands with a well-defined surface drainage system, its directly and 
freely draining basin should be delineated as the zone of influence. This can be done using a 
suitable digital elevation model data and validated using toposheets. The basin should encompass 
all direct inflow as well as outflow areas. The river basin atlas of India (available at 
http://www.india-wris.nrsc.gov.in/wrpinfo/ index.php?title=WRIS_Publications) may be used to 
support the delineation.  
 

34. For wetlands with diffused drainage and where the slope is too gentle leading to large basin area, 
the zone of influence can be delineated on the basis of features that are likely to influence wetland 
functioning adversely. These could be based on the outer periphery of adjoining settlements, or 
peripheral agricultural fields that drain directly into the wetland.  

 
35. A map should be prepared to indicate the following elements  in a Geographical Information 

System (WGS84 datum and UTM projection) and adopting professional cartographic standards: 
 
a) Zone of influence 
b) Wetland boundary 
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c) Connecting drainages, inflows and outflows  
d) Main roads and railway (if any)  
e) Major landmarks 

36. The recommended scale at which the map of the zone of influence is to be produced is as follows: 

Area of zone of influence  Recommended mapping scale  

Below 100 ha 1: 4000 

Between 100 and 500 ha 1: 10,000 

More than 500 ha 1: 50,000 

VII. Wetlands wise use and ecological character  

37. Management of notified wetlands is recommended to be based on ‘wise use’ approach. Human 
beings and their use of resources form an essential component of wetland ecosystem dynamics. 
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires 
incorporation of linkages between people and wetlands.  The wise use principle emphasises that 
human use of these ecosystems on a sustainable basis is compatible with conservation.  
 

38. Ramsar Convention defines the ‘wise use’ of wetlands as “the maintenance of their ecological 
character, achieved through the implementation of ecosystem approaches, within the context of 
sustainable development”. Ecosystem approach requires consideration of the complex 
relationship between various ecosystem elements and promotion of integrated management of 
land, water and living resources. Wise use, through an emphasis on sustainable development, 
calls for resource use patterns which can ensure that human dependence on wetlands can be 
maintained not only in the present but also in the future. Seen in totality, wise use is about 
maintaining and enhancing wetland values and functions to ensure the maintenance of the flow 
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of 
view. 
 

39. Ecological character is “the combination of ecosystem components, processes and services that 
typify the wetland at a given point in time”. Ecosystem components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem. These include:  

a. Geomorphic setting (landscape, catchment, river basin);  
b. Climate (precipitation, wind, temperature, evaporation, humidity);  
c. Physical setting (area, boundaries, topography, shape, bathymetry, habitat type and 

connectivity);  
d. Water regime (inflow, outflow, balance, surface-groundwater interactions, inundation 

regime, tidal regime, quality);  
e. Wetland Soil (texture, chemical and biological properties);  
f. Biota (Plant and animal communities) 

 
40. Ecosystem processes occur between organisms and within and between populations and 

communities, including interactions with the non-living environment that result in an existing 
ecosystem state and bring about changes in ecosystems over time. These include: Physical 
processes (water stratification, mixing, sedimentation, erosion); Energy – nutrient dynamics 
(primary production, nutrient cycling, carbon cycling, decomposition, oxidation-reduction); 
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Processes that maintain animal and plant population (recruitment, migration); and Species 
interaction (Competition, predation, succession, herbivory). 
 

41. Ecosystem services are benefits obtained by humans from ecosystems, categorized as: 
Provisioning (fisheries, use of aquatic vegetation for economic propose, wetland agriculture, 
biochemical products); Regulating (maintenance of hydrological regimes) and Cultural 
(recreation and tourism, spiritual, scientific and educational value). Supporting services are 
included within ecosystem processes.  
 

42. A wetland use is not ‘wise-use’ if: 
 

a. The intervention leads to adverse changes in ecosystem components and processes, such as: 

i. Reduction in water flowing into the wetlands 
ii. Reduction in the area under inundation, or changes in inundation regime  
iii. Reduction and alteration of natural shoreline 
iv. Fragmentation of wetlands into small patches of water 
v. Reduction in water holding capacity 
vi. Degradation of water quality  
vii. Reduction in diversity of native species 
viii. Introduction or emergence of invasive species  
ix. Decline in wetlands resources, such as fish, aquatic plants, and water 

 
b. The intervention enhances some ecosystem services (such as food production values) while 

diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands 
regime). 
 

43. Some examples of wetlands uses that may not be ‘wise-use’ are as follows:  
 

Type of 
wetland 

Intervention  Ecosystem services likely 
to be enhanced 

Ecosystem services 
likely to be diminished  

Lagoon Prawn aquaculture by 
creating enclosures within 
the lagoon area   

• Food provision 
• Livelihoods for 

wetlands dependent 
communities  

• Water regime 
moderation 

• Flood buffering 

Lake  Impounding water by 
regulating outflows  

Increased water 
availability for human use 

• Ability to moderate 
floods 

Marsh Construction of road 
connecting settlements 
located on the periphery 

Transport • Hydrological 
regime moderation 

• Flood buffering 
• Aesthetics 

Urban 
lake 

Concretization of shoreline 
for beatification  

• Aesthetic value 
• Tourism and 

recreational benefits 

• Ability to 
accommodate 
monsoon flows 

• Habitat values 
 

44. In several cases, the impact on ecosystem structure and functions, or tradeoffs in ecosystem 
services may not be immediately apparent. It is, therefore, recommended that the ‘precautionary 
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approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information 
uncertainty.   

VIII. Prohibited activities in a notified wetland 

45. The following activities are prohibited within notified wetlands: 

a. Conversion for non-wetland uses including encroachment of any kind; 
b. Setting up of any industry and expansion of existing industries; 
c. Manufacture or handling or storage or disposal of construction and demolition waste covered 

under the Construction and Demolition Waste Management Rules, 2016; hazardous 
substances covered under the Manufacture, Storage and Import of Hazardous Chemical 
Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of 
Hazardous Microorganisms/Genetically Engineered Organisms or cells, 1989 or the 
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008; 
electronic waste covered under the E-Waste (Management) Rules, 2016; 

d. Solid waste dumping; 
e. Discharge of untreated wastes and effluents from industries, cities, towns, villages and other 

human settlements; 
f. Any construction of a permanent nature except for boat jetties within fifty metres from the 

mean high flood level observed in the past ten years calculated from the date of 
commencement of these rules; and, 

g. Poaching. 
[Ref. Rule 4 (2) of Wetlands Rules] 

46. State/UT Wetlands Authority, based on consideration of site-specific conditions, may consider 
expanding the list of prohibited activities for a notified wetland (or wetlands complex). This 
should be specified as such within the notification for specific wetland (or wetlands complex).   
 

47. Permission for carrying out any activity included within the list of prohibited activities [as per 
Rule 4(2) of Wetlands Rules], within a notified wetland can only be given by the MoEF&CC. A 
specific request needs to be made by the State Government based on the recommendation of 
Wetlands Authority specifying: 

a) Activity for which permission is sought; 
b) Justification thereof;  
c) The premise on which the activity is not considered detrimental to the wetland’s ecological 

character; & 
d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to 

be undertaken etc.)  

IX. Developing a list of activities, to be regulated in a notified wetland: 

48. Activities within a notified wetland and its zone of influence, which when contained within a 
specific threshold or area, are not likely to induce an adverse change in wetlands ecological 
character may be placed under the ‘regulated’ category. Such activities should be notified within 
the notification for a specific wetland (wetlands complex). 

 

49. Following activities, when regulated, are not likely to induce an adverse change in wetlands: 

a) Subsistence level biomass harvesting (including traditional practices); 
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b) Sustainable culture fisheries practices (in private lands);  
c) Plying of non-motorized boats;  
d) Desilting, in case where wetlands inflow regimes and water-holding capacity are impacted by 

siltation (note that ‘deepening’ activities are not the same as ‘desilting’); & 
e) Construction of temporary nature 

 
50. Each activity, however, would need to be considered on a case to case basis keeping in mind the 

ecological character of wetland or wetlands complex. A generic listing of a set of activities for all 
wetlands of the State / UT may not be feasible or desirable. For example, releasing treated sewage 
may not be advisable for high altitude wetlands that have slow decomposition rates. 
 

51. For each regulated activity, it may be desirable to set a threshold limit beyond which the activity 
may be prohibited. The thresholds can be in the form of a spatial limit (such as areas wherein 
capture fishing may be carried), temporal limits (such as observing closed season), ecological 
condition (such as maintenance of a water quality parameter within a prescribed range), number 
of people (such as number of tourists permitted to visit the wetland on a given day), land use 
(such as prohibiting use of intermittently inundated area for permanent agriculture, or 
construction of enclosure), or any relevant dimension. Some examples of thresholds are: 

Activity (Indicative List) Aspect on which threshold can be specified 

a) Subsistence level biomass harvesting 
(including traditional practices) 

• Number of people that can be permitted to 
harvest biomass within the wetlands 

• Type of harvesting gears (mesh size) and crafts 
• Area wherein harvesting is permitted  

b) Releasing of treated sewage  
 

Water quality parameters (such as):  
• Dissolved Oxygen,  
• Biological Oxygen Demand 
• Chemical Oxygen Demand 
• Concentration of heavy metals 
• Coliforms  

c) Sustainable culture-based fisheries 
practices 

 

• Area wherein culture-based fisheries is 
permitted  

• Stocking density  
• Water quality   

d) Plying of non-motorized boats   
 

• Area wherein plying is permitted 
• Number of boats  

e) Desilting, in cases where wetlands 
inflow regimes and water holding 
capacity are impacted by siltation 

• Area wherein desilting can be carried out 

f) Noise Pollution • Limiting below level suited for waterbird 
habitat  

g) Washing and bathing activities  • Use of detergent  

h) Construction of temporary nature 
 

• Area wherein temporary constructions can be 
carried out 
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• The period for which such structure can be 
maintained inside the notified wetlands  

i) Change in landuse pattern within the 
zone of influence  

• Land use does not alter the hydrological 
regime or interrupt species interactions (such 
as bird migration pathways) 

 
52. The Wetlands Authority shall be responsible for enforcing the regulations, through enforcement 

machinery of the concerned State Government / UT Administration.  

X. Developing a list of activities permitted in a notified wetland 

53. Activities aligned with the ‘wise use’ of wetland may be permitted within the wetland (wetlands 
complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise 
use’ approach: 

a) Ecological rehabilitation and rewilding of nature ;  
b) Wetlands inventory, assessment and monitoring; 
c) Research; 
d) Communication, environmental education and participation activities;  
e) Management planning;  
f) Habitat management and conservation of wetland-dependent species;  
g) Community-based ecotourism (with minimum construction activities); 
h) Harvesting of wetlands products within regenerative capacity; and,  
i) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.  
 

54. Permitted activities may need to be identified considering the ecological character of each 
wetland to be notified. It is likely that an activity may be benign for one wetland, yet would need 
regulation for others. For example, ecotourism may not be desirable for all wetlands.  

XI. Registration of wetlands 

55. It is advised that the State/UT governments may ascertain whether the respective wetland has 
been registered appropriately in the land revenue records.  If the wetland has not been registered 
as yet, necessary steps may be taken early.  This would help in ensuring that the usage of wetland 
is not altered in future through encroachment, illegal claim of ownership etc. 

XII. Account of pre-existing rights and privileges in a notified wetland 

56. Each wetland is likely to be associated with a range of pre-existing rights and privileges, and it 
must be ensured that such rights and privileges are aligned with the ‘wise use’ approach. ‘Privilege’ 
is defined here as a special entitlement granted to restricted group or persons, on a conditional 
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by 
a human being. Thus, a fish lease granted in certain wetlands by the Department of Fisheries can 
be considered as a privilege. Privilege can also be customary and traditional (for example, the use 
of traditional fishing techniques, buffalo wallowing, elephant bathing, the source of drinking water 
for bovines, etc.). Parking a houseboat against a lease right to clean environment are examples of 
rights.  
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57. For assessing the consequence of a pre-existing right or privilege on a wetland, it may be 

important to consider their implication on wetland ecological character. The privilege of fishing 
granted along a migratory route can lead to an adverse change in fish stocks. Similarly, the 
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, such 
privileges are not aligned with ‘wise use’. On the other hand, in many cases, the subsistence level 
harvest of macrophytes may help in keeping species invasion in check and therefore aligned with 
ecosystem health. Such considerations may need to be made while deciding whether a wetland 
use is to be regulated or permitted.  

XIII. Notifying wetlands 

58. For each wetland proposed to be notified, a ‘Brief Document’ containing the following 
information needs to be prepared: 

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and 
validated by ground truthing;  

b) Demarcation of its zone of influence alongwith land use and land cover thereof indicated in 
a digital map;  

c) Ecological character description;  
d) Account of pre-existing rights and privileges;  
e) List of site-specific activities, to be permitted within the wetland and its zone of influence;  
f) List of site-specific activities, to be regulated within the wetland and its zone of influence; and,  
g) Modalities for enforcement of regulation.  
A format for preparing the Brief Document is at Annex 2.  

 
59. The nodal department, designated by the State Government/UT Administration for wetlands, 

shall be responsible for preparing the Brief Documents. 
  

60. In the case of transboundary wetlands, the respective State Governments/UT Administration 
may initiate the process of preparation of a common Brief Document and submit the same to 
MoEF&CC. If required, MoEF&CC shall coordinate with the concerned State Governments/UT 
Administrations for preparation of the Brief Document and addressing relevant issues. The 
Ministry will further process Brief Document as per process laid under Rule 7(4) of Wetlands 
Rules, 2017.    
 

61. All Brief Documents shall be placed for approval of the Wetlands Authority. The Authority may 
endorse the Brief Document for notification to the concerned State Government / UT 
Administration.  
 

62. The State Government / UT Administration shall issue a draft notification indicating the wetland 
(wetlands complex) to be covered under the Wetlands Rules. The notification should contain: 

a) Description of the wetland (wetlands complex) boundary along with its map 
b) Description of the zone of influence along with a map 
c) List of activities prohibited within the wetland (wetlands complex) and its zone of influence 
d) List of activities regulated within the wetland (wetlands complex) and its zone of influence 
e) List of activities permitted within the wetland (wetlands complex) and its zone of influence 
f) Name and contact details of the nodal person, who is to be contacted for seeking permission 

to undertake regulated activities. 
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A format for notification is at Annex 3.  
 

63. Each draft notification shall be placed for public consultation for sixty days.  
 

64. The State Government after considering objections from the concerned and affected persons 
shall publish the final notification within a period not exceeding 240 days from the date of draft 
notification. 
 

65. MoEF&CC shall issue the draft and final notification for transboundary wetlands. 
 

66. All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the process 
laid out in paragraphs 57-64. This is proposed to ensure that the site boundaries are properly 
delineated and the knowledge about the same is available in public domain. It is adused that the 
information in the ‘Brief Document’ may be consistent with Ramsar Site Information Sheet 
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.   

XIV. Integrated Management Plan 

67. Wetlands are one of the most embedded and interlinked ecosystems with human livelihoods 
and well-being. A balanced management approach, addressing biodiversity conservation values 
while providing for sustainable utilisation in a way compatible with the maintenance of natural 
properties of the ecosystem, needs to be adopted for these ecosystems. It is, therefore, 
recommended that management of each notified wetland (is guided by an “Integrated 
Management Plan”. The plan refers to a document which describes strategies and actions for 
achieving ‘wise use’ of the wetland and includes objectives of site management; management 
actions required to achieve the objectives; factors that affect, or may affect, various site features; 
monitoring requirements for detecting changes in ecological character and for measuring the 
effectiveness of management; and resources for management implementation. Besides 
identifying resources, a management plan serves several important functions including generating 
baseline information, communication with stakeholders and ensuring compliance with regulatory 
frameworks and policy commitments. 
 

68. While it is recognized that each wetland has its own distinctive ecological and hydrological 
features and thereby distinctive management needs, the following broad planning principles need 
to be kept in mind while formulating integrated management plans:    

• Integrated planning: Aquatic and terrestrial ecosystems are intimately linked by the process 
of the water flowing through them. Every land use decision has a consequence on water 
availability. Delineating a basin or a coastal zone enables demarcation of a distinct 
hydrological unit which is the natural integration of all hydrological processes within its 
boundary and therefore an ideal and rational unit for soil, water and bio-resources 
conservation and management.Thus, management planning for wetlands should not be 
restricted to a defined administrative boundary, but rather take into account wider planning 
and management context of the basin or coastal zone within which the site is located.  
 
The process of development and implementation of management plans for wetlands often 
needs to be accompanied by governance improvements at basin and coastal zone level. 
Such an approach underpins Integrated Lake Basin Management framework that calls for 
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achieving ‘sustainable management of wetlands through gradual, continuous and holistic 
improvement of basin governance, including sustained efforts for integration of institutional 
responsibilities, policy directions, stakeholder participation, scientific and traditional 
knowledge, technological possibilities, and funding prospects and constraints.   

Achieving close relationship between planning and governance is critical, considering 
multiple stakeholder and sectoral interests which underlie and, to a large extent, structure 
wetland biodiversity and ecosystem service values, and the need to secure people’s 
involvement and participation in basin-scale management for considerably long periods of 
time.  
 
Reflection upon the following six pillars of basin-scale governance may thus be useful:  

• Institutions: Development of effective organisations and governance frameworks 

• Policies: Setting broad directions and specific rules 

• Participation: Expanding the circle of involvement 

• Technology: Possibilities and limitations 

• Information: Pursuing sources of knowledge and wisdom, and  

• Finance: Seeking sustainable sources at the appropriate level    

• Use of diagnostic approaches for defining management approach and actions: Given the 
uniqueness associated with each wetland, it is important that ‘one size fit all’ approach is 
replaced with a diagnostic approach, wherein the ecological, hydrological, socioeconomic 
and institutional features are comprehensively assessed and trends therein determined to 
be able to spell out management objectives and actions clearly.  

• Adaptable management: Wetlands are influenced by a range of drivers and pressures that 
act at multiple spatial, temporal and political scales. Their management plan, therefore, 
needs to be accommodative of uncertainties and challenges. This can be achieved by using 
an adaptable management approach that allows for suitable modification of management 
based on continuous site monitoring and assessment of new information.  

• Stakeholder participation: The condition of any wetland is an outcome of actions by a range 
of stakeholders, which are linked to the ecosystem in a number of ways. Management 
planning, therefore, needs to recognise these linkages, and build a mechanism for 
participation of stakeholders in design, review and implementation processes.  

• Governance: Being located at the interface of land and water, wetlands are influenced by a 
range of developmental activities that take place within their direct and indirect basins and 
coastal zones. Institutional arrangements for managing wetlands need to be such that they 
are capable of integrating activities across multiple sectors (such as agriculture, water 
resources, forests, rural development, urban development, forests and wildlife and others), 
and balancing the needs of a group of diverse stakeholders while ensuring that ecological 
integrity of these fragile ecosystems is not adversely affected.  
In the above context, association of entities or individuals as ‘Wetland Mitras’ can 
encourage stakeholder participation and overall governance. 
 

69. An integrated wetlands management plan can be developed in the following steps, thus enabling 
a systematic diagnosis of wetlands features and their governing factors to arrive at management 
objectives and activities.  
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Step 1 Preamble Concise policy statement describing the rationale for the 

application of human, technical and financial resources for the 
wetland management  

Step 2 Description of 
wetland features 

Collation and synthesis of data to describe: wetland location and 
extent, catchment, hydrological regimes, biodiversity, ecosystem 
services, socioeconomic and livelihoods 

Step 3 Evaluation of  
wetland features 

Based on the description of features, identification of priority 
wetland features that need to be maintained, and key threats that 
adversely affect these features   

Step 4 Institutional 
arrangements  

• Provide an overview of the current institutional 
arrangements in the context of wetlands management;  

• Discuss why the current institutional arrangements are 
insufficient in ensuring wetlands conservation and wise use;  

• Propose institutional arrangement for wetland management, 
with  specific focus on: 
a) Nodal Agency 
b) Role of various departments and agencies and 

coordination mechanism, and  
c) Role of civil society and communities. 

• Develop an organogram for management plan 
implementation.  

• Regulatory regime specifying  activities prohibited within 
wetlands, activities to be regulated within wetlands and zone 
of influence and regulation thresholds and activities 
permitted 

Step 5 Setting 
Management 
Objectives 

• Provide a statement of the overall goal that the management 
plan seeks to achieve;  

• Summarize the ecological and economic benefits that are 
expected from management plan implementation;  

• Enlist specific objectives;  
• Describe strategy(ies) for achieving each of the management 

objectives;  
• Provide a strategy for implementing regulatory regime – 

including list of activities liable to be prohibited, regulated 
and permitted within the wetland (wetlands complex)    

Step 6 Monitoring and 
Evaluation Plan 

• Present an overview of monitoring the wetland, and 
management plan implementation;  

• Describe monitoring parameters, the frequency of 
monitoring and the agency that will be responsible for 
monitoring;  

• Describe how coordination between different monitoring 
agencies will be achieved;  

• Discuss the infrastructure and human resource requirement 
for implementing the management plan. (As far as possible, 
include local universities, research organizations and NGOs 
in wetlands monitoring);  

• Discuss the frequency in which reporting shall be done and 
the responsible agency; Discuss how the monitoring 
outcomes will be used to adapt management 

Step 7 Action Plan Listing of management components and specific activities to 
achieve management objectives. For each activity, 
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implementation location, prioritisation, implementing agency 
and timeline should be specified.  

Step 8 Budget Assessment of financial resources required for implementing the 
management plan and sources of funds. 

 
A description of each step and format for the compilation of integrated management plan is at 
Annex 4. 

70. The management plans should be presented to the Wetlands Authority. The implementation 
shall begin only after receiving their endorsement. Management plans for Ramsar Sites and 
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC. 
 

71. The diagnostic management planning process, as described above, may also be used to guide 
management of wetlands excluded from notification under Wetlands Rules. 

XV. Violations and penal provisions  

72. The Wetlands Authorities are entrusted with the responsibility of ensuring enforcement of 
Wetlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant 
Central and State Government Acts are applicable.  
 

73. All prohibited and regulated activities beyond their thresholds, if taken up within the wetlands 
and its zone of influence, shall be deemed violations under the Wetlands Rules. 
 

74. The violations of the Wetlands Rules shall attract the penal provisions as per the Environment 
(Protection) Act, 1986.  
 

75. Complaints may need to be filed in the case of violations. In exercise of powers conferred under 
clause (a) of section l9, the Central-Government has authorised the officers and authorities listed, 
in the Table (p. 238) vide S.O. 394 (E) published in the Gazette No. 185 dated 16-4-87, S.O. 
237(E) published in Gazette No. 171 dated 29-3-89 and S.O. 656(E) published in the Gazette 
No. 519 dated 21-8-89, and amendments thereafter, if any.  
 

76. The Authority should evolve a mechanism for continuous watch and ward of wetlands within 
their jurisdiction. At the local level, the concerned Gram Panchayat and Urban Local Body may 
be entrusted with watch and ward in association with any body constituted by the State Wetlands 
Authority, such as a Wetlands Management Unit for a specific Wetland. At District levels, the 
responsibility may be entrusted to the DDO/CDO (District/Chief Development Officer)/CEO 
(Chief Executive Officer)/ Chief Programme Officer of the Wetland level body, such as a 
Wetlands Management Unit.  
 

77. The State Governments should proactively ensure incorporation of wetlands within land records.    
 

78. The Wetlands Authority shall report the status of notified wetlands on half yearly basis to the 
State Government/UT Administration and Central Government (recommended proforma at 
Annex 5).  
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XVI. Portal for information sharing 

79. The MoEF&CC has created a web-portal for sharing information regarding implementation of 
Wetlands Rules. The portal may be accessed at MoEFCC website. The Central Government, 
State Government and UT Administration are required to upload all relevant information and 
documents pertaining to wetlands in their jurisdiction. State Governments / UT Administrations 
are encouraged to develop their own portals and hyperlink the same to the national portal. The 
State Governments and UT Administrations are also encouraged to upload other project 
documents and publications to enable sharing and exchanging good practices related to wetlands 
management in general, and implementation of regulatory framework in particular. 
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Annexes 

 
Annex 1: Format for compiling list of wetlands  
 

S. 
No. 

Wetland 
Name 

 

Geographical 
coordinates 

 

District (s) 
in which 

the wetland 
is located 

Village Wetlands 
type 

Wetlands 
sub-type 

Area 
(ha) 

 

Khasra 
or 

Survey 
numbers 

Whether falls 
within category 

of regulated 
wetlands as per 

Wetlands 
Rules 

  (latitude  and 
longitude of 
the centre of 
the wetlands) 

  (inland or 
coastal) 

(natural or 
human-
made) 

   

          
          
          
          
          
          
          
          
          
Total no. of wetlands:  
Total no. of wetlands to be regulated/notified under Wetlands Rules:  
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Annex 2: Format for preparing Brief Document 

 
State / Union Territory:      ___________________________________ 

Name and address of person(s) compiling this information___________________________________ 

 
Section 1: Identification, Location and Jurisdiction 

1.1 Name of the Wetland (Alternative names, including in local language should be given in 
parenthesis after official name)   

 
____________________________________________________________________________ 

 
1.2 Name of the Village(s) , Tehsil(s), Municipal area (s) 
 

____________________________________________________________________________ 
 
1.3 Name of the District(s) in which wetland complex is located  
 

____________________________________________________________________________ 
 
1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and second) 

Latitude: From ______________________________ to _______________________________ 

Longitude: From _____________________________ to _______________________________ 

1.5 Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex 
 

____________________________________________________________________________ 
 

Section 2: Site Characteristics  

2.1 Area of wetland / wetlands category (ha)  ___________________________________ 
 
2.2 Wetland type (Please tick appropriate categories and sub-categories) 

Category  Subcategory 
r Natural (Inland) r Permanent lakes  

r Seasonal/ intermittent lakes  
r Permanent streams/ creeks 
r Seasonal/ intermittent streams/ creeks 
r Oxbow 
r River floodplain 
r Permanent freshwater marshes 
r Seasonal/ intermittent freshwater marshes  
r Shrub-dominated wetlands  
r Tree-dominated wetlands  
r Geothermal wetlands 
r Karst and other subterranean hydrological systems 
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r Natural (Coastal) r Coastal lagoon  

r Estuary 
r Intertidal mud, sand or salt flats 
r Mangroves 
r Coral reefs  

 
r Human-made r Aquaculture pond 

r Tank 
r Saltpan 
r Dam / Reservoir  

 
 

2.3 Depth (m) Average ________________________ Maximum ______________________ 
 
2.4 Elevation (m above mean sea level) ______________________ m 

 
2.5 Water regimes 
 
a) Main source of water (tick all applicable) 
 

r Rainfall     r Groundwater     r Catchment runoff     r Direct / indirect inflow from river 

r Others, please specify_____________________________  
 
b) Water permanence  

r Mostly permanent r Mostly intermittent 

c) Destination of water from wetland  
 

r Feeds groundwater r To downstream catchment r To river r To sea 
 
d) Water pH 

r Acid (< 5.5)  r Circumneutral (5.5 – 7.4) r Alkaline (> 7.4)   

r Not known 

e) Water salinity 

r Fresh (< 0.5 g/l) r Brackish (0.5 – 30 g/l)) r Euhaline (30- 40 g/l)   

r Hypersaline (>40g/l) r Not known 

f) Nutrient in water 

r Eutrophic  r Mesotrophic   r Oligotrophic    

r Not known 

2.6 Climatic setting 
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a) Annual Rainfall /Snowfall(mm) __________________________ 
 
b) Temperature (oC)   Minimum ____________ Maximum _______________ 

 
c) Humidity (%)    Minimum ___________ Maximum ____________ 
 
 
2.7 Area of zone of influence (in ha)  _________________________ [Ref. paras 32-34 of 

the guidelines on wetlands] 
 
2.8 Major land use within zone of influence  (provide as approximate % of catchment area)  
 

Forests   ____________% 
 
Plantation   ____________% 
 
Agriculture   ____________% 
 
Settlements (Rural)  ____________% 
 
Settlements (Urban)  ____________% 
 
Industrial    ____________% 

 
2.9 Map of wetland complex and zone of influence   
 

(To be enclosed as Annex I and II to this proposal) 
 

Section 3: Biodiversity  

3.1    Notable plant species present in wetland 

____________________________________________________________________________ 

3.2    Notable animal species present in wetland  

____________________________________________________________________________ 

3.3  Species of conservation significance (rare, endangered, threatened, endemic species) 

____________________________________________________________________________ 

3.4  Major plant invasive alien species 

____________________________________________________________________________ 

3.5 Major animal invasive alien species 

____________________________________________________________________________ 
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Section 4: Ecosystem services   

 

  

Importance Relevant for the site 
(please tick yes or 
no) 

If Yes, Details  (upto 50 words for 
each category)   

Source of drinking water for people living 
and around 

rYes      rNo  

Source of water for agriculture rYes      rNo   
Fisheries  
 

rYes      rNo  

Cultivation of aquatic food plants  
 

rYes      rNo  

For buffalo wallowing and use of 
domesticated animals  

rYes      rNo  

Medicinal plants 
 

rYes      rNo  

Is a recreational site 
 

rYes      rNo  

Buffering communities from extreme 
events as floods and storms  

rYes      rNo  

Groundwater recharge  
 

rYes      rNo  

Water purification 
 

rYes      rNo  

Acts as a sink for sediments  
 

rYes      rNo  

Has significant cultural and religious values  
 

rYes      rNo  

Is a site for recreation and tourism  
 

rYes      rNo  

Supports noteworthy plants species 
 

rYes      rNo  

Supports noteworthy animal species 
 

rYes      rNo  

Site of high congregation of migratory 
water birds   
 

rYes      rNo  

Supports life cycle of fish or amphibians  
 

rYes      rNo  

Mining  
 

rYes      rNo  

Any other, please list  
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Section 5: Pre-Existing Rights and Privileges 

Nature of right and privilege  Relevant for the 
site (please tick 
yes or no) 

Does this negatively 
impact the wetland’s 
ecological health? 

Brief description (upto 50 
words for each category)   

Community Fishing (without any 
lease or permission from 
government department) 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Fishing under lease from 
government department  
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Harvest of plants (without any 
lease or permission from 
government department) 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Harvest of plants under lease 
from government department 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Agriculture or horticulture within 
wetland 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Grazing  
 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Religious practices  
 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Withdrawal of water for 
domestic use 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Withdrawal of water for 
agriculture or fisheries  
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Bathing or wallowing of domestic 
animals  
 
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

Plying of boats rYes      rNo rYes      rNo 
 
rNot assessed 

 

Any other, please list here  
 

rYes      rNo rYes      rNo 
 
rNot assessed 

 

 

  

74 646



 

28 
 

Section 6: Present and Potential Threats  

Threat Degree Present or Potential  Additional 
information, if any 

Changes in water inflow 
and outflow 
 

rHighrMedium rLow rPresent  
rPotential 

 

Pollution 
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Unsustainable harvest of 
biological resources 
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Mining  
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Siltation 
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Encroachment 
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Spread of invasive 
species  
 

rHigh      rMedium rLow rPresent  
rPotential 

 

Any other, please list 
 

rHigh      rMedium rLow rPresent  
rPotential 

 

 

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rules 
and Regulated  

Activity Whether 
prohibited 
or 
regulated  

Regulation within 
wetlands or zone of 
influence  

If regulated, 
indicate the level 
of regulation (in 
terms of people, 
restricted area or 
any other) 

Name of 
department / 
agency 
responsible 
for regulation 
/ prohibition 

Additional 
information, if 
any 

Withdrawal of water / 
impoundment/diversion 
or any other 
hydrological 
intervention 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  

   

Harvesting of resources 
(living / non-living) 
 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  
 

   

Grazing 
 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  
 

   

Discharge of treated 
sewage/ effluent / 
wastewater 
 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  
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Construction of boat 
jetties, and facilities for 
temporary use , as 
pontoon bridges 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  

   

Aquaculture, agriculture 
and horticulture 
activities within the 
wetland boundaries. 

 
r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  

   

Any other, please list 
 

 r Wetland / 
Wetlands complex 
boundary 
r Zone of influence  

   

 

Section 8: Activities Proposed to be permitted  

Activity Place a tick 
mark if 
relevant  

Within wetlands or zone of 
influence  

Additional information, if any 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

 r r Wetland / Wetlands complex 
boundary 
r Zone of influence  

 

  r Wetland / Wetlands complex 
boundary 
r Zone of influence  
 

 

 

Section 9: Listing of Available Scientific Resources Used  

_________________________________________________________________________________ 

_________________________________________________________________________________ 

_________________________________________________________________________________ 

_________________________________________________________________________________ 
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CHECKLIST  

r Responsible agency has been clearly identified and details of contact person included 

r Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by 
adequate ground truthing 

r Wetland/ wetlands complex map has been provided at required scale   

r Zone of influence has been delineated and included in wetland map or a separate map  

r Wetland zone of influence is sufficient to manage all activities  

r Site’s importance have been listed, and for major categories, justification is provided 

r Site’s biodiversity values are listed, and for major categories, justification is provided 

r List of pre-existing rights and privileges is provided 

r Consistency or inconsistency of pre-existing rights and privileges is indicated to be best of 
available knowledge  

r Threats to site are listed, and for major categories details are provided  

r Activities prohibited, other than those listed in Rule 4(2) have been mentioned  

r List of activities to be regulated within wetlands and zone of influence is provided 

r List of activities to be permitted is provided 

 

77649



 

31 
 

Annex 3: Format for draft notification of wetlands under Wetlands (Conservation and Management) 
Rules, 2017  

 

Government of [State / Union Territory / India]  

 

 

[Date] 

 

S.O.______ The draft of the notification, which the [name of the issuing entity]  proposes to issue in 
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules 
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the 
information of the persons likely to be concerned or affected thereby; and notice is hereby given that 
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty  days 
from  the  date  on  which copies of the Gazette of ............ containing this notification are made available 
to the public; 

 

Any person interested in making any  objection  or suggestion  on  the  proposals  contained in the draft 
notification may forward the same in writing, for consideration of the [State Government / UT 
Administration / MoEFCC, GoI], within the period so specified to the [insert designation and address], 
or at email address,………………………………………. 

 

Draft Notification 

 

 

1. WHEREAS, the …………………… wetland / wetland complex, situated in ………………… village(s), 
tehsil(s), district(s) of state of …………………. , is considered to be critically significant for its ecosystem 
services and biodiversity values for the local communities and society at large; 
 

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland 
ecosystem needs to be maintained by regulating developmental activities within the wetland as well 
as within its zone of influence; 

 

3. NOW THEREFORE, the [State Government, UT Administration / Government of India] declares 
that the said wetlands shall be covered under the provisions of Wetlands (Conservation and 
Management) Rules, 2017. 
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4. The extent of the wetland /wetland complex and its zone of influence is described in Schedule I of 
this notification; 

 
5. Activities prohibited within the wetland and its zone of influence are listed in Schedule II of this 

notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and 
listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective Acts and Rules shall 
apply in such areas.  

 
6. Activities regulated within the wetland and its zone of influence, i.e. permitted only with permission 

of [State Government, UT Administration / Government of India] are listed in Schedule III of this 
notification. Request for permissions can be made to the [Designation, contact address and email]. 
Such regulations shall not apply for areas designated under other Acts and Rules, and listed at para 
1.2 a), b) and c) of Schedule I. Relevant provisions of respective Acts and Rules shall apply in such 
areas.  

 
7. Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this 

notification. Such permissions however shall not apply for areas designated under other Acts and 
Rules, and listed at para 1.2 (a), (b) and (c) of Schedule 1. Relevant provisions of respective Acts and 
Rules shall apply in such areas.  

 
8. The [State / UT Wetlands Authority] and the Ministry of Environment, Forest and Climate Change 

shall monitor the enforcement of the provisions of this notification. 
 

          By order 

 

            .................... 

 

79651



 

33 
 

Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence  

1.1 Wetland / wetlands complex 
 

The wetland / wetlands complex, as delineated, extends within an area of …………….ha within the 
geographical coordinates as under: 

Extremity North South West East 

Latitude     

Longitude     

 
The map of wetland / wetlands complex boundary is at Map 1(a). 
 
1.2 Boundary of area already designated under provisions of other Acts and Rules 
 
The wetland / wetland complex boundary includes an area of …………………. ha designated under other 
Acts and Rules, with the geographical coordinates as under: 
 
1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest 

Acts and amendments thereof 
 

Extremity North South West East 

Latitude     

Longitude     

 
1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof 

Extremity North South West East 

Latitude     

Longitude     

 
1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments 

thereof. 
Extremity North South West East 

Latitude     

Longitude     

 
The above areas should be clearly demarcated on the map of wetland / wetlands complex boundary 
i.e. Map 1(a). 

 
1.3 Zone of influence  
 
The geographical coordinates of the zone of influence span an area of ………………. ha within the 
geographical coordinates as under: 

Extremity North South West East 

Latitude     

Longitude     

 
The map of zone of influence of the wetland is at Map 1(b). 
 
1.4 List of revenue villages / municipal areas falling fully or partly within the wetland is as under: 
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[Insert list] 
1.5 List of revenue villages / municipal areas falling fully or partly within the zone of influence is as under: 
[Insert list] 
 
Schedule II: List of activities prohibited within wetland/ wetlands complex boundary 
 
a) Conversion for non-wetland uses including encroachment of any kind; 
b) Setting up of any industry and expansion of existing industries; 
c) Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste 

covered under the Construction and Demolition Waste Management Rules, 2016; hazardous 
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 
or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms 
Genetically engineered organisms or cells, 1989 or the Hazardous Wastes (Management, Handling 
and Transboundary Movement) Rules, 2008; electronic waste covered under the E-Waste 
(Management) Rules, 2016; 

d) Solid waste dumping; 
e) Discharge of untreated wastes and effluents from industries, cities, towns, villages and other human 

settlements; 
f) Any construction of a permanent nature except for boat jetties within fifty metres from the mean high 

flood level observed in the past ten years calculated from the date of commencement of these rules; 
and, 

g) Poaching. 

[Other activities, likely to have an adverse impact on the ecosystem to be inserted from the Brief 
Document] 
 
Schedule III: List of activities regulated within the boundary of wetlands / wetlands complex and its zone 
of influence and for which prior approval of [State Government/ UT Administration/MoEF&CC] is 
required to be obtained 
 

Activity Restrictions 
Within the boundary of 
wetland / wetlands complex 

Within the zone of influence  

[Insert from brief document] [Insert from Brief Document] [Insert from Brief Document] 
 
 
Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone 
of influence  
 

Activity Levels and types not requiring permission 
Within the boundary of 
wetland / wetlands complex 

Within the zone of influence  

[Insert from brief document] [Insert from Brief Document] [Insert from Brief Document] 
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Annex 4: Steps and format for developing Integrated Management Plan  

 
1. Wetlands provide wide-ranging ecosystem services that support human well-being in a number of 

ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services and support 
biodiversity, it is essential that a well-defined strategy and actions are identified for their conservation 
and wise use. An Integrated Management Plan reflects a common understanding between various 
stakeholders on the management purpose, significant threats and constraints limiting conservation 
and wise use, opportunities and specific actions for addressing these threats, and mainstreaming 
wetlands within the wider developmental planning.      

 
2. The Integrated Management Plan is formulated to serve the following purposes: 

• Identify the objectives of wetland management; 
• Identify the factors that affect or may affect the wetland; 
• Resolve conflicts between various stakeholders having an interest in the wetland; 
• Define monitoring requirements and research needs; 
• Help obtain financial resources for managing the wetland; 
• Enable communication between different wetland managers, organizations and stakeholders; 
• Ensure compliance with extant laws and regulation; and, 
• Demonstrate that management is effective and efficient 

 
3. Systematic diagnosis of various wetlands features and factors influencing these features is essential to 

arrive at management objectives and actions. The following eight steps are recommended for 
developing an Integrated Management Plan: 

 
Step 1: Preamble  
 
4. The process for management planning must begin with an exercise of setting up an overarching 

preamble describing the rationale for application of human, technical and financial resources for the 
wetland. This is a concise policy statement that expresses the commitment of the State Government/ 
UT Administration for integrated management. The preamble can be developed on the basis of: 

• Importance of the wetland for the state / UT 
• Ways in which the wetlands conservation and wise use will contribute to conservation and 

developmental goals 
• Alignment with sectoral policies, directives and planning frameworks 
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Step 2: Description of wetland features    

5. This step entails collation and synthesis of existing information on various site features so as to 
provide a basis for the identification of management objectives. A generic listing of management 
information needs and data requirements are presented in Table 1.  

 
Table 1: Information Required for Description of Wetlands Features 

Wetland 
feature 

Management information needs Data requirement 

Wetland type 
and extent 

§ Location  
§ Wetland type 
§ Wetland area  
§ Significant  inter-annual changes in the 

wetland 
§ Major changes in the wetland extent in 

the last 20 – 30 years (if available)  

§ Geographical coordinates 
§ Land use and land cover data for the 

wetland (at least for two seasons, pre and 
post-monsoon) 

§ Historical map of the wetland ( can be 
developed from the Survey of India 
toposheets)  (if available) 

Catchment/ 

Drainage 
Basin 

§ Direct and indirect catchment of the 
wetland 

§ Geological and geomorphological 
characteristics that have led to the 
formation of the wetland  

§ Present land use and land cover of the 
catchment and their implication for 
wetland   

§ Major developmental activities in the  
catchment and their impacts on the 
wetland 

§ Geology and geomorphology 
§ Topography 
§ Drainage pattern 
§ Soil types 
§ Climate setting 
§ Land use and land cover change  

Hydrological 
regimes 

§ Major sources of water inflow and 
outflow from the wetland 

§ Major sources of sediments into the 
wetland 

§ Inundation regime    
§ Trends in water holding capacity and 

factors for the decline 
§ Water quality and pollution status 
§ Water use pattern within the wetland 

catchment and implication for wetland 

§ Water inflow, outflow and balance  
§ Inundation pattern  
§ Sedimentation  
§ Groundwater  
§ Water quality  
§ Water use within the basin 

Biodiversity   § Species richness  
§ Role of the wetland in the life-cycle of 

migratory species 
§ Invasive species and major contributing 

factors  
§ Major changes in species richness and 

habitat and factors thereof 
 

§ Species richness and diversity  
§ Biological significance of habitats 
§ Risk of species invasion  
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Ecosystem 
Services 

§ Key ecological and hydrological 
characteristics required for the sustained 
provision of ecosystem services 

§ Ecosystem services trade-offs  

§ Provisioning services(direct wetland 
products, eg: food, fibre, water) 

§ Regulating services (the ability of an 
ecosystem to regulate hydrological 
regimes, influence micro-climate, reduce 
disaster risk, groundwater recharge) 

§ Cultural services (recreational values, 
cultural and religious norms and beliefs 
related to wetlands) 

§ Supporting services (Primary production 
and other ecosystem functions which 
enable wetlands to deliver all above 
ecosystem services)  

Socioeconomi
cs and 
livelihoods 

§ Extent of dependence on wetlands for 
livelihoods 

§ Status of community infrastructure (such 
as water and sanitation) and implication 
for wetlands 

§ Livelihood vulnerability and relationship 
with changes in wetland resources  

§ Resource use conflicts 
§ Major shifts in livelihoods and 

implications for wetlands 

§ Demographic features of communities 
living in and around 

§ The contribution of wetland to income 
and employment 

§ Community resource use and 
management practices  

 
6. Attention should be paid to the robustness of data and associated uncertainties thereof. It is 

recommended that the data on-site features and linked metadata are, to the extent possible, 
maintained in a spatial format to enable updation at a later stage as more information becomes 
available through monitoring programmes. The step should also include identification of data gaps. 

 
Step 3: Evaluation of wetland features  
 
7. This step entails an evaluation of information on status and trends on wetlands features (conducted 

in the previous step) to identify: 

a) Key wetland features that should be a priority for management planning 
b) Natural variability within these features, including describing thresholds, if any 
c) Threats that limit (or potentially limit) maintenance of wetlands features in the desirable state 

 
8. Evaluation of wetland features can be done on the basis of criteria such as: 

• Naturalness 
• Rarity 
• Criticality for ecosystem functioning 
• Socioeconomic importance 
• Requirement under the extant regulatory regime 

 
9. The evaluation process will lead to narrowing down of the list of wetland features, for which threats 

may be identified. The management plan is a response to these threats. Through this process, it is 
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on 
the root causes (in this case, ineffective sewage management in wetland catchments).  

 
Step 4: Defining an institutional arrangement for wetland management 

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and 
effective in addressing the threats to wetlands. Based on the gaps identified, an institutional 
arrangement for implementation of the management plan is developed.  

 
11. This step includes: 

a) Enlisting of government departments having programmes which impact (or have the potential to 
impact) wetlands features or threats on these features; 

b) An analysis of laws and regulation related to wetland, access and use of wetland resources, 
biodiversity or any dimension;   

c) Ownership, rights and privileges pertaining to wetlands; 
d) Analysis of the role of CSOs and communities in wetlands management, with particular reference 

to their views, rights and capacities; and,  
e) Gaps and challenges. 

 
12. Based on the analysis, an institutional arrangement for wetlands management should be developed, 

clearly stating: 

a) The nodal agency responsible for managing wetlands 
b) Role of different government departments and mechanisms for inter-departmental coordination 
c) Role of CSOs and communities 

  
13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the 

following should be specified: 
a) Activities prohibited within the boundary of wetlands;  
b) Activities to be regulated within wetlands and zone of influence and regulation thresholds; and, 
c) Activities permitted. 

 
Step 5: Setting management objectives  
 
14. This step involves the identification of site management objectives that need to be met so as to ensure 

that site features are maintained or improved. The management objectives may address the threats 
identified in the previous step, and issues relating to maintenance of wetland in a desired healthy 
state.  
 

15. While defining objectives, the following may be considered: 
 

a) Measurability – The objectives must be measurable so as to enable reporting on progress towards 
meeting them (for example, reducing silt load from the wetland catchment by xx %) 

b) Achievability – The objectives must be achievable at least in the medium or long term. An 
objective that cannot be achieved can lead to an overall loss of sense of direction and 
misallocation of resources (for example, completely preventing nutrient enrichment in a wetland 
located in the intensive agricultural landscape is an unachievable objective, a much better 
proposition would be to reduce the current rate by xx%). 
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c) Indicative of purpose and not the process – The objectives should not be prescriptively stating 
the way the objective should be achieved. It should ideally reflect the purpose of management 
(for example – afforestation in xxx ha is not an objective but a way to reduce siltation. Focusing 
just on afforestation then limits the use of other options for reducing siltation in a wetland).  

 
Step 6: Developing a monitoring and evaluation plan 
 
16. This section aims at outlining a monitoring and evaluation plan to enable assessment of overall 

management effectiveness and identify needs for mid-term correction.  
 
Performance indicators 

17. For each of management objectives, a set of performance indicators should be identified.  
 

Table 2: Performance Indicators 

Wetland feature Management 
objective 

Performance Indicator Means of measurement 

Area Maintain wetland 
area 

Wetland area which has 
not been altered for non-
wetland usages   

Area estimated from analysis 
of remote sensing images and 
ground truthing  

Catchments Reduction in silt 
load from 
catchment  

Silt load  Monitoring pilot watersheds 

Hydrological 
regimes 

Reduce pollution   Biological Oxygen 
Demand, Chemical 
Oxygen Demand or any 
other water quality 
parameter assessed 
against a threshold 

Water quality monitoring 

Enhance 
hydrological 
connectivity within 
wetlands complex  

Area of wetland complex 
inundated during high 
floods period   

Analysis of remote sensing 
data, and hydrological surveys  

Biodiversity Maintain and 
enhance habitat of 
waterbirds  

Area of wetland used by 
waterbirds 

Physical survey 

Reduce area under 
invasive 
macrophyte 

Area under invasive 
macrophyte  

Analysis of remote sensing 
images and ground truthing  

Maintain fish 
species richness     

 

 

Fish species richness  Sampling  
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Socioeconomics Reduce use of 
harmful fishing 
practices 

Number of destructive 
fishing gear used in the 
wetland   

Survey  

Reduce direct 
dependence of 
communities on 
capture fisheries  

Reduction in % of 
income derived from 
wetland 

Socioeconomic surveys 

 

18. For each performance indicator, a baseline value at the beginning of management plan 
implementation may be specified. These values should be tracked over the course of management 
plan implementation to assess whether management objectives are being met.  

 
Monitoring mechanism 

19. Besides setting up performance indicators for the management plan, it is also essential to set up a 
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period 
of time.  
 

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.  
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part 
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) are 
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based 
on the assessment of relevance and wetland contexts.  
 

21. Photographic documentation (before, during and after management intervention) may also be 
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission 
for online data updating may be used for large wetlands, which will further help in enriching the 
management practices.  

 
Table 3: Parameters for wetlands monitoring  

Wetland feature Monitoring parameter Monitoring method Recommended 
Frequency 

Wetland extent • Wetland area* Remote sensing and 
ground truthing 

Once in a year 

• Land use and land 
cover within the 
wetland area 

Remote sensing and 
ground truthing 

Once in a year 

• Connectivity with 
other adjoining 
wetlands, river / 
streams, coastal 
zone 

 
 

Remote sensing and 
ground truthing 

Once in a year 
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Wetland Catchment • Climate Data from the nearest 
weather station 

Monthly  

• Land use and Land 
Cover*  

Remote sensing and 
ground truthing 

Once in 3 years 

• Total sediment 
yield 

Stream gauging station Monthly  

• Total nutrient yield Stream gauging station Monthly  

Hydrological regimes • Water inflow and 
outflow*  

Stream gauging station Monthly  

• Waterholding 
capacity 

Bathymetric survey Once in 5 years 

• Peak inundation  Remote sensing and 
ground truthing 

Once in 2 years 

• Dissolved Oxygen, 
Biological Oxygen 
Demand * 

Data from water 
quality sampling 
stations  

Atleast monthly  

• Chemical Oxygen 
Demand ** 

Data from water 
quality sampling 
stations 

Atleast monthly 

• Number of point 
sources discharging 
untreated sewage 
into the wetland **  

Surveys Once a year 

Biodiversity and 
Habitat 

• Population of 
major wetland 
dependent species 
groups (such as 
waterbirds, 
mammals etc.)* 

Mid-winter counts Once a year 

• Habitat use by key 
species   

Physical surveys Once a year 

• Number of 
migratory species 
using the wetland as 
a habitat  

Physical surveys Once a year 

• Area under invasive 
macrophyte**   

Physical surveys Once a year 

Ecosystem Services • Annual Fish yield Sampling Monthly samples 
collated into an annual 
estimate 
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• Number of tourists Surveys Monthly samples 
collated into an annual 
estimate 

• Volume of surface 
water abstracted 
from wetland 

Hydrographic surveys  Monthly samples 
collated into an annual 
estimate 

• Volume of 
groundwater 
recharged   

Hydrographic surveys  Once a year 

• Proportion of 
floodwaters stored 
in the wetland 

Hydrographic surveys  Once a year 

• Use of wetland for 
research and 
education 

Surveys Annual estimate  

Livelihoods • Population living 
around the 
wetland* 

Surveys Once every three years 

• Population 
depending on 
wetlands for 
livelihoods 

Surveys Once every three years 

• Number of 
households around 
the wetland using 
safe sanitation 
practices  

Surveys Once every three years 

• Participation of 
communities in 
wetlands 
management  

Surveys Once every three years 

Note:  (i) The frequency, as above, is advisable for wetlands above 100 ha and is indicative in 
 nature.  The Wetland Authority may suitably modify based on logistics involved. 

 (ii) For wetlands less than say 100 ha, the frequency may be appropriately divided.  

Step 7 – Developing an action plan 

22. The last stage of the management planning process includes defining the action plan, or specific 
interventions that address the identified management objectives. A generic listing of activities is 
presented in Table 4. The projects need to be defined very clearly to ensure good implementation. 
While identifying activities for management of wetlands, the following must be kept in mind: 

a) Ecosystem-based interventions should be promoted as far as possible 
b) Engineering interventions in wetlands should be taken up in a limited manner, with impact 

assessments conducted for all major works 
c) Operations and maintenance of all structural works should be included in project design  
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d) Participation of local communities should be included to the extent possible  
 

 

Table 4: Generic listing of activities for management of wetlands 

Management 
Plan component 

Activities Key considerations 

Boundary 
delineation and 
demarcation  

Boundary mapping 
and delineation  

Site boundaries should be established with reference to 
inundation regimes, soil conditions and vegetation types. 
Landscape connectivity should also be taken into account when 
wetlands exist in patches. All activities should be completed 
within the first year.  

Removal of 
encroachments 

Boundaries should be notified and legally protected wherever 
possible. All activities should be completed within the first year.  

Shoreline 
management 

Mostly required for wetlands in urban and peri-urban setting. For 
stabilizing bunds of wetlands, naturalization of slopes using 
vegetative measures should be preferred. Development of 
promenade for urban lakes can be included based on an 
evaluation of natural drainage and shoreline ecosystem niches.  

Catchment 
conservation 

Afforestation and 
aided regeneration  

Catchment conservation plans should be developed at watershed 
scales and based on Joint Forest Management approaches.  

Native species should be used for forestry operations. 

Pilot watershed should be periodically monitored to assess 
changes in soil moisture regimes. 

Livelihood interventions for catchment communities aimed at 
reducing dependence on wood as an energy source should be 
included as appropriate.  

Small scale 
engineering measures 
(gully plugging, check 
dams, gabion 
structures etc.) 

Community participation in design, implementation and post-
project maintenance of structures should be ensured.  

Water 
management  

Selective dredging 
and desilting to 
improve hydrological 
connectivity  

Dredging to be used only selectively, and be based on 
assessments of bathymetric profile and species interactions. For 
inflowing channels, dredging ca be used to improve water inflow.  

Interception, 
diversion and 

Mostly recommended for wetlands in the urban and peri-urban 
setting.  
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Management 
Plan component 

Activities Key considerations 

treatment of point 
sources of pollution 

Provision of comprehensive sanitation and safe drinking water 
coverage to communities living around the wetlands may be 
ensured.  

Engineering (STPs) as well as biological options (constructed 
wetlands) should be evaluated for application. Planning for 
Operation and Maintenance expenses should be included for all 
engineering structures.   

Construction and 
operation of hydraulic 
structures for 
maintenance of water 
regimes and flood 
control  

For each significant structure, environmental impact assessments 
should be carried out prior to construction.  

Balancing water 
allocation for human 
and ecological 
purposes  

Environmental flows for wetlands, hydrological regimes of which 
are affected by hydraulic structures, should be assessed and 
implemented in consultation in water managers   

Biodiversity 
conservation 

Habitat evaluation 
and improvement 

Until specifically desired, plantation of terrestrial plant species in 
wetlands should be avoided. 

Improvement and 
maintenance of 
migratory routes 

Community groups should be involved in habitat monitoring and 
maintenance of migratory routes  

Maintenance of 
breeding and 
spawning grounds for 
key species   

Community groups should be involved in the maintenance of 
breeding and spawning grounds  

Management of 
invasive species  

A mix of mechanical and biological methods for controlling 
species invasion should be used. 

For plant invasives, economic utilization along with physical 
removal should be included. 

Sustainable 
resource 
development 
and livelihood 
improvement  

Microenterprise 
development for 
reducing dependence 
on wetland resources 
for livelihoods 

Identification of micro-enterprise development options should be 
based on an assessment of community livelihoods, capacities, 
resources and market linkages.  

Sustainable fisheries 
development 

Only capture based fisheries techniques should be promoted in 
natural wetlands 
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Management 
Plan component 

Activities Key considerations 

Options for improving culture fisheries in areas around wetlands 
may be included to reduce dependence on capture fisheries 

 

Sustainable 
agriculture 
development  

Organic farming practices in immediate catchments should be 
included to minimize nutrient enrichment in wetland. 

Institutional 
development  

Setting regulatory 
regimes 

Site regulation should be harmonized with national and State level 
regulations.  

Local customary self-regulation which supports maintenance of 
conservation values should be promoted    

Development of 
monitoring and 
evaluation system 

Comprehensive monitoring and evaluation mechanism for 
hydrological, ecological, socio-economic and institutional features 
should be made a part of the management system 

Involvement of stakeholders in monitoring should be 
encouraged. 

Communication and 
Outreach 

Increasing awareness on values and functions of wetland should 
be made an integral part of the management plan.  

The use of television, print, electronic and social media for 
awareness generation and outreach may be included as 
appropriate. Developing and disseminating dos and donts in 
wetlands for general public may also be considered.   

Research  For each site, key research areas to support management needs 
should be identified and included in the management plan 

 
Step 8: Developing budget and financing plan 
 
23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure 

of the plan using the existing norms of the State and central government, as may be the case. Year 
wise requirement of funds for various items of work/ activities, band PERT charts for the 
works/activities should be prepared. Summary of Cost Estimates and year-wise breakup of the 
requirement of funds may be presented in the formats given below: 

 

Table 5: Summary of budget  

S. No. Management Plan component Budget 
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Table 6: Year wise breakup of requirement of funds 

S. No. Activity Funds 
Required 
in Yr I 

Funds 
Required 
in Yr II 

Funds 
Required 
in Yr III 

Funds 
Required 
in Yr IV 

Funds 
Required 
in Yr V 

Total 

        

        

 
Table 7: year wise breakup of requirement of funds 

 
S. 
No
. 

Total 
Budge
t 

Funds from 
Central 
Governmen
t Scheme 
(Scheme 
Name) 

Funds from 
State 
Governmen
t (Scheme 
Name) 

Funds from 
other 
donors(Projec
t and donor 
name) 

Funds from 
private 
sector(Nam
e of the 
agency) 

Funds 
available 
from 
convergenc
e sources 

Funds 
require
d to be 
raised 

 (a) (b) © (d) (e) (f)= (b) +(c) 
+(d) + (e) 

(g) = (a)-
(f) 

        

 
 
Format for compiling Integrated Management Plan  
 
24. The management plan should have a cover sheet with the following information: 

• Wetland Name 

• Wetland Area (in ha) 

• Location: (District(s), State / UT) 

• Area of the direct catchment (in ha) 

• Name of the nodal agency for management plan implementation 

• Management plan period 

• Date on which approval of State / UT Wetland Authority was obtained 

• Total budget 

• Total funds available from convergence sources 
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25. The management plan may be compiled in the following eight chapters: 

Chapter heading Sub-headings  Explanation Reference to 
Management 
Planning Steps 

1. Introduction  1.1 Rationale for 
management planning 

Describe the importance of 
wetland, ways in which wetlands 
conservation and wise use will 
contribute to state conservation and 
development goals and alignment 
with state  and central government 
policies, directives and planning 
frameworks  

Step 1 

1.2 Terms of reference 
 

Enlist the overall terms of reference 
for the management plan 

Step 1 

1.3 Approach and Method  
 

Provide an overview of approach 
(ways in which the recommended 
steps have been used) 
Describe the data sources and 
research carried out for 
management planning if any 

Step 1 

2. Description of 
wetlands features 
 
 
  

Description of wetland 
features  
• Location and extent  
• Wetland catchments 
• Hydrological regimes 
• Biodiversity 
• Ecosystem Services 
• Socioeconomics and 

livelihoods 

Describe wetland features. As far as 
possible, present the data in maps.     

Step 2 

3. Evaluation of  
wetlands features 

Evaluation 
• Priority wetland features 

that need to be 
maintained and 
thresholds thereof  

• Threats 

From the wetlands features 
described in the previous section, 
enlist the priority wetlands features. 
 
Describe the threats that adversely 
affect the priority wetland features.   

Step 3 
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Chapter heading Sub-headings  Explanation Reference to 
Management 
Planning Steps 

4. Institutional 
arrangements  

4.1 Review of existing 
arrangements 
• Key organizations and 

programmes  
• Rules and regulations 
• Role of civil society and 

community based 
organizations  

Provide an overview of the current 
institutional arrangements in the 
context of wetlands management   

Step 4 

4.2 Gaps 
 

Discuss why the current 
institutional arrangements are 
insufficient in ensuring wetlands 
conservation and wise use. 

Step 4 

4.3 Proposed arrangements 
for wetland management 

Propose institutional arrangement 
for wetland management, which 
specific focus on a) nodal agency, 
b) role of various departments and 
agencies and coordination 
mechanism, and c) the role of civil 
society and communities. 
Develop an organogram for 
management plan implementation.  

Step 4 

5. Setting 
Management 
Objectives 

5.1 Goal and purpose Provide a statement of the overall 
goal that the management plan 
seeks to achieve  

Step 5 

5.2 Benefits (ecological as 
well as societal) 
 

Summarize the ecological and 
economic benefits that are expected 
from management plan 
implementation  

 

5.3 Management objectives Enlist the specific objectives  Step 5 

5.4 Strategies Describe strategy(ies) for achieving 
each of the management objectives     

Step 5 

6. Monitoring 
and evaluation 
plan 

6.1 Monitoring strategy Present an overview of monitoring 
the wetland, and management plan 
implementation  

Step 6 

6.2 Monitoring parameters, 
frequency and responsibility  

Describe the monitoring 
parameters, the frequency of 
monitoring and the agency that will 
be responsible for monitoring  

Step 6 
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Chapter heading Sub-headings  Explanation Reference to 
Management 
Planning Steps 

6.3 Institutional design Describe how coordination 
between different monitoring 
agencies will be achieved.  

Step 6 

6.4 Infrastructure and 
human resources design 

Discuss the infrastructure and 
human resource requirement for 
implementing the management 
plan as far as possible, including 
local universities, research 
organizations and NGOs in 
wetlands monitoring 

Step 6 

6.5 Reporting Discuss the frequency in which 
reporting shall be done and the 
responsible agency. 

Step 6 

6.6 Review and adaptation Discuss how the monitoring 
outcomes will be used to adapt 
management  

Step 6 

7. Developing an 
Action Plan 

7.1 Component wise 
activities linked with 
management objectives   

Generic listing of activities 
indicating: 
• What will be done? 
• Where will the activity be 

done? 
• What is the priority for the 

activity?  

Step 7.1 

7.2 Components for 
consideration for support 
under National Plan for 
Conservation of Aquatic 
Ecosystems (NPCA)  

For all activities eligible for support 
under NPCA indicate: 
• Why is the activity important? 
• How will the activity be 
• implemented? (include 

intermediate steps, technical 
specifications and relevant 
drawings, as may be the case) 

• Where will the activity be 
implemented? 

• Who will implement the 
activity? 

• What are the quantitative 
targets to be met? 

Step 7.2 
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Chapter heading Sub-headings  Explanation Reference to 
Management 
Planning Steps 

8. Budget and 
activity phasing  

8.1 Activity linked budget  Present a summary budget in line 
with Table 5 
Provide details of funding available 
from convergence sources in line 
with Table 6 
Provide detailed budget for NPCA 
in line with Table 7 

Step 8 

8 2 Time planning Present a monthly Gantt Chart for 
management plan implementation 

Step 8 

 

Checklist for submission of Integrated Management Plan 

§ Approved by the State Govt./ UT Administration/ State Wetlands Authority/ UT Wetlands 
Authority (minutes of meeting to be enclosed) 

§ Forwarding letter states –commitment of the State Government/ UT for providing their share 
of budget (supporting document indicating concurrence to be enclosed) 

§ Integrated Management Plan has a cover sheet providing details on Wetland, catchment area, 
implementing agency, total budget and fund requested from NPCA 

§ Brief Document is enclosed with the management plan (as per Annex V) 

§ Wetlands map is provided in a standard GIS format 

§ Map of zone of influence in provided in a standard GIS format. 

§ Management plan is aligned with recommended format of eight chapters 

§ All activities proposed to be funded by the  NPCA fall within the list of core and non-core 
activities 

§ Necessary drawings and technical specification for major activities is provided. 

§ Core activities have been allocated not less than 75% of the budget 

§ Non- core activities have been allocated not more than 25% of the budget 

§ Budget has been prepared with reference to an approved Schedule of Rates 
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Annex 5: Format for reporting status of notified wetlands 

 

1. Wetlands / Wetlands Complex Name: Report Date: 

Reporting Officer: 

2. Wetlands status 

2.1 Area: current-                              ; in notification - 

2.2 Water inflow and outflow (attach data in an annex) 

2.3 Water quality (attach data in an annex)  

2.4 Status of major threats   

(such as encroachment, linear infrastructure development, destructive fishing practices, untreated 
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive species, 
habitat modification / destruction/alteration or any other that has or may induce an adverse change in 
wetland ecological character)  

3. Status of enforcement of the regulatory regime 

Activity regulated Whether 
regulation 
complied with? 

Violation if any? Where has the 
violation been 
reported? 

Action taken 

 

 

 

 

 

 
 
 
 
 

 
 
 
 
 

 
 
 
 
 

 
 
 
 
 

4. Implementation of the management plan 

Management Plan 
Component and 
Activity Planned for 
the period 

Progress of 
implementation during 
the period 

Nodal agency  Remarks (successes 
and challenges)  
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          MCywå@,uåihå&91@2014&16 
 ykblsUl Vw iksLV ,sV dUls'kuy jsV 

 

—

¼ifjfu;r vkns”k½ 

  

mÙkj çns'k 'kklu 

i;kZoj.k] ou ,oa tyok;q ifjorZu vuqHkkx&4 

&&&&&& 

la[;k 1397@81&4&2020&06-2018 

y[kuÅ] 7 fnlEcj] 2020 

&&&&&& 

vf/klwpuk 

pw¡fd vknzZHkwfe ¼laj{k.k vkSj izcU/k½ fu;e] 2017] ftls vkxs mDr fu;e dgk x;k gS] ds fu;e 7 ds 
mi fu;e ¼3½ dh vis{kkuqlkj ftyk xksj[kiqj fLFkr jkex<+ rky dks vknzZHkwfe ds :i esa ?kksf’kr djus gsrq tu 
lkekU; ds lwpukFkZ vkSj rr~lEcU/k esa vkifRr;k¡ vkeaf=r djus dh nf̀’V ls vf/klwpuk la[;k&530@ 

81&4&2020&06-2018 fnukad 15 twu] 2020 izdkf”kr dh x;h Fkh-;  

vkSj] pw¡fd] vkifRr izkIr djus  dk le; vc lekIr gks x;k gS rFkk fu;r vof/k esa tu&lkekU; dh 

vkifRr;ksa dk fu;ekuqlkj fuLrkj.k fd;k tk pqdk gS;  

vkSj pw¡fd ftyk xksj[kiqj fLFkr jkex<+ rky] ftldk fooj.k uhps vuqlwph esa mfYyf[kr gS] dss 
ikfjfLFkfrdh; ,oa tSo fofo/krk lEcU/kh foLrkj rFkk fo”ks’k egRo dks nf̀’Vxr j[krs gq, LFkkuh; lekt ,oa 
leqnk;] ikfjfLFkfrdh; Lo:i vkSj vknzZHkwfe ds ikfjfLFkfrdh; egRo dks LFkkbZ djuk vkSj jkex<+ rky vknzZHkwfe 

rFkk mlds izHkkfor ifj{ks= esa fodklijd fØ;kdykiksa dks fu;af=r djuk vko”;d gS; 

 vr,o] vc] mDr fu;e ds fu;e 7 }kjk iznRr “kfDr;ksa dk iz;ksx djds] jkT;iky ,rn~}kjk  Åij 
mfYyf[kr {ks= dks vknzZHkwfe ds :i esa ?kksf’kr djrh gaS] ftls] vc vkxs ^^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^^ 
ds :i esa tkuk tk;sxkA   
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vuqlwph 
^^jkex<+ rky vknzZHkwfe ^^ dh lhek& 

mRrj&   iSMysxat pkSdh ls dq”khuxj&nsofj;k ekxZ 

iwoZ&  egknso >kj[k.Mh xzke la[;k&2 

nf{k.k&  nsofj;k ckbZikl ekxZ vkSj xzke flDVkSj 

if”pe& iSMysxat iqfyl pkSdh ls lfdZV gkÅl jksM ls “kghn v”kQkd mYyk [kka izkf.k m|ku] 
xksj[kiqj gksrs gq, nsofj;k ckbZiklA 

 ^^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^^ ds v/khu lfEefyr {ks= dk fooj.k] uhps nh x;h lkfj.kh esa 
mfYyf[kr gS vkSj mDr vknzZHkwfe rFkk mlds izHkkfor ifj{ks= dk foLrkj] izfrf’k) rFkk fofu;fer fØ;kdyki 
rFkk muesa vuqKkr fØ;kdyki Øe”k% vuqyXud&1] vuqyXud&2 vkSj vuqyXud&3 esa fn;s x;s gaSA  

tSlk vkSj tc mRrj izns”k jkT; vknzZHkwfe izkf/kdj.k dh vuqKk@vuqeksnu visf{kr gksxk ftyk vknzzZHkwfe 
lfefr dh laLrqfr ds v/khu fofu;fer fØ;kdyki vuqKs; gksaxsaA  

^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^ ds {ks= fuEukuqlkj gaS %& 

 ^jkex<+ rky vknZzHkwfe] ftyk xksj[kiqj^ dk {ks=Qy 742-245 gsDVs;j gS] ftlds LokfeRo dk fooj.k 
fuEukuqlkj gS%& 

 1&xksj[kiqj fodkl izkf/kdj.k ¼rky½    & 529-169 gs0 

 2&xksj[kiqj fodkl izkf/kdj.k ¼jktdh; lEifRr½ & 177-325 gs0  

 3&futh dk”rdkj      & 35-751 gs0 

1& [krkSuh ekStk rky jkex<+ eqgky ijxuk gosyh] rglhy lnj] ftyk xksj[kiqj ckor 1427 Qlyh 
¼742-245 gsDVs;j½ 

Ø0la0 
[kkrk 
uEcj 

uke dk'rdkj cdSn ofYn;r  o 
dkSfe;r o ldwer  

xkVk la[;k jdck ¼gsDVs;j esa½ yxku  dSfQ;r 

1 2 3 4 5 6 7 

1 4 rky teu&15 ¼1½ tehankjh {ks= 1 0.057     
2 4 rky teu&15 ¼1½ tehankjh {ks= 2 0.304     

3 4 rky teu&15 ¼1½ tehankjh {ks= 3 0.012     
4 4 rky teu&15 ¼1½ tehankjh {ks= 4 0.081     
5 4 rky teu&15 ¼1½ tehankjh {ks= 6@1 0.535     
6 3 rky teu&15 ¼1½ tehankjh {ks= 71 0.166     
7 3 rky teu&15 ¼1½ tehankjh {ks= 73@1 0.781     
8 3 rky teu&15 ¼1½ tehankjh {ks= 73@2 0.405     
9 4 rky teu&15 ¼1½ tehankjh {ks= 74 0.162     
10 4 rky teu&15 ¼1½ tehankjh {ks= 79 0.547     
11 4 rky teu&15 ¼1½ tehankjh {ks= 92@2 0.053     
12 4 rky teu&15 ¼1½ tehankjh {ks= 93 0.555     
13 4 rky teu&15 ¼1½ tehankjh {ks= 96 0.849     
14 3 rky teu&15 ¼1½ tehankjh {ks= 97@1 d 5.379     
15 3 rky teu&15 ¼1½ tehankjh {ks= 97@3 0.101     
16 3 rky teu&15 ¼1½ tehankjh {ks= 97@4 0.101     
17 3 rky teu&15 ¼1½ tehankjh {ks= 97@5 0.032     
18 3 rky teu&15 ¼1½ tehankjh {ks= 97@5 0.251     
19 3 rky teu&15 ¼1½ tehankjh {ks= 97@7 0.121     
20 3 rky teu&15 ¼1½ tehankjh {ks= 97@8 0.121     
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Ø0la0 
[kkrk 
uEcj 

uke dk'rdkj cdSn ofYn;r  o 
dkSfe;r o ldwer  

xkVk la[;k jdck ¼gsDVs;j esa½ yxku  dSfQ;r 

21 3 rky teu&15 ¼1½ tehankjh {ks= 97@10 0.061     
22 8 rky teu&15 ¼1½ tehankjh {ks= 97@2 0.016     
23 8 rky teu&15 ¼1½ tehankjh {ks= 97@2 fe0 0.076     
24 8 rky teu&15 ¼1½ tehankjh {ks= 101@2  0.036     
    ;ksx&   10.802     
25 526 rky 11@2 97.781     
26 526 rky 80@1 1.214     
27 526 rky 92@1 2.788     
28 526 rky 111@2 140.217     
29 526 rky 111@3@2 0.101     
30 526 rky 111@4 7.082     
31 526 rky 112@2@1 0.251     
32 526 rky 112@3 0.061     
33 526 rky 112@6 0.506     
34 526 rky 112@14 0.061     
35 526 rky 112@16@1 198.881     
36 526 rky 112@28 0.125     
37 526 rky 112@30 0.125     
38 526 rky 112@33 0.125     
39 526 rky 112@36 1.829     
40 526 rky 112@32@2 0.061     
41 526 rky 112@35@2 0.170     
42 526 rky 112@1@2 0.170     
43 526 rky 439 0.032     
44 526 rky 502 14.172     
45 526 rky 502@4 0.081     
46 526 rky 502@5 0.162     
47 526 rky 502@9 0.032     
48 526 rky 502@13 16.207     

49 526 rky 580 0.032     

50 526 rky 625@1 32.687     

51 526 rky 625@2 0.040     

52 526 rky 625@4 0.405     

53 526 rky 625@6 0.036     

54 526 rky 625@8@1 0.251     

55 526 rky 625@9 0.194     

56 526 rky 625@10 0.316     

57 526 rky 625@12 0.809     

58 526 rky 625@15 0.809     

59 526 rky 1069 0.146     

60 526 rky 1070 0.154     

61 526 rky 1113 0.097     

62 526 rky 1115 0.024     

63 526 rky 1117 0.040     

64 526 rky 1223 0.093     

    ;ksx&   518.367     
    dqy ;ksx&   529.169     
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2&xksj[kiqj fodkl izkf/kdj.k ¼jktdh; lEifRr½  ds i{k esa vkjkth la[;k tks tyeXu gS] dk fooj.k 
fuEuor gS& 
 

Ø0la0 
[kkrk 
la[;k 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe Ø0la0 

[kkrk 
la[;k 

 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa  
1 2 3 4 1 2 3 4 
1 2 6@2 5.605 157 2 420 0.061 
2 2 6@2@1 1.011 158 2 421@1 0.101 
3 2 6@2@2 0.255 159 2 421@2 0.034 
4 2 6@2@4 0.255 160 2 422 0.056 
5 2 6@2@5 0.255 161 2 423@2 0.065 
6 2 6@2@6 0.506 162 2 423@1 0.061 
7 2 6@2@7 0.506 163 2 424@1 0.049 
8 2 6@2@8 0.255 164 2 424@2 0.105 
9 2 6@2@9 0.255 165 2 425@2 0.069 
10 2 11@1@1 17.882 166 2 425@1 0.073 
11 2 11@1@2 0.073 167 2 426 0.186 
12 2 11@1@3 0.073 168 2 427 0.061 
13 2 11@1@4 0.202 169 2 428 0.045 
14 2 11@1@5 0.202 170 2 429 0.057 
15 2 11@1@6 0.251 171 2 430 0.077 

16 2 11@1@7 0.162 172 2 431 0.081 

17 2 11@3@1 2.816 173 2 432 0.040 

18 2 11@3@3 0.121 174 2 433 0.036 

19 2 11@3@4 0.202 175 2 434 0.020 

20 522 11@1@3fe0 3.220 176 2 435 0.024 

21 2 30 0.036 177 2 436 0.045 

22 2 66 0.073 178 2 437 0.049 

23 522 101@2 fe0 0.028 179 2 438 0.032 

24 2 111@1@2  0.097 180 2 438 0.490 

25 2 111@1@1fe0  7.386 181 2 440 0.113 

26 2 111@1@6fe0  0.065 182 2 441 0.081 

27 2 111@1@7 0.073 183 2 442 0.870 

28 2 111@1@8 0.202 184 2 443 0.158 

29 2 111@1@9 0.121 185 2 444 0.178 

30 2 111@3@1 0.539 186 2 445 0.146 

31 522 111@1@1fe0  7.889 187 2 446 0.190 

32 522 111@1@4fe0  0.125 188 2 447 0.020 

33 522 111@1@5fe0  0.125 189 2 448@2 0.109 

34 522 111@1@6fe0  0.057 190 2 448@1 0.445 

35 522 111@3@1fe0  2.294 191 2 449 0.450 

36 2 112@25@7 0.753 192 2 450 0.405 

37 2 112@19 dk 0.129 193 2 451 0.628 

38 2 112@21 d 0.132 194 2 452 0.081 

39 2 112@16@2 0.376 195 2 453 0.037 

40 2 112@25@21 0.065 196 2 454 0.040 

41 2 112@25@5 0.065 197 2 455 0.138 

42 2 112@34 0.061 198 2 456 0.032 

43 2 112@17 0.202 199 2 457 0.121 

44 2 112@25@20 0.19 200 2 457 fe0 0.032 

45 2 112@8 0.125 201 2 458 0.049 

46 2 112@10 0.061 202 2 459 0.101 
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Ø0la0 
[kkrk 
la[;k 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe Ø0la0 

[kkrk 
la[;k 

 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa  
47 2 112@20 0.174 203 2 483@1 0.049 

48 2 112@25@9 0.125 204 2 483@2 0.028 

49 2 112@25@14 0.065 205 2 484 0.045 

50 2 112@25@12 0.251 206 2 484@2 0.057 

51 2 112@12 0.506 207 2 486 0.061 

52 2 112@23@1 40.497 208 2 487 0.045 

53 2 112@25@28 0.380 209 2 488 0.364 

54 2 112@1@1 1.011 210 2 495 0.240 

55 2 112@27 0.125 211 2 496 0.057 

56 2 112@32@1 0.125 212 2 497 0.012 

57 2 112@23@2 0.376 213 2 498 0.061 

58 2 112@25@1 23.614 214 2 499 0.032 

59 2 112@25@2 0.045 215 2 500 0.093 

60 2 112@25@13 0.024 216 2 617 0.020 

61 2 112@25@19 0.012 217 2 625@13 0.587 

62 2 112@25@22 0.016 218 2 625@14 0.223 

63 2 112@25@23 0.020 219 2 626 0.632 

64 2 112@25@26 0.090 220 2 630 0.053 

65 2 112@25@29 0.506 221 2 631 0.040 

66 2 112@25@30 0.506 222 2 632 0.138 

67 2 112@25@24 0.065 223 2 633 0.162 

68 2 112@11 0.372 224 2 634 0.057 

69 2 112@24 0.510 225 2 635 0.150 

70 2 112@2 0.259 226 2 638 0.185 

71 2 112@25@15 0.251 227 2 639 0.206 

72 2 112@9 0.061 228 2 640 0.093 

73 2 112@19 fe0 0.045 229 2 643 0.134 

74 2 112@21 fe0 0.046 230 2 644 0.053 

75 2 112@13@1 0.049 231 2 645 0.781 

76 2 112@16@1 e0 0.607 232 2 651 0.053 

77 2 112@25@17 0.065 233 2 652 0.121 

78 2 112@15 0.061 234 2 653 0.364 

79 2 112@25@26 0.065 235 2 654 0.089 

80 2 112@25@11 0.065 236 2 655 0.061 

81 2 112@4 0.061 237 2 656 0.089 

82 2 112@29 0.125 238 2 657 0.065 

83 2 112@25@10 0.125 239 2 658 0.522 

84 2 112@25@6 0.130 240 2 740 fe0 0.034 

85 2 112@31 0.125 241 2 740 0.030 

86 2 112@25@6 0.125 242 2 742 fe0 0.010 

87 2 112@5 0.061 243 2 744 0.053 

88 2 112@25@25 0.125 244 2 1068 0.125 

89 2 112@2@2 0.376 245 2 1074@2 0.109 

90 2 112@32@2 0.065 246 2 1074@2 0.113 

91 2 112@7 0.061 247 2 1074@1 0.109 

92 2 112@18 0.174 248 2 1075 0.421 

93 2 112@22 0.170 249 2 1076 0.210 
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Ø0la0 
[kkrk 
la[;k 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe Ø0la0 

[kkrk 
la[;k 

 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa  
94 2 112@26 0.073 250 2 1077 0.146 

95 2 112@25@27 0.380 251 2 1078 0.130 

96 522 112@25@1e0 12.627 252 2 1079 0.097 

97 522 112@25@2 0.206 253 2 1080 0.093 

98 522 112@25@3 0.097 254 2 1081 0.138 

99 522 112@25@13 0.053 255 2 1081 0.275 

100 522 112@25@19 0.053 256 2 1082 0.255 

101 522 112@25@22 0.109 257 2 1083 0.413 

102 522 112@25@23 0.105 258 2 1084 0.162 

103 522 112@25@25 0.632 259 2 1085 0.995 

104 522 112@25@26 0.320 260 2 1091 0.158 

105 522 112@25@27 0.324 261 2 1092 0.142 

106 2 140 fe0 0.287 262 2 1093 0.267 

107 2 141@2 0.231 263 2 1094@1 0.097 

108 2 141@1 0.040 264 2 1095 0.182 

109 2 142 0.057 265 2 1096 0.640 

110 2 143 0.053 266 524 28 0.008 

111 2 144 0.138 267 524 54/1 0.214 

112 2 145 fe0 0.045 268 524 54/2 0.121 

113 2 145 fe0 0.093 269 524 65 0.024 

114 2 146 0.061 270 524 105 0.012 

115 2 147 fe0 0.368 271 524 213 0.308 

116 2 148 fe0 0.123 272 527 357 fe0 0.530 

117 2 149 0.057 273 524 363 0.028 

118 2 163 0.081 274 524 368 0.109 

119 2 164 0.085 275 524 369 0.061 

120 2 165 0.069 276 523 374 0.105 

121 2 166 0.336 277 522 501 fe0 0.045 

122 2 170 0.036 278 522 577 fe0  0.032 

123 2 174 0.121 279 524 592/1 0.024 

124 2 211 0.089 280 522 599 fe0 0.016 

125 2 212 0.182 281 522 616 fe0 0.012 

126 2 215 0.231 282 524 641 0.324 

127 2 309 0.081 283 524 642 0.134 

128 2 357 fe0 0.114 284 524 646 0.105 

129 2 357 dk 0.364 285 524 647 0.093 

130 2 357 fe0 0.182 286 524 648 0.064 

131 2 357 fe0 0.186 287 524 649 0.174 

132 2 360 0.271 288 523 650 fe0 1.392 

133 2 361 0.109 289 2 1094 0.170 

134 2 362 fe0 0.008 290 524 1104 0.182 

135 2 365 0.012 291 524 1105 1.591 

136 522 365 0.053 292 522 1107@1 fe0 0.315 

137 2 366 0.053 293 522 1110 fe0 0.268 

138 2 367 0.049 294 522 1116 fe0 0.040 

139 2 370 0.044 295 522 1126 0.101 

140 2 371 0.029 296 522 1129 fe0 0.016 
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Ø0la0 
[kkrk 
la[;k 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe Ø0la0 

[kkrk 
la[;k 

 

1427 Qlyh lu~~ dh orZeku [krkSuh 
ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa  
141 2 371 0.109 297 524 1219 0.032 

142 2 372 0.045 298 522 1233 fe0 0.141 

143 2 373@1 0.036 299 522 1234 fe0 0.077 

144 2 373@1 0.069 300 2 1097 0.543 

145 2 373@2 0.012 301 2 1098@2 1.497 

146 2 374 dk 0.065 302 2 1098@1 0.101 

147 2 374 dk fe0 0.025 303 2 1099 0.323 

148 2 374 fe0 0.012 304 2 1100 0.178 

149 2 412 0.154 305 2 1101 0.218 

150 2 413 0.049 306 2 1102 0.182 

151 2 414 0.040 307 2 1103 0.194 

152 2 415 0.049 308 2 1106 0.615 

153 2 416 0.053 309 2 1129 fe0 0.020 

154 2 417 0.223 310 2 1245 fe0 0.185 

155 2 418 0.049 311 2 1253@1fe0 0.077 

156 2 419 0.085 312 2 1253@2 0.077 

    ;ksx 148.48   ;ksx 28.845 

  dqy ;ksx& (148.48 + 28.845) 177.325 
 

 

3&futh dk”rdkj ds i{k esa vkjkth la[;k tks tyeXu gS] dk fooj.k fuEuor gS %&  
 
 

Ø0la0 [kkrk la[;k 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe Ø0la0 

[kkrk la[;k 
 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa 

1 2 3 4 1 2 3 4 
1 208 5 0.0400 134 312 576 0.040 

2 130 6@2@3 2.023 135 23 577 fe0  0.029 

3 302 6@3@2 1.214 136 60 578/1 0.028 

4 466 6@3@1 3.234 137 318 578/2 0.028 

5 24 7 0.008 138 198 579 0.170 

6 24 8 0.012 139 318 581 0.065 

7 132 9 0.061 140 318 582 0.069 

8 495 10 0.036 141 198 583 0.223 

9 222 11@4 0.012 142 66 584 0.061 

10 222 11@5 0.024 143 66 585 0.065 

11 222 11@6 0.036 144 66 586 0.049 

12 258 11@1@8 0.202 145 9 587@2 0.024 

13 258 11@1@9 0.607 146 170 587@1 0.020 

14 265 11@3@2 0.109 147 66 588 0.032 

15 410 11@1@1 0.607 148 3 589 0.085 

16 29 12 0.053 149 82 590 0.101 

17 29 13 0.020 150 9 591 0.093 

18 288 14 0.040 151 198 592@3 0.081 

19 58 15 0.057 152 321 592@3 0.251 

20 58 16 0.036 153 71 593 0.077 

21 58 17 0.028 154 71 594 0.020 

22 58 18 0.024 155 364 595 0.069 

105677



8 mRrj izns”k vlk/kkj.k xtV] 7 fnlEcj] 2020  

498_RPH_Ramgarh_Data 11 

Ø0la0 [kkrk la[;k 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe Ø0la0 

[kkrk la[;k 
 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa 

1 2 3 4 1 2 3 4 
23   19 0.020 156 364 596 0.089 

24 222 20 0.028 157   597 0.061 

25 421 21 0.020 158 197 598 0.032 

26 421 22 0.052 159 23 599 fe0 0.016 

27 222 23 0.024 160 71 600 0.202 

28 222 24 0.064 161 254 601 0.061 

29 230 25 0.024 162 384 602 0.028 

30 120 26 0.057 163 198 603 0.097 

31 120 27 0.008 164 458 607 0.020 

32 391 29 0.012 165 458 608 0.121 

33 54 31 0.028 166 86 609 0.065 

34 270 32 0.012 167 86 610@1 0.024 

35 249 33 0.012 168 182 610@2 0.049 

36 249 34 0.020 169 182 611 0.089 

37 426 35 0.028 170 23 612 fe0 0.020 

38 267 36 0.020 171   612 fe0 0.020 

39 72 37 0.012 172 468 613 0.032 

40 38 38 0.012 173 207 614 0.061 

41 105 39 0.020 174 397 615 0.032 

42 438 40 0.045 175 23 616 fe0 0.008 

43 253 41 0.020 176 392 617 fe0 0.020 

44 189 42 0.040 177 263 618 0.020 

45 189 43 0.024 178 397 619 0.036 

46 189 44 0.077 179 194 620 0.020 

47 147 45 0.081 180 446 621 0.166 

48 37 46 0.020 181 353 622 0.138 

49 221 47 0.008 182 109 623 0.004 

50 221 48 0.024 183 353 624 0.049 

51 221 49 0.020 184 16 625@8@2 0.251 

52 135 50 fe0 0.016 185 295 625@5 0.089 

53 179 51 0.093 186 182 625@3 0.105 

54 38 52 0.020 187 511 625@7 2.136 

55 38 53 0.028 188 251 625@11 0.081 

56 36 55 0.065 189 510 636 0.275 

57 157 56 0.045 190 510 637 0.053 

58 420 57 0.028 191 422 650 fe0 1.392 

59 231 58 0.032 192 519 1069 fe0  0.008 

60 157 59 0.029 193 519 1070 fe0 0.136 

61 157 60 0.036 194 491 1107 fe0 0.313 

62 157 61 0.044 195 23 1107@1fe0 0.313 

63 68 62 0.061 196 520 1107@2 0.623 

64 231 63 0.028 197 307 1108 0.170 

65 68 64 0.040 198 127 1109 0.061 

66 358 67 0.008 199 393 1110 fe0 0.267 

67 236 80@2 0.117 200 451 1110 fe0 0.268 

68 338 97@2 0.053 201 451 1111 0.053 
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Ø0la0 [kkrk la[;k 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe Ø0la0 

[kkrk la[;k 
 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa 

1 2 3 4 1 2 3 4 
69 1 97/11 0.405 202 605 1112 0.077 

70 2 97/6 0.194 203 196 1114 0.012 

71 2 97/9 0.121 204 393 1116 fe0 0.041 

72 100 101/1 0.081 205 173 1118 0.053 

73 34 102 0.032 206 368 1119 0.040 

74 81 103 0.057 207 178 1120 0.138 

75 81 104 0.020 208 195 1121 0.089 

76 141 106 0.012 209 282 1122 0.271 

77 141 107 0.069 210 206 1123 0.291 

78 147 108 0.053 211 6 1124/2 0.214 

79 141 109 0.044 212 271 1124 d 0.271 

80 141 110 0.008 213 158 1125/1 0.405 

81 92 111/1/3 0.295 214 271 1125/2 0.388 

82 92 111/1/5 0.202 215 23 1126 fe- 0.105 

83 221 111/5 0.049 216 491 1126 fe- 0.101 

84 381 111/1/4 0.255 217 367 1127 0.194 

85 433 111/1/5 0.255 218 167 1128 0.065 

86 450 111/3/3 0.405 219 23 1129 fe0 0.016 

87 119 112/25/4 0.502 220 481 1129 fe0 0.433 

88 237 112/25/18 0.251 221 6 1130 0.190 

89 274 112/16/1 e0 0.202 222 341 1131 0.081 

90 485 112/25/1 0.632 223 434 1215 0.218 

91 186 150 0.024 224 4 1216 0.178 

92 378 170 fe0 0.036 225 344 1217 0.146 

93 465 362 fe0 0.053 226 344 1218 0.134 

94 23 501 fe0 0.040 227 416 1220 0.049 

95 277 502@8 fe0 0.016 228 416 1221 0.053 

96 31 502@6 0.081 229 328 1222 0.045 

97 50 502@8 fe0 0.032 230 606 1224 0.073 

98 67 502@7 0.073 231 144 1225 0.275 

99 251 502@12 0.109 232 339 1226 0.065 

100 22 502@8 fe0 0.016 233 339 1227 0.032 

101 308 502@1 0.040 234 363 1228 0.028 

102 308 502@3 0.057 235 363 1229 0.040 

103 452 502@8 fe0 0.065 236 339 1230 0.049 

104 459 502@8 fe0 0.065 237 363 1232 0.040 

105 462 502@8 fe0 0.106 238 79 1233 fe0 0.142 

106 493 502@11 0.332 239 23 1234 fe0 0.073 

107 498 502@10 0.101 240 33 1234 fe0 0.206 

108 308 552 0.121 241 144 1235 0.344 

109 308 553 0.125 242 144 1236 0.089 

110 197 554 0.081 243 47 1237 0.032 

111 464 555 0.024 244 255 1238 0.020 

112 308 557 0.963 245 111 1239 fe0 0.012 

113 308 558 0.057 246 161 1239 fe0 0.016 

114 504 559 0.024 247 161 1240 0.016 
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Ø0la0 [kkrk la[;k 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe Ø0la0 

[kkrk la[;k 
 

1427 Qlyh lu~~ dh orZeku 
[krkSuh ds vuqlkj Hkwfe 

xkVk la[;k jdck gs0 esa  xkVk la[;k jdck gs0 esa 

1 2 3 4 1 2 3 4 
115 448 560 0.012 248 161 1241/1 0.146 

116 308 561 0.012 249 337 1241/2 0.174 

117 308 562 0.012 250 337 1242 0.057 

118 504 563 0.065 251 161 1243 0.380 

119 218 564 0.016 252 17 1244/2 fe0 0.006 

120   565 0.016 253 162 1244/1 0.146 

121 308 566 0.061 254 390 1244/2 fe0 0.003 

122 308 567 0.053 255 480 1244/2 fe0 0.003 

123 308 568@1 0.140 256 17 1245 fe0 0.242 

124 198 568@2 0.070 257 99 1245 fe0 0.183 

125 66 569@1 0.101 258 390 1245 fe0 0.178 

126 473 569@2 0.040 259 480 1245 fe0 0.177 

127 66 570 0.154 260 514 1245 fe0 0.112 

128 122 571@1 0.158 261 390 1252 fe0 0.009 

129 233 571@2 0.045 262 480 1252 fe0 0.009 

130 233 572 0.061 263 514 1252 fe0 0.018 

131 138 573 0.069 264 256 1253/1 fe0 0.065 

132 46 574 0.049 265 344 1253/2 fe0 0.061 

133 138 575 0.101       

 
 ;ksx 18.078   ;ksx 17.673 

  dqy ;ksx& (18.078 + 17.673)  35.751 

  egk;ksx& (529.169 + 177.325 +35.751) 742.245 
 

  vkKk ls] 

  lq/khj xxZ] 
  izeq[k lfpoA 

&&&& 
vuqyXud&1 

^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^ ds izHkkfor ifj{ks= ¼tksu vkQ bU¶yw;sUl½ dk fooj.k fuEuor gS %& 

Ø0la0 
  

jkex<+ rky vknzZHkwfe dh lhek ds 
funsZ'kkad 

jkex<+ rky vknzZHkwfe ds izHkkfor ifj{ks= 
¼tksu vkQ bU¶yw;sUl½ dk funsZ'kkad 

jkex<+ rky lhek 
,oa izHkkfor ifj{ks= 

¼tksu vkQ 
bU¶yw;sUl½  ds e/; 
dh nwjh ¼eh0 esa½  

v{kka'k ns'kkUrj v{kka'k ns'kkUrj 

1 N260 44 .921’ E830 24 .555’ N260 44 .933’ E830 24 .540’ 50.00 
2 N260 44 .776’ E830 24 .277’ N260 44 .801’ E830 24 .277’ 50.00 
3 N260 44 .774’ E830 23 .486’ N260 44 .798’ E830 23 .477’ 50.00 
4 N260 44 .729’ E830 23 .367’ N260 44 .751’ E830 23 .352’ 50.00 
5 N260 44 .611’ E830 23 .183’ N260 44 .620’ E830 23 .155’ 50.00 
6 N260 44 .522’ E830 23 .304’ N260 44 .517’ E830 23 .274’ 50.00 
7 N260 44 .304’ E830 23 .385’ N260 44 .300’ E830 23 .355’ 50.00 
8 N260 43 .862’ E830 23 .555’ N260 43 .838’ E830 23 .513’ 80.00 
9 N260 43 .619’ E830 23 .693’ N260 43 .600’ E830 23 .670’ 50.00 

9A N260 43 .457’ E830 23 .805’ N260 43 .433’ E830 23 .791’ 50.00 
10 N260 43 .450’ E830 23 .823’ N260 43 .422’ E830 23 .823’ 50.00 
11 N260 43 .398’ E830 24 .128’ N260 43 .361’ E830 24 .120’ 50.00 
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Ø0la0 
  

jkex<+ rky vknzZHkwfe dh lhek ds 
funsZ'kkad 

jkex<+ rky vknzZHkwfe ds izHkkfor ifj{ks= 
¼tksu vkQ bU¶yw;sUl½ dk funsZ'kkad 

jkex<+ rky lhek 
,oa izHkkfor ifj{ks= 

¼tksu vkQ 
bU¶yw;sUl½  ds e/; 
dh nwjh ¼eh0 esa½  

v{kka'k ns'kkUrj v{kka'k ns'kkUrj 

12 N260 43 .195’ E830 24 .646’ N260 43 .190’ E830 24 .616’ 50.00 
13 N260 42 .728’ E830 24 .501’ N260 42 .732’ E830 24 .471’ 50.00 
14 N260 42 .686’ E830 24 .511’ N260 42 .666’ E830 24 .489’ 50.00 
15 N260 42 .415’ E830 24 .810’ N260 42 .386’ E830 24 .811’ 50.00 

15A N260 42 .521’ E830 24 .874’ N260 42 .503’ E830 24 .943’ 119.00 
16 N260 43 .095’ E830 24 .967’ N260 43 .094’ E830 25 .029’ 100.40 
17 N260 43 .252’ E830 24 .946’ N260 43 .251’ E830 25 .007’ 100.00 
18 N260 43 .639’ E830 24 .897’ N260 43 .617’ E830 24 .953’ 100.00 
19 N260 43 .823’ E830 24 .989’ N260 43 .811’ E830 25 .049’ 100.00 
20 N260 43 .932’ E830 25 .081’ N260 43 .929’ E830 25 .106’ 50.00 
21 N260 44 .119’ E830 25 .000’ N260 44 .116’ E830 25 .031’ 50.00 
22 N260 44 .314’ E830 24 .978’ N260 44 .311’ E830 25 .009’ 50.00 
23 N260 44 .424’ E830 24 .956’ N260 44 .427’ E830 24 .984’ 50.00 
24 N260 44 .568’ E830 24 .898’ N260 44 .581’ E830 24 .923’ 50.00 

24A N260 44 .578’ E830 24 .885’ N260 44 .593’ E830 24 .909’ 50.00 
24B N260 44 .600’ E830 24 .863’ N260 44 .615’ E830 24 .886’ 50.00 
25 N260 44 .788’ E830 24 .666’ N260 44 .785’ E830 24 .696’ 50.00 
26 N260 44 .887’ E830 24 .678’ N260 44 .885’ E830 24 .698’ 50.00 
27 N260 45 .100’ E830 24 .831’ N260 45 .110’ E830 24 .858’ 50.00 
28 N260 45 .155’ E830 24 .640’ N260 45 .173’ E830 24 .618’ 50.00 

 

^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^ esa fxjus okys izeq[k ty izokg Hkh  

izHkkfor  ifj{ks=  ¼tksu vkQ bU¶yw;sUl½ esa lfEefyr fd;k x;k gS] ftudk fooj.k fuEu izdkj gS %& 

1- dwM+k ?kkV ukykA 

2- eksgn~nhiqj ikoj gkÅl ukykA  

3- jQhd vgen fdnobZ ukykA 

4- xksYQ Dyc ukykA 

5- lkgcxat iSMysxat ukykA 

6- xksM+/kbZ;k ukykA 

7- vU; leLr ukys tks jkex<+rky vknZzHkwfe] ftyk xksj[kiqj esa fxjrs gSaA  

fVIi.kh %& izHkkfor ifj{ks= ¼tksu vkQ bU¶yw;sUl½ esa ty izokg dh th0ih0,l0 jhfMax lfEefyr dh x;h gSA 

1-1 jktLo xzke @uxj ikfydk {ks=] tks iw.kZr%@vkaf”kd :i ls vknzZHkwfe ds vUnj vkrs gSa] fuEukuqlkj  

gSa %& 

xzke %& jkex<+ rky  

1-2 jktLo xzke@uxj ikfydk {ks=] tks iw.kZr%@vkaf”kd :i ls izHkkfor ifj{ks= ¼tksu vkQ bU¶yw;sUl½ ds 

vUrxZr gSa] fuEukuqlkj gSa %& 

xzke %&jkex<+ rky  

  

  lq/khj xxZ] 

  izeq[k lfpoA 
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vuqyXud&2 
   ^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^ ,oa mlds izHkkfor ifj{ks= ¼tksu vkQ bU¶yw;sUl½  esa izfrf’k) rFkk 
fofu;fer fØ;kdykiksa dk fooj.k fuEuor gS %& 
izfrf’k) fØ;kdykisa& 

1- th.kksZ)kj@feV~Vh dk HkjkuA 
2- u;s m|ksxksa dh LFkkiuk@iwoZ esa LFkkfir m|ksxksa dk foLrkjA 
3- [krjukd oLrqvksa dk lapkyu] Hk.Mkj.k ,oa fuLrkj.kA 
4- Bksl vif”k’V fuLrkj.kA 
5- “kksf/kr rFkk v”kksf/kr ey ty @vkS|ksfxd cfgJko ¼b.MLVªh;y ,¶yq,sUV½@ vif”k’V tyA 
6- fuekZ.k fØ;kdyki ¼cksV tSVh ds vfrfjDr½ 
7- IykfLVd@ikWyhFkhu ,oa vU; v{kj.kh; vif”k’V A  
8- vknzZHkwfe ¼laj{k.k ,oa izcU/k½ fu;e] 2017 ds v/khu leLr izfrf’k) fØ;kdykiA  

fofu;fer fØ;kdyki %&  

fØ;kdyki izfrca/k 

vknzZHkwfe lhek ds Hkhrj izHkkfor ifj{ks= ¼tksu 
vkQ bU¶yw;sUl½ ds Hkhrj 

1- ty fu’dklu@ty dh ?ksjk cUnh@ 
fnDoifjorZu ;k vU; tyh; gLr{ksiA 

2- lalk/kuksa dk fonksgu ¼thfor@ vthfor½A 
3- pjkbZA 
4- uko ?kkV dk fuekZ.k vkSj vLFkk;h mi;ksx 

ds fy, lqfo/kk,a ;Fkk ihikiqyA 
5- vknzZHkwfe dh lhek esa ty&d̀f’k dk;ZA 
6- mRrj izns”k uxj ;kstuk vkSj fodkl 

vf/kfu;e] 1973 ds v/khu fufeZr fo|eku 
egk;kstuk ds v/khu izLrkfor ekxZ vkSj 
dsUnzh; ljdkj] jkT; ljdkj vkSj muds 
}kjk xfBr izkf/kdj.k ,oa LFkkuh; fudk;ksa 
ds v/khu fuekZ.k fØ;kdykiksa lfgr 
ifj;kstukA  

7- ,sls leLr fØ;kdyki tks vknzZHkwfe 
ikfjfLFkfrdh; iz.kkyh ij izfrdwy izHkko 
Mkyrh gSaA  

8- bl vf/klwpuk ds izdkf”kr fd;s tkus ds 
fnukad ds iwoZ ds dr̀ fuekZ.k ij dksbZ 
izfrdwy izHkko ugha iMs+xkA  

ftyk vknzZHkwfe lfefr  
dh laLrqfr ij tSlk vkSj 
tc visf{kr gks mRrj 
izns”k jkT; vknzZHkwfe 
izkf/kdj.k vuqKk ns 

ldrk gSA  

ftyk vknzZHkwfe lfefr dh 
laLrqfr ij tSlk vkSj 
tc visf{kr gksA mRrj 
izns”k jkT; vknzZHkwfe 
izkf/kdj.k vuqKk ns 

ldrk gSA  

 

  
 lq/khj xxZ] 
 izeq[k lfpoA 

&&&& 

vuqyXud&3 
^jkex<+ rky vknzZHkwfe] ftyk xksj[kiqj^ ,oa blds izHkkfor ifj{ks= ¼tksu vkQ bU¶yw;sUl½  esa vuqKs; 

fØ;kdykiksa dk fooj.k fuEuor gS%&  

vuqyXud&1 vkSj vuqyXud&2 eas fn;s x;s fØ;kdykiksa ds vfrfjDr vU; leLr ,sls fØ;kdyki] 
ftuls vknzZHkwfe ¼laj{k.k vkSj izcU/k½ fu;e] 2017 dk mYya?ku ugha gksrk gSA  

  

 lq/khj xxZ] 
 izeq[k lfpoA 
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of Notification No.1397/LXXXI/4–

2020-06-2018 dated  December 7, 2020. 

No. 1397/LXXXI-4–2020-06-2018 

Dated Lucknow, December 7, 2020 
 

WHEREAS, Ramgarh Taal situated in district Gorakhpur was published as Wetland vide 

Government Notification No. 530/LXXXI-4–2020-06-2018 dated  June 15,  2020 for the information of 

the general public and with a view of inviting objections in respect thereof as required  under sub rule (3) 

of rule 7 of Wetland (Conservation and Management) Rule, 2017 hereinafter referred to as the said rules.  

AND, WHEREAS, the time for receiving objection is now over and in the fixed duration the 

objections of the general public have been disposed, according to the rules.  

AND, WHEREAS, considering the ecological and biodiversity expanse and special  importance  of 

the Ramgarh Taal situated in district Gorakhpur details of which are mentioned in the Schedule below, it is 

necessary to make local society and community, ecological character and ecological importance of wetland 

enduring, and control the developmental activities in the Ramgarh Taal Wetland and its Zone of Influence.      

NOW, THEREFORE, in exercise of the powers conferred by rule 7 of the said rules, the Governor 

hereby declares the above mentioned area as Wetland which now onwards will be known as “Ramgarh 

Taal Wetland, district Gorakhpur”.   
 

SCHEDULE 

Boundary of Ramgarh Taal Wetland 

North:- Paidleyganj chowki to Kushinagar – Deoria Road. 

East:- Mahadev Jharkhandi Village No. 2. 

South:- Deoria by-pass Road and Village Siktaur. 

West:- Paidleyganj Police Chowki to Circuit House Road to Shaheed Ashfaq Ullah Khan Prani Udyan, 
Gorakhpur via Deoria Bypass. 

The description of the area included under “Ramgarh Taal Wetland, district Gorakhpur”  is 
mentioned in the table given below and the expansion of Zone of Influence, the activities prohibited and 
regulated and activities permitted therein of the said wetland are given in Annexure-1, Annexure-2 and 
Annexure -3 respectively.  

Regulated activities will be permissible under the recommendation of the District Wetland 
Committee as and when required permission/approval of the U.P. State Wetland Authority.  

The areas of “Ramgarh Taal Wetland, district Gorakhpur” as under :- 

 The areas of “Ramgarh Taal Wetland, district Gorakhpur” is 742.245 Hect. details of its 
Ownership is as under:- 

1- Gorakhpur Development Authority (Taal)  - 529.169 Hect. 
2- Gorakhpur Development Authority (Govt. Property) - 177.325 Hect. 
3- Private       - 35.751 Hect. 

1. Khatauni Mauja Taal Ramgarh Muhal Paragana Haveli, Tehsil Sadar, district- 
Gorakhpur Bawat 1427 Crops (742.245 Hect.) 

Sl. 
no. 

Khata 
no. 

Name Kashtkar bakad waldiyat & 
Kaumiyat & Sakumat 

Gata no. 
Rakaba  

(In Hect.) 
Lagan  Kaifiyat 

1 2 3 4 5 6 7 
1 4 Taal Jaman-15 (1) Jamidari Kshetra 1 0.057     

2 4 Taal Jaman-15 (1) Jamidari Kshetra 2 0.304     

3 4 Taal Jaman-15 (1) Jamidari Kshetra 3 0.012     
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Sl. 
no. 

Khata 
no. 

Name Kashtkar bakad waldiyat & 
Kaumiyat & Sakumat 

Gata no. 
Rakaba  

(In Hect.) 
Lagan  Kaifiyat 

1 2 3 4 5 6 7 
4 4 Taal Jaman-15 (1) Jamidari Kshetra 4 0.081     

5 4 Taal Jaman-15 (1) Jamidari Kshetra 6 /1 0.535     

6 3 Taal Jaman-15 (1) Jamidari Kshetra 71 0.166     

7 3 Taal Jaman-15 (1) Jamidari Kshetra 73/1 0.781     

8 3 Taal Jaman-15 (1) Jamidari Kshetra 73/2 0.405     

9 4 Taal Jaman-15 (1) Jamidari Kshetra 74 0.162     

10 4 Taal Jaman-15 (1) Jamidari Kshetra 79 0.547     

11 4 Taal Jaman-15 (1) Jamidari Kshetra 92/2 0.053     

12 4 Taal Jaman-15 (1) Jamidari Kshetra 93 0.555     

13 4 Taal Jaman-15 (1) Jamidari Kshetra 96 0.849     

14 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /1 Ka  5.379     

15 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /3 0.101     

16 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /4 0.101     

17 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /5 0.032     

18 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /5 0.251     

19 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /7 0.121     

20 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /8 0.121     

21 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /10 0.061     

22 8 Taal Jaman-15 (1) Jamidari Kshetra 97 /2 0.016     

23 8 Taal Jaman-15 (1) Jamidari Kshetra 97 /2 Mil.  0.076     

24 8 Taal Jaman-15 (1) Jamidari Kshetra 101 /2  0.036     

    Total   10.802     

25 526 Taal 11 /2 97.781     

26 526 Taal 80/1 1.214     

27 526 Taal 92/1 2.788     

28 526 Taal 111 /2 140.217     

29 526 Taal 111 /3/2 0.101     

30 526 Taal 111 /4 7.082     

31 526 Taal 112 /2/1 0.251     

32 526 Taal 112 /3 0.061     

33 526 Taal 112 /6 0.506     

34 526 Taal 112 /14 0.061     

35 526 Taal 112 /16/1 198.881     

36 526 Taal 112 /28 0.125     

37 526 Taal 112 /30 0.125     

38 526 Taal 112 /33 0.125     

39 526 Taal 112 /36 1.829     

40 526 Taal 112 /32/2 0.061     
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Sl. 
no. 

Khata 
no. 

Name Kashtkar bakad waldiyat & 
Kaumiyat & Sakumat 

Gata no. 
Rakaba  

(In Hect.) 
Lagan  Kaifiyat 

1 2 3 4 5 6 7 
41 526 Taal 112 /35/2 0.170     

42 526 Taal 112 /1/2 0.170     

43 526 Taal 439 0.032     

44 526 Taal 502 14.172     

45 526 Taal 502 /4 0.081     

46 526 Taal 502 /5 0.162     

47 526 Taal 502 /9 0.032     

48 526 Taal 502 /13 16.207     

49 526 Taal 580 0.032     

50 526 Taal 625/1 32.687     

51 526 Taal 625/2 0.040     

52 526 Taal 625 /4 0.405     

53 526 Taal 625 /6 0.036     

54 526 Taal 625 /8/1 0.251     

55 526 Taal 625 /9 0.194     

56 526 Taal 625 /10 0.316     

57 526 Taal 625 /12 0.809     

58 526 Taal 625 /15 0.809     

59 526 Taal 1069 0.146     

60 526 Taal 1070 0.154     

61 526 Taal 1113 0.097     

62 526 Taal 1115 0.024     

63 526 Taal 1117 0.040     

64 526 Taal 1223 0.093     

    Total   518.367     

    G. Total   529.169     
 

2. The details of submerged (Jalmagan) Araji Numbers in the favour of GDA (Government 
Property) are given as under :- 
 

Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sl. no. Khata no. 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

1 2 6 /2 5.605 157 2 420 0.061 

2 2 6 /2/1 1.011 158 2 421 /1 0.101 

3 2 6 /2/2 0.255 159 2 421 /2 0.034 

4 2 6 /2/4 0.255 160 2 422 0.056 

5 2 6 /2/5 0.255 161 2 423 /2 0.065 

6 2 6 /2/6 0.506 162 2 423 /1 0.061 

7 2 6 /2/7 0.506 163 2 424 /1 0.049 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sl. no. Khata no. 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

8 2 6 /2/8 0.255 164 2 424 /2 0.105 

9 2 6 /2/9 0.255 165 2 425 /2 0.069 

10 2 11 /1/1 17.882 166 2 425 /1 0.073 

11 2 11 /1/2 0.073 167 2 426 0.186 

12 2 11 /1/3 0.073 168 2 427 0.061 

13 2 11 /1/4 0.202 169 2 428 0.045 

14 2 11 /1/5 0.202 170 2 429 0.057 

15 2 11 /1/6 0.251 171 2 430 0.077 

16 2 11 /1/7 0.162 172 2 431 0.081 

17 2 11 /3/1 2.816 173 2 432 0.040 

18 2 11 /3/3 0.121 174 2 433 0.036 

19 2 11 /3/4 0.202 175 2 434 0.020 

20 522 11 /1/3Mil 3.220 176 2 435 0.024 

21 2 30 0.036 177 2 436 0.045 

22 2 66 0.073 178 2 437 0.049 

23 522 101 /2 Mil 0.028 179 2 438 0.032 

24 2 111 /1 /2  0.097 180 2 438 0.490 

25 2 111 /1/1Mil  7.386 181 2 440 0.113 

26 2 111 /1/6Mil 0.065 182 2 441 0.081 

27 2 111/1/7 0.073 183 2 442 0.870 

28 2 111/1/8 0.202 184 2 443 0.158 

29 2 111/1/9 0.121 185 2 444 0.178 

30 2 111/3/1 0.539 186 2 445 0.146 

31 522 111/1/1Mil  7.889 187 2 446 0.190 

32 522 111/1/4Mil  0.125 188 2 447 0.020 

33 522 111/1/5Mil  0.125 189 2 448 /2 0.109 

34 522 111/1/6Mil 0.057 190 2 448 /1 0.445 

35 522 111/3/1Mil  2.294 191 2 449 0.450 

36 2 112/25/7 0.753 192 2 450 0.405 

37 2 112/19 Ka 0.129 193 2 451 0.628 

38 2 112/21 Ka 0.132 194 2 452 0.081 

39 2 112/16/2 0.376 195 2 453 0.037 

40 2 112/25/21 0.065 196 2 454 0.040 

41 2 112/25/5 0.065 197 2 455 0.138 

42 2 112/34 0.061 198 2 456 0.032 

43 2 112/17 0.202 199 2 457 0.121 

44 2 112/25/20 0.19 200 2 457 Mil 0.032 

45 2 112/8 0.125 201 2 458 0.049 

46 2 112/10 0.061 202 2 459 0.101 

47 2 112 /20 0.174 203 2 483/1 0.049 

48 2 112/25/9 0.125 204 2 483/2 0.028 

49 2 112/25/14 0.065 205 2 484 0.045 

50 2 112/25/12 0.251 206 2 484/2 0.057 

51 2 112/12 0.506 207 2 486 0.061 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sl. no. Khata no. 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

52 2 112/23/1 40.497 208 2 487 0.045 

53 2 112/25/28 0.380 209 2 488 0.364 

54 2 112/1/1 1.011 210 2 495 0.240 

55 2 112/27 0.125 211 2 496 0.057 

56 2 112/32/1 0.125 212 2 497 0.012 

57 2 112/23/2 0.376 213 2 498 0.061 

58 2 112/25/1 23.614 214 2 499 0.032 

59 2 112/25/2 0.045 215 2 500 0.093 

60 2 112/25/13 0.024 216 2 617 0.020 

61 2 112/25/19 0.012 217 2 625/13 0.587 

62 2 112/25/22 0.016 218 2 625/14 0.223 

63 2 112/25/23 0.020 219 2 626 0.632 

64 2 112/25/26 0.090 220 2 630 0.053 

65 2 112/25/29 0.506 221 2 631 0.040 

66 2 112/25/30 0.506 222 2 632 0.138 

67 2 112/25/24 0.065 223 2 633 0.162 

68 2 112/11 0.372 224 2 634 0.057 

69 2 112/24 0.510 225 2 635 0.150 

70 2 112/2 0.259 226 2 638 0.185 

71 2 112/25/15 0.251 227 2 639 0.206 

72 2 112/9 0.061 228 2 640 0.093 

73 2 112/19 Mil 0.045 229 2 643 0.134 

74 2 112/21 Mil 0.046 230 2 644 0.053 

75 2 112/13/1 0.049 231 2 645 0.781 

76 2 112 /16/1 Mil 0.607 232 2 651 0.053 

77 2 112/25/17 0.065 233 2 652 0.121 

78 2 112/15 0.061 234 2 653 0.364 

79 2 112/25/26 0.065 235 2 654 0.089 

80 2 112/25/11 0.065 236 2 655 0.061 

81 2 112/4 0.061 237 2 656 0.089 

82 2 112/29 0.125 238 2 657 0.065 

83 2 112/25/10 0.125 239 2 658 0.522 

84 2 112/25/6 0.130 240 2 740 Mil 0.034 

85 2 112/31 0.125 241 2 740 0.030 

86 2 112/25/6 0.125 242 2 742 Mil 0.010 

87 2 112/5 0.061 243 2 744 0.053 

88 2 112/25/25 0.125 244 2 1068 0.125 

89 2 112/2/2 0.376 245 2 1074/2 0.109 

90 2 112/32/2 0.065 246 2 1074/2 0.113 

91 2 112/7 0.061 247 2 1074/1 0.109 

92 2 112/18 0.174 248 2 1075 0.421 

93 2 112/22 0.170 249 2 1076 0.210 

94 2 112/26 0.073 250 2 1077 0.146 

95 2 112/25/27 0.380 251 2 1078 0.130 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sl. no. Khata no. 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

96 522 112/25/1Mil 12.627 252 2 1079 0.097 

97 522 112 /25/2 0.206 253 2 1080 0.093 

98 522 112/25/3 0.097 254 2 1081 0.138 

99 522 112/25/13 0.053 255 2 1081 0.275 

100 522 112/25/19 0.053 256 2 1082 0.255 

101 522 112/25/22 0.109 257 2 1083 0.413 

102 522 112/25/23 0.105 258 2 1084 0.162 

103 522 112/25/25 0.632 259 2 1085 0.995 

104 522 112/25/26 0.320 260 2 1091 0.158 

105 522 112/25/27 0.324 261 2 1092 0.142 

106 2 140 Mil 0.287 262 2 1093 0.267 

107 2 141/2 0.231 263 2 1094/1 0.097 

108 2 141/1 0.040 264 2 1095 0.182 

109 2 142 0.057 265 2 1096 0.640 

110 2 143 0.053 266 524 28 0.008 

111 2 144 0.138 267 524 54/1 0.214 

112 2 145 Mil 0.045 268 524 54/2 0.121 

113 2 145 Mil 0.093 269 524 65 0.024 

114 2 146 0.061 270 524 105 0.012 

115 2 147 Mil 0.368 271 524 213 0.308 

116 2 148 Mil 0.123 272 527 357 Mil 0.530 

117 2 149 0.057 273 524 363 0.028 

118 2 163 0.081 274 524 368 0.109 

119 2 164 0.085 275 524 369 0.061 

120 2 165 0.069 276 523 374 0.105 

121 2 166 0.336 277 522 501 Mil 0.045 

122 2 170 0.036 278 522 577 Mil  0.032 

123 2 174 0.121 279 524 592/1 0.024 

124 2 211 0.089 280 522 599 Mil 0.016 

125 2 212 0.182 281 522 616 Mil 0.012 

126 2 215 0.231 282 524 641 0.324 

127 2 309 0.081 283 524 642 0.134 

128 2 357 Mil 0.114 284 524 646 0.105 

129 2 357 Ka 0.364 285 524 647 0.093 

130 2 357 Mil 0.182 286 524 648 0.064 

131 2 357 Mil 0.186 287 524 649 0.174 

132 2 360 0.271 288 523 650 Mil 1.392 

133 2 361 0.109 289 2 1094 0.170 

134 2 362 Mil 0.008 290 524 1104 0.182 

135 2 365 0.012 291 524 1105 1.591 

136 522 365 0.053 292 522 1107/1 Mil 0.315 

137 2 366 0.053 293 522 1110 Mil 0.268 

138 2 367 0.049 294 522 1116 Mil 0.040 

139 2 370 0.044 295 522 1126 0.101 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sl. no. Khata no. 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

140 2 371 0.029 296 522 1129 Mil 0.016 

141 2 371 0.109 297 524 1219 0.032 

142 2 372 0.045 298 522 1233 Mil 0.141 

143 2 373 /1 0.036 299 522 1234 Mil 0.077 

144 2 373/1 0.069 300 2 1097 0.543 

145 2 373 /2 0.012 301 2 1098/2 1.497 

146 2 374 Ka 0.065 302 2 1098/1 0.101 

147 2 374 Ka Mil 0.025 303 2 1099 0.323 

148 2 374 Mil 0.012 304 2 1100 0.178 

149 2 412 0.154 305 2 1101 0.218 

150 2 413 0.049 306 2 1102 0.182 

151 2 414 0.040 307 2 1103 0.194 

152 2 415 0.049 308 2 1106 0.615 

153 2 416 0.053 309 2 1129 Mil 0.020 

154 2 417 0.223 310 2 1245 Mil 0.185 

155 2 418 0.049 311 2 1253/1 Mil 0.077 

156 2 419 0.085 312 2 1253/2 0.077 

    Total 148.48   Total 28.845 
  G. Total (148.48 + 28.845) 177.325 

 

3-The details of submerged (Jalmagan) Araji Numbers in the favour of Private Land are 
given as under :- 

Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sr.no. 

Khata no. 

 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

1 208 5 0.0400 134 312 576 0.040 

2 130 6/2/3 2.023 135 23 577 Mil  0.029 

3 302 6/3/2 1.214 136 60 578/1 0.028 

4 466 6/3/1 3.234 137 318 578/2 0.028 

5 24 7 0.008 138 198 579 0.170 

6 24 8 0.012 139 318 581 0.065 

7 132 9 0.061 140 318 582 0.069 

8 495 10 0.036 141 198 583 0.223 

9 222 11/4 0.012 142 66 584 0.061 

10 222 11/5 0.024 143 66 585 0.065 

11 222 11/6 0.036 144 66 586 0.049 

12 258 11/1/8 0.202 145 9 587/2 0.024 

13 258 11/1/9 0.607 146 170 587/1 0.020 

14 265 11/3/2 0.109 147 66 588 0.032 

15 410 11/1/1 0.607 148 3 589 0.085 

16 29 12 0.053 149 82 590 0.101 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sr.no. 

Khata no. 

 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

17 29 13 0.020 150 9 591 0.093 

18 288 14 0.040 151 198 592/3 0.081 

19 58 15 0.057 152 321 592/3 0.251 

20 58 16 0.036 153 71 593 0.077 

21 58 17 0.028 154 71 594 0.020 

22 58 18 0.024 155 364 595 0.069 

23   19 0.020 156 364 596 0.089 

24 222 20 0.028 157   597 0.061 

25 421 21 0.020 158 197 598 0.032 

26 421 22 0.052 159 23 599 Mil 0.016 

27 222 23 0.024 160 71 600 0.202 

28 222 24 0.064 161 254 601 0.061 

29 230 25 0.024 162 384 602 0.028 

30 120 26 0.057 163 198 603 0.097 

31 120 27 0.008 164 458 607 0.020 

32 391 29 0.012 165 458 608 0.121 

33 54 31 0.028 166 86 609 0.065 

34 270 32 0.012 167 86 610/1 0.024 

35 249 33 0.012 168 182 610/2 0.049 

36 249 34 0.020 169 182 611 0.089 

37 426 35 0.028 170 23 612 Mil 0.020 

38 267 36 0.020 171   612 Mil 0.020 

39 72 37 0.012 172 468 613 0.032 

40 38 38 0.012 173 207 614 0.061 

41 105 39 0.020 174 397 615 0.032 

42 438 40 0.045 175 23 616 Mil 0.008 

43 253 41 0.020 176 392 617 Mil 0.020 

44 189 42 0.040 177 263 618 0.020 

45 189 43 0.024 178 397 619 0.036 

46 189 44 0.077 179 194 620 0.020 

47 147 45 0.081 180 446 621 0.166 

48 37 46 0.020 181 353 622 0.138 

49 221 47 0.008 182 109 623 0.004 

50 221 48 0.024 183 353 624 0.049 

51 221 49 0.020 184 16 625/8/2 0.251 

52 135 50 Mil 0.016 185 295 625/5 0.089 

53 179 51 0.093 186 182 625/3 0.105 

54 38 52 0.020 187 511 625/7 2.136 

55 38 53 0.028 188 251 625/11 0.081 

56 36 55 0.065 189 510 636 0.275 

57 157 56 0.045 190 510 637 0.053 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sr.no. 

Khata no. 

 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

58 420 57 0.028 191 422 650 Mil 1.392 

59 231 58 0.032 192 519 1069 Mil 0.008 

60 157 59 0.029 193 519 1070 Mil 0.136 

61 157 60 0.036 194 491 1107 Mil 0.313 

62 157 61 0.044 195 23 1107/1 Mil 0.313 

63 68 62 0.061 196 520 1107/2 0.623 

64 231 63 0.028 197 307 1108 0.170 

65 68 64 0.040 198 127 1109 0.061 

66 358 67 0.008 199 393 1110 Mil 0.267 

67 236 80 /2 0.117 200 451 1110 Mil 0.268 

68 338 97/2 0.053 201 451 1111 0.053 

69 1 97/11 0.405 202 605 1112 0.077 

70 2 97/6 0.194 203 196 1114 0.012 

71 2 97/9 0.121 204 393 1116 Mil 0.041 

72 100 101/1 0.081 205 173 1118 0.053 

73 34 102 0.032 206 368 1119 0.040 

74 81 103 0.057 207 178 1120 0.138 

75 81 104 0.020 208 195 1121 0.089 

76 141 106 0.012 209 282 1122 0.271 

77 141 107 0.069 210 206 1123 0.291 

78 147 108 0.053 211 6 1124/2 0.214 

79 141 109 0.044 212 271 1124 Ka 0.271 

80 141 110 0.008 213 158 1125/1 0.405 

81 92 111/1/3 0.295 214 271 1125/2 0.388 

82 92 111/1/5 0.202 215 23 1126 Mil 0.105 

83 221 111/5 0.049 216 491 1126 Mil 0.101 

84 381 111/1/4 0.255 217 367 1127 0.194 

85 433 111/1/5 0.255 218 167 1128 0.065 

86 450 111/3/3 0.405 219 23 1129 Mil 0.016 

87 119 112/25/4 0.502 220 481 1129 Mil 0.433 

88 237 112/25/18 0.251 221 6 1130 0.190 

89 274 112/16/1 Mil 0.202 222 341 1131 0.081 

90 485 112/25/1 0.632 223 434 1215 0.218 

91 186 150 0.024 224 4 1216 0.178 

92 378 170 Mil 0.036 225 344 1217 0.146 

93 465 362 Mil 0.053 226 344 1218 0.134 

94 23 501 Mil 0.040 227 416 1220 0.049 

95 277 502/8 Mil 0.016 228 416 1221 0.053 

96 31 502/6 0.081 229 328 1222 0.045 

97 50 502/8 Mil 0.032 230 606 1224 0.073 

98 67 502/7 0.073 231 144 1225 0.275 
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Sl. 
no. 

Khata 
no. 

Land according to the present 
Khatauni of 1427 cropped flax Sr.no. 

Khata no. 

 

Land according to the present 
Khatauni of 1427 cropped flax 

Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.) 

1 2 3 4 1 2 3 4 

99 251 502/12 0.109 232 339 1226 0.065 

100 22 502/8 Mil 0.016 233 339 1227 0.032 

101 308 502/1 0.040 234 363 1228 0.028 

102 308 502/3 0.057 235 363 1229 0.040 

103 452 502/8 Mil 0.065 236 339 1230 0.049 

104 459 502/8 Mil 0.065 237 363 1232 0.040 

105 462 502/8 Mil 0.106 238 79 1233 Mil 0.142 

106 493 502/11 0.332 239 23 1234 Mil 0.073 

107 498 502/10 0.101 240 33 1234 Mil 0.206 

108 308 552 0.121 241 144 1235 0.344 

109 308 553 0.125 242 144 1236 0.089 

110 197 554 0.081 243 47 1237 0.032 

111 464 555 0.024 244 255 1238 0.020 

112 308 557 0.963 245 111 1239 Mil 0.012 

113 308 558 0.057 246 161 1239 Mil 0.016 

114 504 559 0.024 247 161 1240 0.016 

115 448 560 0.012 248 161 1241/1 0.146 

116 308 561 0.012 249 337 1241/2 0.174 

117 308 562 0.012 250 337 1242 0.057 

118 504 563 0.065 251 161 1243 0.380 

119 218 564 0.016 252 17 1244/2 Mil 0.006 

120   565 0.016 253 162 1244/1 0.146 

121 308 566 0.061 254 390 1244/2 Mil 0.003 

122 308 567 0.053 255 480 1244/2 Mil 0.003 

123 308 568/1 0.140 256 17 1245 Mil 0.242 

124 198 568/2 0.070 257 99 1245 Mil 0.183 

125 66 569/1 0.101 258 390 1245 Mil 0.178 

126 473 569/2 0.040 259 480 1245 Mil 0.177 

127 66 570 0.154 260 514 1245 Mil 0.112 

128 122 571/1 0.158 261 390 1252 Mil 0.009 

129 233 571/2 0.045 262 480 1252 Mil 0.009 

130 233 572 0.061 263 514 1252 Mil 0.018 

131 138 573 0.069 264 256 1253/1 Mil 0.065 

132 46 574 0.049 265 344 1253/2 Mil 0.061 

133 138 575 0.101       

 
 Total 18.078   Total 17.673 

 
 Net. Total (18.078 + 17.673)  35.751 

 
 G. Total (529.169 + 177.325 +35.751) 742.245 

  

 By order, 

 SUDHIR GARG, 

 Pramukh Sachiv. 
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Annexure-1 

Detail of Zone of Influence of “Ramgarh Taal Wetland, district Gorakhpur” is as under:- 

Sl. 
no. 

Co-ordinates of boundary of Ramgarh 
Taal Wetland 

Co-ordinates of ZOI of Ramgarh Taal 
Wetland 

Distance 
between 

Ramgarh Taal 
boundary and 
ZOI (in Mtr.)   

Latitude Longitude Latitude Longitude 

1 N260 44 .921’ E830 24 .555’ N260 44 .933’ E830 24 .540’ 50.00 
2 N260 44 .776’ E830 24 .277’ N260 44 .801’ E830 24 .277’ 50.00 
3 N260 44 .774’ E830 23 .486’ N260 44 .798’ E830 23 .477’ 50.00 
4 N260 44 .729’ E830 23 .367’ N260 44 .751’ E830 23 .352’ 50.00 
5 N260 44 .611’ E830 23 .183’ N260 44 .620’ E830 23 .155’ 50.00 
6 N260 44 .522’ E830 23 .304’ N260 44 .517’ E830 23 .274’ 50.00 
7 N260 44 .304’ E830 23 .385’ N260 44 .300’ E830 23 .355’ 50.00 
8 N260 43 .862’ E830 23 .555’ N260 43 .838’ E830 23 .513’ 80.00 
9 N260 43 .619’ E830 23 .693’ N260 43 .600’ E830 23 .670’ 50.00 

9A N260 43 .457’ E830 23 .805’ N260 43 .433’ E830 23 .791’ 50.00 
10 N260 43 .450’ E830 23 .823’ N260 43 .422’ E830 23 .823’ 50.00 
11 N260 43 .398’ E830 24 .128’ N260 43 .361’ E830 24 .120’ 50.00 
12 N260 43 .195’ E830 24 .646’ N260 43 .190’ E830 24 .616’ 50.00 
13 N260 42 .728’ E830 24 .501’ N260 42 .732’ E830 24 .471’ 50.00 
14 N260 42 .686’ E830 24 .511’ N260 42 .666’ E830 24 .489’ 50.00 
15 N260 42 .415’ E830 24 .810’ N260 42 .386’ E830 24 .811’ 50.00 

15A N260 42 .521’ E830 24 .874’ N260 42 .503’ E830 24 .943’ 119.00 
16 N260 43 .095’ E830 24 .967’ N260 43 .094’ E830 25 .029’ 100.40 
17 N260 43 .252’ E830 24 .946’ N260 43 .251’ E830 25 .007’ 100.00 
18 N260 43 .639’ E830 24 .897’ N260 43 .617’ E830 24 .953’ 100.00 
19 N260 43 .823’ E830 24 .989’ N260 43 .811’ E830 25 .049’ 100.00 
20 N260 43 .932’ E830 25 .081’ N260 43 .929’ E830 25 .106’ 50.00 
21 N260 44 .119’ E830 25 .000’ N260 44 .116’ E830 25 .031’ 50.00 
22 N260 44 .314’ E830 24 .978’ N260 44 .311’ E830 25 .009’ 50.00 
23 N260 44 .424’ E830 24 .956’ N260 44 .427’ E830 24 .984’ 50.00 
24 N260 44 .568’ E830 24 .898’ N260 44 .581’ E830 24 .923’ 50.00 

24A N260 44 .578’ E830 24 .885’ N260 44 .593’ E830 24 .909’ 50.00 
24B N260 44 .600’ E830 24 .863’ N260 44 .615’ E830 24 .886’ 50.00 
25 N260 44 .788’ E830 24 .666’ N260 44 .785’ E830 24 .696’ 50.00 
26 N260 44 .887’ E830 24 .678’ N260 44 .885’ E830 24 .698’ 50.00 
27 N260 45 .100’ E830 24 .831’ N260 45 .110’ E830 24 .858’ 50.00 
28 N260 45 .155’ E830 24 .640’ N260 45 .173’ E830 24 .618’ 50.00 

Main water streams flowing into “Ramgarh Taal Wetland, district Gorakhpur”are also included in 

the Zone of Influence whose details are as follows :- 

1. Kuda Ghat Nala 

2. Mohaddipur Power House Nala 

3. Rafiq Ahmed Kidwai Nala 

4. Golf Club Nala 

5. Sahabganj Paidleganj Nala 

6. Gordhaiya Nala 

7. All other water streams flowing into the “Ramgarh Taal wetland, district Gorakhpur”.  .  

Note :-The GPS reading of the water strems has been included in the Zone of Influence.  

1.1 List of revenue village/municipal areas falling or partly within the wetland as under.  

Village–Taal Ramgarh 

1.2 List of revenue village/municipal areas falling or partly within the Zone of Influence is as 
under. 

Village-Taal Ramgarh 
   
 SUDHIR GARG, 
 Pramukh Sachiv. 
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Annexure-2 
      Description of prohibited and regulated activities in “Ramgarh Taal Wetland, District 
Gorakhpur”and its Zone of Influence are as under:- 

Prohibited activities:- 

1. Reclamation / filling up  
2. Setting up new industries / expansion of existing industries 
3. Handling or storage / disposal of hazardous substance 
4. Solid Waste dumping 
5. Sink for treated and untreated sewage / industrial effluent /waste water 
6. Construction activities (except boat jetties) 
7. Plastic, polythene and other non bio-degradable waste 
8. All activities prohibited under Wetland (conservation and management) Rules, 2017. 

Regulated activities :- 

Activity 

                         

Restrictions 

Within the 
boundary of 

wetland 
Within the zone of influence 

1- Withdrawal of water/impoundment /diversion 
or any other hydrological intervention. 

2- Harvesting of resources (living / non-living). 
3- Grazing. 
4- Construction of boat jetties, and facilities for 

temporary use, as pantoon bridges. 
5- Aquaculture activities within the Wetland 

boundaries. 
6- Road Proposed under prevalent master plan 

prepared under U.P. Urban Planning & 
Development Act, 1973 and project including 
construction activities under Central 
Government, State Government and 
Authorities/Local  bodies constituted by them.  

7- All activities having adverse effect on the 
wetland ecosystem.  

8- There will be no adverse effect on 
construction done before the date of 
notification. 

On the 
recommendation of 

District Wetland 
Committee as and 

when required U.P. 
State Wetland 
Authority may 

permit . 

On the recommendation of 
District Wetland Committee 
as and when required U.P. 
State Wetland Authority 

may permit . 

 

 
 SUDHIR GARG, 
 Pramukh Sachiv. 

Annexure-3 

Description of Permitted Activities in “Ramgarh Taal wetland, District Gorakhpur”and its 
Zone of Influence are as under:- 

All activities except described in Annexure-1 and Annexure-2 which are not in contravention of Wetland 
(Conservation and Management) Rules, 2017.  

 
 SUDHIR GARG, 
 Pramukh Sachiv. 
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,*....3.....t-
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(3 )
qe ft nrrr-cars cRts{r d "rqr sAtr' Tr ffii A ffi qFtd rdfu ffi

(Floating Restaurang darkc o-{i tg qtr Grdt*) d ensr IN ce[q IIH ERI
srtrq +c sd {o-z or dn qrrr fru.r qr{c qH $ ergwn refrre) "tr6i t frflr t'd
qErR rR f{q rrd w t+ fro.n f6qr t ftrt Eftq 'ffi ff *o,n wi t I sr: qlfr qr
ffqr fffi <qrq q d6r S fqq {o,mqrcr ort t '-1- qo fu {d fu uffi ilc(srd) fu fOq IrH ERT {-ffi d qn tt tg oqma

ffittRr t sq d s0-2,00,000.00 qn ar{c ftHio og.oo.20z ol wn o.rd {-fldrfi
fr ro-+,sz,soo.oo sfrqrt qrk6 frrnt of vqaq fd Fftq qm ERr fsr.rqr t,
fus cr rpFT rTcr em arr0q tn fr6r fuqr t t vm frmt of rqg *
ftqrqwr frogwodo ff trfrq qr of t+ dfir

2- q-e fu Efig qr ERr vcmd q{nRr d ioc d sibd iso-r0,00,000.00 d t €r{E
Tft uti-z,oo,ooo.oo d qqdsq d S.nttT €rqts so-8,00,000.00 qaTrir

gbiozsz t'ffi-o' zs.at.2o22 of Tf \ir rIrE or srFrc fuvm uo-a,52,s00.00 tI 18

cfd{f,,fr0\ry00s uo--er,+s0.00 {s ron Ed s0-5,33,e50.00 qrcIFI fro--ozaa t
frio zs.olzozz oi seFI rrg at frE { trftq qr ERr wn frqr.rqr t, ffi cqq
qrm ffio,n orn tt

3- T6 fu Ffrq rrr gM crfs6 frrnt d ra{fu 6} rS6 os-os s{ qrqr( ro yfr{ril
qE d sM yrfuo{ur oh { qfl osr finr

-c{ ......*.....t-

ATE LIMITEDForand behalfof
Gorakhpur

DIRECTOR
E
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t'l I
qr fr Fftq qr ERr cQrq qm o1 ftB t sErilq ffr d frflIi 01 rflrRr

.o*"ur,*o.* u FsflTflR frovso0o d^vu gqilc qfir dlTI, d
cdfuq tK1t d ftqtor d:u, fl-E qK qr-ffiffi.+3 t r-d6 qre d oz

arto n-o tq thnt
or fo mq qm ERI nsm qql6rqr sibf, r+trRrZm-trqr of fq-dq t g'rillq fli
w ra cfr{a d rc t qu-s elltt q sH rR tq frovsodo 6I Srrdr{ orcr fiII, d
qft6-d1 os cr6'ro tq thnf ftwt 03 qr6 65 ftrtrt d qa{fu t5T SqIFI ;1

ori Tr crllrrrfl's-{mr ol qs ot entfa/arffi sqqtT, It{q5{ ffrrs
$&-crwr, qtrss Enr ffiK oc ftqr qrtfi 

|

w ft trftq q{.ot o,rd crrq of frft t E: ffi d €i-<1 rdtrq tffiI
or ffir Noc o1 irnl d o-yn ffi d qq .rt orcr d'n t

{6 fo Gfiq qm of ndiFaq {mr d fiqffi{ d ffrg ts s{ ro at grgcfd d'ft,

ul'fo ol{ r-dc qro furfr d os s{ qk q-d-qr sr roor tl
T6''fu cdfer tw{.d dqrf,{ tg qn-qn of <tt ot Mqq lf,frq cfl ERr

iflrrn (r w fuqr qrlrn s ftffi flslrffotq oq rsrR d Stmn or qfuo Fftq
qm or dqrt
ur fu Ffiq qH. cem rIH d ots { scq t ftrrqr u{r {fr ot.r, ril v0 ta

cPd{a ol qr $ fl-srtro'qrq T{ $H rN fu frovso8o orfl i[-fiIl T.gtn t

w m fm cfi ERt l+r+t oa TIrd ilir m a1 E-{rft wn rfr d qrfr t, d
cem sH of zre orkon Etn fd EIqT ErIIrqd s-{nfu of q-e int rE frxrtqrfr rfq
ot t ft irEII qFrfl d ti t 

,*, ....s...2-

ATE LIMITED

DIRECTOR
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11-

12-

14-

13-

(q
{6 fu Fftq qm of ftfEE ela ql c-dET twtr d frqrdq tE q.Ir sllq{'ro

ft{flTgrt IIQFI rIGI fr q-gqfr crs inq ild'wm frqffrd frxrqr trftq rm ERT

fuffi w il serq qm d #s { vqr o-sil dqrr Eftq qtr EnI sifrT ercr w ffi
fi r-fin or erft Tica-{r/Mq rfr fuqr qrtrn erqw ccm rItT o} clfro.R dT r

fr sn.iecZ€t-flq rE< ord wtEI rN IDEII txrrfl d dt t

cs fu q-dEr tmr or frqrf,{ ldB ldBr qf6qr gq ftqflT{R ffi urt tg
rrqfur frrffi7qffi oIffiqT t snqrq-6 ol-Jqft, ffii-e{q qs wfrc ffiR crq
o.d or urrqrfff, &ifrq qm or fin qs {s qqq i fri srd uq,f qqT 6f

Eftq qr EM TFI fuqr orhnt
116 fu dtr{ twtr ggrs w t dqrm{ fu urqrq-5 offidZwH{tilffifi2
f{M d fqfqc or fuo ff Ffrq qe or d.n E {n HftTJEI { di srd gqot

qq} of Ffiq qs ERr rFI foqr qrlql
qs fa trftq rTH IIeFI rIcT arq fi TS era o1 €r$n (drtfr$ d sFff, rd-s{ d
orryn rdtrr twr or'ffiRq otnr grd ordlEr ffi er< s-qtwTufur 3g

qffiI (.....t-vs-or rqtr c-fr frqr ur qd,n 
oqu .... 

6 /

LAKEVER LIMITED

Forand behalfof

GorakhPur DeveloPment Auttoity
DIRECTOR

r
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/
(b )ls- {6 fu trfrq qtr rdfur tffir d E{i o,rt{n otqr, frffi €fl-q arfu frt d wd

qftsn 6T rcs r& t, ftffi ,ft tfu{d t fr{r {ffiiliT cerq qtr onqrc ors 6n}.n
fit c fr ftffi srq 6t frr{rn w tn r16- qu fu Bftq qm of ftffi ff qfril oi cdfdr tffir ffi<frd ort or 0rF6n r&
rhnr

1t- T.E @r" tffir d ryd-* fu enerro qs o.ild, t{sd, frW, qfq {rm,
dt t* B* ffifr d sqfu ft,nqT t'qrs{T6 ffi{ ftiostoto) urw
ori or;qrBA Fftu qffi or rhn s sffd veq t ffir$rfi srw qq qnn or

- Tfr Fftq wr ERr ftqr anirnr
18- T6 f6 frt{sir d-cQ[q qtr d qrs wnra ffittRr d uq { EFrr s0-10,00,000.00

(sc.qr r{ drs) of Etqtfrr w ot{ eriq fu.r& finr sr{ trftq rrg rn cpFr rrm

6r fufr ryn Fr eorqr t, il wror sqrulqq Efirfir ffitrfu t ftrt qrt tg c*Tq
rrw FtcE[ #n t. ,'

le- re'fu rdlar tffir E?i d ffi HEil Tiqrkd o.ri tg fqsfRil ftqq q {rdT d
qgfiR q{wr EF{kff o.ri d s{tsq t csrc qr o} iriq-sqc cr frfuor wi
6T qfto,n EI.n qk cthorq d sqqfr \" BTd em offi nForq d
uffi7offi7frtr+ G nrwfi ftftfrq o,{t d qffi Ett dpn fiqffi{ frffi
qr,r/dr { ffrfuTrr d <hH ot{ qffiildr onar{r ftEffrf, ftqc sf {rd d vds-{
HqS d{ qil crt qri fr1 efi { ccrq qr, Fftq vm of irgfu frfu f{,fd o-{i
rtett crdr qnqfi orffi o.{i tg F6q 6rl

,** ....7.......t-

Forand behalfof
Gorak hpur Development Auttotity

Uril._

tAKE TE LIMITED

DIRECTOR
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20-
21-

22-

For and behalf of

23-

24-

25-

26-

(7)
q6 fu $fr qEs6 UoIZot 6r U,rdH Eftq qH ol otcr ilr r

re ft wrq qr ol rdfor tfiNr d Tfqffi{ tg irrq-srq rN qnq6 ftftr qrft
ort or qkfl-r d.n aer Ffrq qr ol vm ff,fc frAril Tr qlcrm{ orqr flErorfr
drn r

qe fr crdEr twtr or U{qRerd \ri Esrd $qrf,{ rni enqg{6 wr-wilir.
ffiw-vm,r{ snR o1 q{er at ffifft Efiq qr of d,ft aqr ffi €rdm*r,
qTfifrTo uc*; gdc+ qerfl fr'qlffi{T cRdqrT or at{ urro, arqpff, o,ffi
emrsr 6t{ fiftrcr,F,E.rffi fdr t rer affi irr qrfl aror t, ril ssd fiPdTfd

ort or qrkd trfrs frr or'rhn r

w fu Fftq rrg qqrfl \iqd o{-qrftM qhftrd eprqr qffi d qrPI fftn qrmr

urrEr-u'$-q r& ffi mil Bcol grHr ol tuf frrffi Fftq qs of d,fr r

T6 fo trftq qm cdfut tw_tr.+.9-trcrc d qldftffi frffi ron qtq qpr{r sTtffo

Ee r& Ftn qk q fr tm.ffi \d €dfiln qil fu't qri tg ftft of €r{cfr qT

c{g cqn otnr
q6 fu cQrc w \kf trfiq qtr d u ltqrFfd ar{t*70r5*u of srdT iFr rneFr ;r

6-{i d qfl d ffiqrgfiR dffr tfr Eg irflq frqr w s#rnr srttm feft d
Ffrq qs 6t frrft ron d cFd'[tr toq-{tffi) fu rfr finr
re fu ar{tq sqrs di/ffiffi f6't qri of s{r t trftq qm cdEr trftr or
dqril{ r< ovi gv uR d{ srfi-rur/qrflfi cem qr t crq ffi-t t, d s-m
vrff,n of qeftrfr d wrc vr of qrqfl 6{ft d,ft, 

*,, ...g... t_

LA ATE LIMIlED

DIRECTOR
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(8)
27- {6 fu ydfor Mn or frqw{ t mq,qs.sffi snfu d grmr qq fffi 5f6{r

nR d sqq { nFd{F ftt qri tg €rri qq l-t Fftq, qm EM s{rn$ q<dt{
orqr qrtrnt ' t

2s- qr fu qrctfur gfrfl t vdtr6 d6r atg1mr d ffi Fftq qr d d,ftrp- ct fu *s { clfi fl8fu6 w t scilq'tiqa' fia or kR 6q emrqr qfrfi fi
d fufr { \,if fd of qsr{ d srq cdffi twn oT $qrel-{ rqrfrd E}+ cr
Ffrq qm or frffi rfiR irr dq qre rfr elrnr

30- T6 fu tfiq oncfl at fufr { t€ + pF d sqq t scrqffi, rf{q-r fr6rs
yrkfiur, m{q$ ot ffi qftrq Ehnl

31- qE fu rdfer tffir + qft{ fisrkd taru} gi gfdqrql t sqfud mfr en; 
"tsgPffi w-qrilir, flq-H,Fr{ qrfr 01 q{wr or ryf afro Efiq qm qci qq w

wi q-6{ otnt
s2- ra fu op from nfrowr7+n ftrrqZfrqr{ ftrryp17qrs{ ERr G qffftq

qrqrils ERr Fftq qm oi fia { fif{ta wre d sryw { ot{ qrt$/frftr fflfd
fut qrt t qr ot{ ft{c \s ,6 fiulfra o1 qrfr t, lfsfr qriik ero sqrfta d
d fc flffi/{tdT d ergrn orffi 01 qrtft d ff,frq qe of qrqlqrq dfr r

s{ gurq { trftq qr of serq ctr t frffi ff ron 6T sftfi-r qri or ot{ qtr6n
rS finr

ow.9.g^.t-

$oranduehalf of

conatrlprio.*t .*to{[?t
E LIM';ED

DIRECTOR
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'ffifl,Tg[t**'oW

( t0)
40- * 6 frxfi rfi qw d roo vi.ito"s * elfuo rrar d tdt€ d rgqn Tfr d,ft

mr ET6l srqhr {rB { rffi d ftqrq A ffrg cfr frur uri,n'
41- q6 fu vi'ito"' d fut crffirr of ffi Fftq qtr al wi ol dfir
42- q-e fu -rqr q&r w ftrRd wrFr rl-r fr rdfd.r trn-tr s-dri d ergch +ft'
43- ur fu frxft ?ft rfin d qrro r<ref or il-qq ft{r Hffirr ffir t dr{+{ yrq ftil

ch-{fud d:,nt
44- w ft rwrfu cdfur kilr 6t ffi erq vffi of subtetrfi ftrqr qrhn
4s- w fu frWZrorqr Edrft d qmn Eftq qtr of Hd o-rfr d,fr r

46- {-6 fr SoilO waste disposal fu Zero waste management policy 61 q6q ffi
qm of hw dfi t fus tg pouution fu{r{r of €Hrcfu Fftq c6 *1 srq o.r{
rhfr r

+t- T6 fu rtB rr.oo rd d qrqq rdfu twn d Tfqrdn 01 €r{qfr rfi ilfrr qfi
rr.oo rd t rz.oo rd irr srrq cdftr tffir frt irur{7ru-rura A ftg
€rgrq firTl

48- qg fu wet rand6ti d onq {qt-fiur frqH a1 NocsrqT orft d,ftr
4F qE fr Fftq qs of rdfar t{ffi d iiqrdrq fu rw ftfi fr1 fi{rqfr srq 6rft

rhft t

s0- qt fu co.q, d offiql \s srd cftqn d sffiql ol zolr^d. W ff,ftq Iffi ERT

rqrc d urtftr
sl- 116 fu wrq rffi ERr qPt fd { Tdeq fu er+ cdfer tffir eNrsr dftJ.r A Tiqffi{

d ergqh { qrft t qr 
Xd { qqfr fr .rfi t, d trftq qe of ot{ qrcfu Te

d,t r

sz- rs fu swtm d eronr ere ftift f4rs 6 fi{rqffr d enqsoilr d.ft d ro ff
Ffiq qm 6) gq6q o,'rrft d'frt

oc{ ...1.2....t-

TE LIMTTED

DIRECTOR

-t]

I

157729
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3g- {6 tu rdtur twn d qqrffi Sgk d r,rq d qqfrrur vrs orad or
€rgcrm{ Ffrq cff at Ef{kff or+ fin r

34- cs fr Ffrq qff ERr srtffi s{F ftqq \s ffiT ifl €rEqFFT gf{kra frrqr
qrtqTt BrtffifFR Bftrqd ffi vo qrqr qDo ft{c G ynl ol Fftq qm

ERr sds-{ ffi qri rN serfl frffi orTt or vfrq{ fui uri rR qcrEr ltrsfrq
defi EtFntrq ERr crfu qr*d o,r rt]s qrsr qrtim sq * ergqrn c fu-i qri w
qrlEr sdrm{o, tsr s Effieil rqFr rT fui qrt fr1 furfr t qrn srrw trrilirfl
ffittfu qc ort or Xuf ukon q1qtr, .f{qfr fr6rs nho.rur, t{qfr o} finl
tfr <vn { ftrfiq w 6t ot{ ffPd'ttr w genrur fu qA EhrrsF T6 fu trdfu tffir d frqrm{ a1 qfrfrfi fu urou o-rd Tn wcr rR ot{ s{fr
orfrd rfr of urtfrr. .36- w fr arEq.rd Ac'd ypr U{HrsqS qff vrovur qeil dr{F dat, ud ts
fue, qr#rq fi:gr{ qct ed qrfr e wrq sqerq wi d ffi Fftq qffi

a1d,ftl
s7- rg fu ffftq um of vqpf gfur of 6.No smoking Zone, d uq t ffi o.d

gi qFc fr gn rsff iilrd d vrpt wfr qrqrqo srmruil d wrs rN arirwtr
o.'rft Etft apn qfc vm frrnrr d €rflqfu sr\r o.tfl d,ft I38- ce fu rdfar twn or Erkf, Fftq q6 ot fint cdfur tmr or Desgin and
Fabrication Ew 5<ftM7\wrC al Mq d fs tg ffiffrd ftftM Vi ls
coded cIffi d orEwn wri d gd rq or+ d.n f,ptt sturcture safetyinr
crm-rra t+ ehnl cdfur kiln A d ra t qk6 d ffifur d fr{cfr Tfr
dftr

ae- qr fu rdlar tmr rqr ve WI w t arqfrrft fi rlcr ilFg r

,n ....!..8......t-

For and behatf of

GorakhPur

LAKEVER E LIMITED

DIRECTOR

159731
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(ft)
s3- T6 ft vrd qrFt d Hffg { fr{K d feft { frsR oI ffKR'I qrffiirc w

o,lfifrr\'{q V.E 1se6 d crffi d rgwn fint
s4- qs fu rdfar twct 6I Tiqffi{ vqofrofro d ffi/qrM d ot*t 6,n'
ss- qefrffiffcondftqE d qrfr6 f* qttq5 dnt

116 {61rFIIfl"

d s{n
20 2-L otugfo ft-fl-{ vrD-o.-t r,

.ilrsft qRt ff ceH
qmqffi gcrgt vmfr, 'f{sgt ffifti ffi{r6, * frnrf, wq ga

ff €rqtvt wc ffqr$ strfl rrc. qtwr crfr dr6, gtrWr strt, .ft{q$ ffi vm d

-o

w 6 qrc,r{drd cR+qil { "Tqr ri&r' c( iffiii d ffi HRf, rdfer ffi
(Floating Restaurantl daftm o.{t tg +c wr{ io-: ot siYr qr{r dorq $fe wH
d er1wn..grcl "qEi t +sr t' d ermn cr Fftq qs ol ffi c( ftqr rqr t ftnsd

ffiqqaat:-
d7A ck{c- ...f{kSTflwq-

.**- ..37-'..K lra <fruF #r,re-€ .na?@l
oc{..l.>^..t-

For and behalf of

CorakhpurDeveloPment {uhoritY\6 VATE LIMITED

DIRECTOR
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ff -crd fqq{ Erc gr} < rrg} qa E srsd trdrrfiT r ctoEsE rft
rfdel ETiIT: I

* g-s ffi 16-o-+ ri$lo rtreSr Err eire5l + r.oru .ift -+r sr+rr(, q=r

,frEfi-ila

ffi rf{€q{Eerrf{€q{

e{6Ef{: 3Ic-{I

lrarStfat: t

m ao'il6 er{ic fr fr -E flWr ffI rirns5 *' r,qru Faenfr ra-d, q{ fr
:rsqhrIqfr

ffi: atsilsffifrwisr{cr$dlfi Tnrsq{

EqcrcIfzl: 3IFq

f frsqra F+6r{ fr;qr t ffir q6qra

qrqrr+-at: I

,,:rri,.r-Ii::rr'i:::. .:

..1i;.)..;:.:;:" :;.^
: ),./i;-'4:::r-: .: .

:i;ff;61l.:;
'+;1/r)i4i.'". \

ah $erq grd-E, q{alrmi-qrqn

ffi: {ri;f azrtek-orn

dqif{lfq: 3'FrI

rr6Er;rmEt:2
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Application Details 

Application Number: 202200950032126     Date:17-08-2022 

Nature Of Behavior: Ledger Number (1)   Type Of Instrument: Lease Deed 

Presenter Details 

Applicant Name: Vishal Raman 

E-Mail:       Mobile Number: 9711913579 

No. of Properties: 

Description Of Property Condition 

District: Gorakhpur        Tehsil: Gorakhpur 

Ward: Haveli        Colony/Village: Talramgarh 

Property Description: Ramgarh Lake Naya Savera 

Source Of Property: Authority Council Other Heritage 

By Period: Year       Month 

                        15              0 

Average Annual Rent: 5430000 

Evaluation: 99452079     

Type Of Property 

Return:99452079                                                                   

Specific Number of Assets:       Electrical Connection Number: 

                                                                                             

Water Composition Number: 

                                                                              

Property Valuation Statement 

165737



                                                                                                                                                                          
Actual Market Value: 

Total Stamp Duty Payable : 1489500                                                Actual Stamp Value : 
1489500/- 

Total Registration Fee Payable : 373000 

Property Boundary 

East                                  West                             South                                        North  

Ramgarh Tal                  Ramgarh Tal                Ramgarh Tal                         Pedestriannayasavera 

Details Of Fees Received From All Properties 

Market Value: 0                                                                                              Actual Market Value : 
0 

Total Stamp Duty Payable: 1489500/-                                                Actual Stamp Duty: 1489500/- 

 

 

Total Registration Fee : 994600/-  

                                                                                                                          Other Details  

Total Number Of Pages In The Form (Both Sides) : 24                                       Copying Fee : 80 
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Note: - The applicant has successfully selected the "Appointment for Document Registration" 
date:- 18-08-2022, Counter 3, Time: 12.00 PM - 12.10 PM on 18-08-2022. Please appear at the 
concerned sub-registrar office on 18-08-2022, Counter 3, Time: 12.00 PM-12.10 PM and complete 
the registry work. 

 
 

 
 

 
 

 
 

Application 
no  
                 
nature of 
economy 
 

202200950032126 
 
 
Ledger number -
(1) 

   Application 
date 
 
Type of 
paper 

  17-08-2022 
 
 
 lease deed 
kabuliyatnama 
 

Serial no Type  of Party  Name  Father/Mother/Husband/Other 
name 

Permanent 
address 

Occupation Presenting Aadhaar no/ 
Pan no/ Mobile 
no 

Attached 

1 Lessor Shri Kunj 
Bihari 

Son of Shri Mishrilal Gorakhpur 
mode 
Gorakhpur 

other General 
power of 
Attorney 

N/A 
AAATG7071M 

 

2  Lessee Shri 
Lakewors 
private 
limited 

Son of Shri Awdesh Raman Jageshawar 
Bhawan 
Jageshawar 
passi 
chowk , 
Humayupur 
South 
Gorakhpur 

Other Official 
representative 

N/A 
AAECL8621P 

 

3 First Witness Shri 
Akshay 
Anand 

Son of  Shri Anand Kumar Rajendra 
Nagar  
Gorakhpur 

Other  N/A 
8073064093 

 

4 Second Witness Shri 
Raksh 
Rajeev 
Dhingra 

Son of Shri Rajeev Dhingra 299 F 
North 
Bettiah 
Hatha 
Gorakhpur 

Other    
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AGREEMENT 

 
This Agreement was executed today on 17/08/2022 between Gorakhpur Development Authority, 
Gorakhpur through Shri Kaj Bihari, Assistant Engineer-717 (First Party) and Lacquers Private 
Limited, Humayunpur North, Gorakhpur through Director, Shri Vishal Raman son of Shri 
Awadhesh Raman resident of Jageshwar Bhawan, Jageshwar Pasi Chowk, Humayunpur North, 
Gorakhpur (Second Party). 
That on the basis of license to operate a floating restaurant with own resources at "Naya Savera" in 
Ramgarhtal project, the first party has agreed to give a part of the available platform no. 2 on the 
basis of bank (ghat) "as is where is" as per the attached site plan on the following conditions, 
which are also accepted by the second party. Therefore, both the parties without any pressure and 
voluntarily enter into the following agreement:- 
1-That for the said shore (ghat), the second party has deposited Rs. 2,00,000.00 online on 
09.06.2022 as security amount to participate in the e-auction and the second party has quoted the 
highest bid of Rs. 4,52,500.00 per month as monthly rent in the e-auction, on which the first party 
has accepted to give the license. As per rules, the second party will also have to pay GST on the 
said rent amount. 
2-That after adjustment of Earnest Money Rs. 2,00,000.00 from Rs. 10,00,000.00 desired by the 
second party as security amount, the remaining Rs. 8,00,000.00 has been deposited by the second 
party in the fund of the first party through Challan No. 6287 dated 25.07.2022 and one month's 
advance rent Rs. 4,52,500.00 and 18 percent GST Rs. 81,450.00, thus a total of Rs. 5,33,950.00 
has been deposited by the second party in the fund of the first party through Challan No. 6288 
dated 25.07.2022, which is accepted by the first party. 
3-That the second party will have to deposit the monthly rent amount in the Authority fund with 
an increase of 10 percent after every three years. 
4-That the second party will have to pay the highest bid rent amount of Rs. 4,52,500.00 along with 
GST as per rules in the fund of the first party, which will be payable by 07th of every month from 
September-23, six months after the construction of the floating restaurant. 
5-That on delay in payment of the amount/rent required by the first party by the second party, 
penalty interest at the rate of 18% and GST payable on it will have to be paid, which will be 
payable for a maximum of 03 months. On not paying the rent amount continuously for 03 months, 
the security amount will be confiscated and the allotment/license will be cancelled by the Vice 
President, Gorakhpur Development Authority, Gorakhpur. 
6-That the second party will have to construct the floating restaurant within six months from the 
date of commencement of work at its own expense as per the terms of the NOC. 
7-That the second party will be permitted to operate the floating restaurant for 15 years, which can 
be extended by another 5 years if the work is satisfactory. 
That the rates for food and beverages for running the floating restaurant will be determined by the 
second party at market rates and the second party will be responsible for paying any government 
taxes etc. 
9- That if the second party does not pay the rent in time to the fund of the first party, then he will 
have to pay penal interest at the rate of 18 percent and the GST due thereon. 
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10- If the second party does not deposit the rent amount for 03 months continuously, then the first 
party will have the right to confiscate the deposited security amount, cancel the tenancy and take 
back the possession. 
11-That the second party will have to obtain permission from the first party as per the rules for 
operating a floating restaurant at the specified place and thereafter the second party will have to 
regularly deposit the prescribed rent in the fund of the first party. The second party will not make 
any kind of permanent structure/construction at the said place otherwise the first party will have 
the right to cancel the allotment/contract and take back possession of the place. 
12- That the second party shall be responsible for obtaining necessary permission, registration and 
permit etc. from the concerned departments / competent authorities for operating the floating 
restaurant as per the prescribed procedure and rules and all expenses incurred in this regard shall 
be borne by the second party. 
13- That the Second Party shall also be responsible for employing the necessary staff / consultants 
/ experts for the smooth running of the Floating Restaurant and all expenses incurred in this regard 
shall be borne by the Second Party. 
14-That the second party will operate the floating restaurant as per the purpose mentioned in the 
site license given by the first party. Apart from this, it cannot be used for any other purpose. 
15- That the second party will himself carry on the business of the floating restaurant and will not 
allow any other person, who is not a member of his family, to occupy it in any capacity without 
the permission of the first party nor will he give it on rent to anyone else. 
16-That the Second Party shall not have the right to transfer the Floating Restaurant to any person. 
17- That the second party will be responsible for obtaining the necessary clearance (NOC) from 
the concerned departments for food control, drinking water, electricity, fire fighting, zero waste 
disposal etc. for running the floating restaurant and all the necessary expenses in this regard will 
be borne by the second party. 
18-That the second party shall not pay any interest on the amount of Rs. 10,00,000.00 (Rupees ten 
lakhs) deposited with the first party as security deposit. If the second party has any kind of dues of 
the first party, then the first party shall be free to adjust it with the security deposit. 
19- That in order to ensure arrangements as per the prescribed rules and conditions for operating 
the floating restaurant with its own resources, the first party shall have the right to inspect from 
time to time and the Vice-Chairman of the Authority and the officers/employees/experts and 
consultants of the Authority authorized by him shall have the right to conduct the inspection and in 
case any irregularity or any act related to violation of the prescribed rules and conditions is found 
during the inspection in any part/section of the operation, the first party shall be free to issue 
appropriate directions to the second party and take other necessary action. 

20-That all necessary duties/taxes will have to be paid by the Second Party. 
21-That the First Party shall have the right to issue necessary instructions from time to time for the 
operation of the Floating Restaurant and it shall be binding on the Second Party to comply with 
the said issued instructions. 
22- That the second party shall be responsible for the systematic and efficient operation of the 
floating restaurant and for the necessary maintenance, cleanliness etc. and if due to any disorder, 
accident, mishap or coincidence any customer, beneficiary, employee or any visitor of the project 
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is harmed and claims compensation, then the second party shall be responsible for compensating 
him. 
23-That the second party or its employees will not misbehave or quarrel with the guests or tourists 
and the second party will be fully responsible for their safety.  
24-That the Second Party will not indulge in any illegal or immoral act apart from operating the 
Floating Restaurant nor will it provide permission or shelter to anyone for committing such illegal 
or immoral act. 
25-That in case of non-compliance of the terms of the license/contract executed between the first 
party and the second party, it can be terminated by giving notice as per rules. In the above 
situation, no compensation of any kind will be payable to the second party. 
26-That in case of expiry/cancellation of the license, if the second party closes the operation of the 
floating restaurant and has received any equipment/material from the first party, then the said 
material will have to be returned to the first party in the same condition. 
27- That for operating the floating restaurant, the second party shall take a comprehensive 
insurance at its own expense for the safety of the property and to provide compensation in respect 
of any accident etc. 
28-That the second party will be responsible for the safety of aquatic life in the operating area. 
29-That water is naturally available in the lake. Hence, in case the level of the lake is low or high 
and if the operation of the floating restaurant is affected during the cleaning of the lake, then no 
claim of the second party will be valid. 
30-That in case of natural calamity, the decision of the Vice Chairman, Gorakhpur Development 
Authority, Gorakhpur regarding exemption of rent shall be final. 
31-That the second party will bear the full responsibility of proper maintenance, cleanliness etc. of 
all the places related to the services and facilities operated under the floating restaurant at its own 
expense. 
32-That if any order/directive is issued by the Development Authority/Municipal 
Corporation/Irrigation Department/Government and Hon'ble Court to the second party in relation 
to the site specified in the lake or any rules and conditions are determined, which affect the 
allotted site, then action will be taken according to these rules/conditions which will be 
acceptable/binding to the second party. In this regard, the second party will not have any right to 
get any kind of compensation from the first party. 
33-That the second party will have to ensure compliance with environmental laws regarding the 
operation and management of the floating restaurant. 
34-That the second party will ensure compliance of all the above terms and conditions. In case of 
violation of any one or more of the above mentioned terms and conditions by the second party or 
violation of any law or non-compliance of the orders passed by the government and the court 
directly or indirectly or non-provision of satisfactory service and arrangements, the Vice 
Chairman, Gorakhpur Development Authority, Gorakhpur will have full right to confiscate the 
entire security amount deposited. In such a situation, no compensation or damages will be payable 
to the second party. 
35-That no damage shall be caused to the site provided for the operation of the floating restaurant. 
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36-It shall be the responsibility of the second party to keep all safety related equipment such as life 
jackets, first aid kit, oxygen canes, high power torch etc. available with the life guard team at all 
times. 
37- That the second party will have to develop the entire area as a "No Smoking Zone" and will 
have to arrange for all necessary equipment along with fire safety measures at the site and will 
have to obtain no objection certificate from the fire department. 
38-That the floating restaurant will be owned by the second party. The design and fabrication of 
the floating restaurant will have to be done at own expense under the supervision of skilled 
engineers/experts as per the specifications prescribed for this purpose and the provisions of IS 
Code and a certificate of structure safety will have to be given. The floating restaurant will have to 
be constructed on more than two floors. Not allowed 

39-That the floating restaurant should be new and in fully functional condition. 
40-That under no circumstances will a restaurant be permitted to have a capacity of more than 100 
visitors and it will not be used for resting tourists at night. 
41-That the second party itself will be responsible for parking for the visitors. 

42-That floating restaurant will be allowed to run only at the designated place at Naya Savera. 
43- That consumption of any type of intoxicant will be prohibited without obtaining a license from 
the competent level. 
44-That the proposed floating restaurant will not be sublet to any other agency. 

45-That the second party will have to make arrangements for electricity/light etc. 
46- That the second party will have to follow the Zero waste management policy for soil waste 
disposal. For which the second party will have to obtain no objection certificate from the Pollution 
Department. 
47-That the floating restaurant will not be allowed to operate after 11.00 pm. The time from 11.00 
pm to 12.00 pm is for cleaning/maintenance of the floating restaurant Will be permissible. 

48- That since it is wet land, NOC from the Environment Department will have to be obtained. 
49-That the second party will have to obtain no objection certificate from the Municipal 
Corporation for operating the floating restaurant. 
50-That 20% discount will be provided to the employees of GDA and their family members by the 
second party. 
51-That if the first party gives permission or has already given permission to operate other floating 
restaurant or boating for tourism in the lake, then the second party will have no objection. 
52-That if apart from the above, no objection certificate from any other department is required, 
that too will have to be provided to the second party. 
53- That in case of dispute in respect of the terms and conditions etc., the dispute shall be settled 
in accordance with the provisions of the Arbitration and Conciliation Act, 1996. 
54-That the operation of the floating restaurant shall be subject to the rules/orders of NGT. 

55-That in case of any dispute the judicial area will be Gorakhpur. 
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This Agreement is executed on 17-08-2022 as the case may be, between Gorakhpur Development 
Authority, Gorakhpur through Shri Kuj Lahari, Assistant Engineer, First Party and Lakevers 
Private Limited, Humayunpur North, Gorakhpur through Director, Shri Vishal Raman son of Shri 
Awadhesh Raman resident of Jageshwar Bhawan, Jageshwar Pasi Chowk, Humayunpur North, 
Gorakhpur, Second Party. 
That a part of platform no.2 has been given on rent to second party on "as is where is" basis for 
operating a floating restaurant with own resources at "Naya Samwera" in Ramgarhtal project as 
per the attached site plan, whose boundaries are as follows:- 

 
East- Ramgarh Lake        West Ramgarh Tal 

 
Answer- Ramgarh Tal      South - Walking side New Dawn 

 
That the parties signed this agreement after careful consideration so that it would be useful at the 
right time. Its binding will be on the heirs of the parties as well. 
 

 
First Party                Second Party 
Secretary, Gorakhpur Development Authority, Gorakhpur.  Lakeverse Private Limited, 

Humayunpur North,  
Gorakhpur Through Director, 
Shri Vishal Raman Son Of 
Shri Awadhesh Raman  
Resident Of Jageshwar 
Bhawan, Jageshwar Pasi 
Chowk, Humayunpur North, 
Gorakhpur. 
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Application No.: 202200950032126 

Lease Deed/ Acceptance Deed 
 

Ledger No.: 1                                 Registration No.: 13318                                               Year:2022 
 
Consideration- 99452079 Stamp Duty 1489500 Market Value Registration Fee 373000 Copying 
Fee 80 POG: 373080 

 
Vishal Raman Authorized Officer/Representative by Shri Lakeverse 

Private Limited Humayupur North Gorakhpur  
S/o Shri Awadhesh Raman  

Occupation: Other 
Resident: Jageshwar Bhawan Jageshwar Pasi Chowk Humayunpur North Gorakhpur 

 
Vishal Raman Authorized Officer/Representative 

 
By Shri Lakevars Pvt. Ltd. Humapupur North Gorakhpur                                                                                                                                                                    

has filed this document in this office on 18/08/2022 and 01:08:24 
at PM 

 
Presented For Registration 

Signature Of Registration Officer 
Prasenjit Kumar Singh 

Deputy Registrar Sadar II 
Gorakhpur 

18/08/2022 
Sandeep Kumar Singh Junior Assistant 

Registrar Clerk 
18/08/2022 
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Application No: 202200950032126 
 

 
Ledger No. 1           Registration No.: 13318     Year: 2022 
Execution document, hearing and understanding the matter and amount received Rs. as per the 
document. 

Leaseholders 
Sri Kunj Bihari Assistant Abhi: Gorakhpur Brahmin Gorakhpur by Chandrika Prasad, Pur Shri 
Mishrilal 
Resident: Gorakhpur Vipa Gorakhpur 

Occupation: Other 
Leased 1 
Shri Lakevars Private Limited, Humayunpur, North Gorakhpur By Vishal Raman, son of Shri 
Awadhesh Raman  

Resident of Jageshwar Bhawan Jageshwar Pasi Chowk Humayunpur Uttali Gorakhpur 
Occupation: Other 

 
Who accepted the execution. Whose identity 

 
Identifier: 1 

Shri Akshay Anand Son of  Anand Kumar 
Resident: Rajendra Nagar Gorakhpur 

Occupation: Other 
 

Identifier: 2  
Shri Raksha Rajeev Dhingra, son of Shri Rajeev Dhingra 

Resident 299 F South Bettiyahata Gorakhpur 
Occupation: Other 

Signature of Registration Officer 
Deputy Registrar Sadar II Gorakhpur 18/08/2 

Sandeep Kumar Singh Junior Assistant  
Registrar Clerk Gorakhpur 

18/08/2022 
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Application No.: 202200950032126 
 

Book No. Pages 39 to 62 of Volume No. 18902, Serial No. 13318, registered on 18/08/2022. 
 

 
Signature of Registration Officer 

Prasenjit Kumar Singh 
Deputy Registrar: Sadar II 

Gorakhpur 18/08/2022 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to M/s LAKEVERSE PRIVATE LIMITED located at Float Plateform No.2,
N e x t  t o  I n d i a n  F l a g ,  N a u k a  V i h a r ,  R a m g a r h  L a k e  T e h s i l - S a d a r ,  D i s t t -
Gorakhpur,GORAKHPUR,273001. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-
1.					This CCA M/s LAKEVERSE PRIVATE LIMITED granted for the period from 25/06/2024 to
31/12/2028 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

213743/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2024 Date: 25/06/2024

To,

M/s

M/s LAKEVERSE PRIVATE LIMITED

Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh
Lake Tehsil-Sadar, Distt-Gorakhpur,GORAKHPUR,273001

Application Id-
26946085

S
No

Product Quantity Unit

1 Restaurant Service-
100 Seat Approx

100 Numbers/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 5.0 KLD ETP

S.No. Parameter Standard

ANNEXURE R-9176 748



dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 D.G. Set of
200 KVA

H.S.D. 01 Sulphur
Dioxide

As per Board
Norms

S No. Stack no Parameters Standards
1 01 Sulphur Dioxide As per Board

Norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1. This consent shall be subject to order’s of Hon’ble NGT in OA no. 438/2018. This consent for M/S
LAKEVERSE PVIATE LIMITED, Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh Lake
Tehsil-Sadar, Distt-Gorakhpur is valid for Restaurant Service- 100 Seat Approx. (Lodging, Room Service).
2. The hotel unit shall submit permission or licenses of Fire act and Food Safety Act. Regulations and
conditions of the explosive and fire safety authorities shall be strictly adhered to all the time.
3. The hotel Unit shall comply with all the direction passed by Hon'ble NGT on dated 17.10.2022 in OA
No.438/2018 Arti V/s Central Ground Water Authority. Unit shall abide by directions given by Hon’ble
Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and Uttar Pradesh
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Pollution Control Board for protection and safeguard of environment from time to time.
4. Balance consent fee will be payable if found so.
5.The unit shall install the adequate capacity of Sewage Treatment Plant (STP) for treatment of domestic
sewage generated from premises within 03 months as per proposal submitted to this office for reuse treated
effluent in utility and gardening purpose.
6. The hotel unit shall develop Green Belt area of Premises as per the provisions laid down in office order
no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The copy of said office order is
available on the website of U.P. Pollution Control Board www.uppcb.com.
7. There shall not be any fugitive emission from the premises.
8 .  The  hote l  un i t  sha l l  ob ta in  pr ior  approva l  before  making  any  modi f ica t ion  in
product /process /d i scharge /p lan t  machinery .
9. The hotel unit shall be obtained N.O.C. from State Ground Water Authority (S.G.W.A.) for ground water
obstruction & the copy of the same shall be submitted to this office within 03 months.
10. Solid Waste generated from unit should be disposed such a way not to deteriorate surrounding
environment. Unit shall comply the provisions of Solid Waste Rules 2016.
11. This consent is granted on the basis of the other documents furnished by the applicant. If the statement
furnished in document is found false or in the case of noncompliance of integrated consent to operate
conditions the consent issued will be withdraw/cancelled.
12. Exhaust stack of D.G sets should be prescribed height above roof top and for control noise acoustic
enclosure should be installed. DG set should be operated only in absence of electricity supply.
13. The hotel Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974, Air
(Prevention and Control of Pollution) Act 1981 as amended and Environment (Protection) Act 1986,
Hazardous and Other Wastes (Management and Tran boundary) Rules- 2016, E-waste (Management) Rules,
2016, Construction and Demolition Waste Management Rules, 2016 and direction issued by Hon'ble
National Green Tribunal, New Delhi in order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union
of India.
14. The hotel unit shall comply the provisions of Noise Pollution (Regulation and Control) Rule 2000, the
unit shall take adequate measures for control of noise from its own sources within the premises so as to
maintain National Ambient Air Quality in respect of Noise Day time (6 AM to 10 PM) - 65 dB (A)) Night
time (10 PM to 6 AM) - 55 dB (A)).
15. This consent is valid for present installed air/water/noise pollution sources. Unit will have to take prior
permission from the Board in any type of expansion in air/water/noise pollution sources in the unit.
Complaint against unit, if lodged, The Board has rights to revoke the issued consent if unit found in
noncompliance of the conditions during sudden inspections.
16. For renewal of the consent in case of continuance of discharge/operation of the unit, application in the
prescribed form shall be submitted through the web portal Online System 2 months prior to the date of
expiry.
17. Arrangements shall be provided for rain water harvesting and for utilization of harvested rain water. The
rain water harvest system shall be at least 20 m away from the soak pit.
18. Non-biodegradable wastes namely plastic shall be collected with due segregation and disposed of safely
to genuine recyclers.
19. The hotel unit shall properly channelize the fugitive emission including emissions from cooking and
kitchen operations by providing proper ducting / hood arrangement and proper exhaust system and
emissions.
20. Preference should be given to cleaner fuels in N-CAP Gorakhpur so that the unit shall use approved fuel
(e.g. LPG, P.N.G., Electric for tandoor, boiler etc.)
21. D.G. Set of 20 K.V.A. shall be equipped with acoustic enclosure with proper stack height in case of any
new D.G. set to be installed separate N.O.C. should be obtain from the Board.
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22. This C.T.O. will be revoked or cancelled in case of non compliance of the above consent conditions
issued under Water (Prevention and Control of Pollution) Act. 1974 as amended 1978 and Air (Prevention
and Control of Pollution) Act. 1981 an any valid complain received to this office against the industry.

                                                                                    
                                                                                    

 Regional Officer
Copy to:

                                                                                    
CEO 6 : UPPCB, Lucknow.

                                                                                    
Regional Officer

                                                                                    

AJEET 
KUMAR 
SUMAN

Digitally signed 
by AJEET KUMAR 
SUMAN 
Date: 2024.06.25 
14:06:47 +05'30'

AJEET 
KUMAR 
SUMAN

Digitally signed 
by AJEET 
KUMAR SUMAN 
Date: 
2024.06.25 
14:07:04 +05'30'
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"यह प्रमाण-पत्र आपके  द्वारा प्रस्तुत अभिलेखों , सूचनाओं के  आधार पर निर्गत किया जा रहा है | इनके  असत्य पाए जाने पर निर्गत प्रमाण-पत्र मान्य नहीं

होगा | यह प्रमाण-पत्र भूमि / भवन के  स्वामित्व / अधिभोग को प्रमाणित नहीं करता है |"

प्रारूप-छ (संलग्नक-6)
अग्नि सुरक्षा प्रमाणपत्र (पूर्णता (कम्प्लीशन) अनापत्ति प्रमाणपत्र)

यूआईडी संख्या : UPFS/2024/123686/GKP/GORAKHPUR/2273/CFO 

दिनांक : 04-07-2024

प्रमाणित किया जाता है कि मेसर्स LAKEVERSE PVT LTD पता AT- FLOAT PLATFORM NO-2, NEXT TO INDIAN FLAG,NAUKA VIHAR,

RAMGHARTAL,GORAKHPUR तहसील - SADAR प्लाट एरिया 4303.75 sq.mt (वर्गमीटर), कु ल कवर्ड एरिया 1190.33 (वर्ग मीटर), ब्लाकों की

संख्या - 1 जिसमे -

है। भवन का अधिभोग मेसर्स LAKEVERSE PVT LTD द्वारा किया जा रहा है। इनके  द्वारा भवन में अग्नि निवारण एवं अग्नि सुरक्षा व्यवस्थाएं, एन0बी0सी0 एवं

तत्संबंधी भारतीय मानक ब्यूरो के  आई0एस0 के  अनुसार भवन में स्थापित करायी गयी व्यवस्थाओं का निरीक्षण अग्निशमन अधिकारी द्वारा दिनांक 08-07-

2024 को भवन स्वामी/भवन स्वामी के  प्रतिनिधि श्री LAKEVERS PVT LTD के  साथ किया गया। भवन में अधिस्थापित अग्नि सुरक्षा व्यवस्थाएं मानकों के

अनुसार अधिस्थापित पायी गयी। अतः प्रश्नगत भवन को अग्नि सुरक्षा प्रमाणपत्र (फायर सेफ्टी सर्टिफिके ट) एन0बी0सी0 की अधिभोग श्रेणी Assembly के

अन्तर्गत वैधता तिथि 08-07-2024 से 08-07-2027 तक 3 वर्षों के  लिए इस शर्त के  साथ निर्गत किया जा रहा है कि भवन में नियमानुसार स्थापित सभी

अग्निशमन व्यवस्थाओं का अनुरक्षण करते हुए क्रियाशील बनाये रखा जायेगा। भवन में स्थापित की गयी अग्निशमन व्यवस्थाओं में पायी गयी कमी के  कारण किसी

भी घटना के  लिए मेसर्स LAKEVERSE PVT LTD अधिभोगी पूर्ण रूप से जिम्मेदार होगा/होगें। निर्गत अग्नि सुरक्षा प्रमाणपत्र का नवीनीकरण निर्धारित

समयावधि के  अन्दर न कराये जाने पर निर्गत अग्नि सुरक्षा प्रमाणपत्र स्वतः ही निरस्त मान लिया जायेगा, जिसके  लिए मेसर्स LAKEVERSE PVT LTD अधिभोगी

पूर्ण रूप से जिम्मेदार होगा/होगें।

Note : 1-LAKEVERS PVT LTD द्वारा 01 विशिष्ट बनावट का (जलपोत डिजाइन) आइरन व वुडेन वर्क  से निर्मित स्ट्रक्चर बनाया गया
है। उक्त विशिष्ट निर्माण की ढांचागत मजबूति के  सम्बन्ध में PWD से 03 माह के  अन्दर उसकी मजबूति के  सम्बन्ध में प्रमाण पत्र प्राप्त
किया जाना अनिवार्य होगा।
2-उक्त विशिष्ट निर्माण का ड्राइंग का अनुमोदन 03 माह के  अन्दर गोरखपुर विकास प्राधिकरण अथवा विमानपत्तन विभाग, जिस किसी से
सम्बन्धित हो ड्राइंग का अनुमोदन प्राप्त करना अनिवार्य होगा।
3-फायर पम्प को सदैव आटोमोड पर रखना अनिवार्य होगा।
4-कार्यरत कर्मचारियों को 03 दिवस का अग्निशमन कार्य का प्रशिक्षण प्राप्त कराया जाना अनिवार्य होगा।
5-बिन्दू संख्या 1 व 2 का 03 माह के  अन्दर अनुपालन सुनिश्चित न करने पर निर्गत NOC शून्य समझा जाय

ब्लॉक/टावर प्रत्येक ब्लाक में तलों की संख्या बेसमेन्ट की संख्या ऊँ चाई
A 2  1 13.68 mt.

निर्गत किये जाने का दिनांक : 08-07-2024
स्थान : GORAKHPUR


मुख्य अग्निशमन अधिकारी

(डिजिटल रूप से हस्ताक्षरित)

Jai Prakash Singh
49E14DDDAB657D84AD71266898C61B1FE4333961

08-07-2024

Note:- Kinldy check the authentication of NOC by verifying the UID at departmental portal of UP Fire Service.
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Form-6 (Annexure-6) Fire 
Safety Certificate (Completion No Objection Certificate) 

 
 
UID Number : UPFS/2024/123686/GKP/GORAKHPUR/2273/CFO 
Date : 04-07-2024 
 
This is to certify that M/s LAKEVERSE PVT LTD Address AT- FLOAT PLATFORM NO-2, 
NEXT TO INDIAN FLAG, NAUKA VIHAR, RAMGHARTAL, GORAKHPUR Tehsil 
SADAR Plot Area 4303.75 sq.mt (sq.mt), Total Covered Area 1190.33 (sq.mt), Block A 
Number - 1 in which - 
 
Block/Tower No. of floors in each 

block 
No. of basements Height 

A 2 1 13.68mt 
The building is being occupied by M/s LAKEVERSE PVT LTD. The fire prevention and fire 
safety systems installed in the building by them as per NBC and the related IS of Bureau of 
Indian Standards were inspected by the Fire Officer on 08-07-2024 with the building 
owner/building owner's representative Mr. LAKEVERS PVT LTD. The fire safety systems 
installed in the building were found to be installed as per the standards. Hence, the Fire 
Safety Certificate is being issued to the building in question under the NBC occupancy 
category Assembly for 3 years from the validity date 08-07-2024 to 08-07-2027 with the 
condition that all the fire fighting systems installed in the building as per the rules will be 
maintained and kept functional. M/s LAKEVERSE PVT LTD occupier will be fully 
responsible for any incident due to deficiencies found in the fire fighting systems installed in 
the building. If the issued fire safety certificate is not renewed within the prescribed time 
period, the issued fire safety certificate will be automatically considered cancelled, for which 
M/s LAKEVERSE PVT LTD occupier will be fully responsible. 
 
Note: 1- LAKEVERS PVT LTD has built 01 special design (ship design) structure made of 
iron and wooden work. It will be mandatory to obtain a certificate regarding the structural 
strength of the said special construction from PWD within 03 months. 
2-The drawing of the said specific construction shall be approved within 03 months by the 
Gorakhpur Development Authority or Airports Department, whichever 
It will be mandatory to obtain approval of the relevant drawing. 
3-It will be mandatory to always keep the fire pump on auto mode. 
4-It will be mandatory for the working employees to undergo 03 days training on fire fighting 
work. 
5- If compliance of points 1 and 2 is not ensured within 03 months, the issued NOC should be 
considered void 
 
"This certificate is being issued on the basis of the records and information submitted by you. 
If these are found to be false, the issued certificate will not be valid. This certificate does not 
certify the ownership / occupancy of the land / building." 
 
Date of Issue: 08-07-2024       Chief Fire Officer 
Location: GORAKHPUR       (Digitally Signed) 

Jai Prakash Singh 
49E14DDDAB657084AD71266898C6181FE4333961  

08-07-2024 
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Form C
Government of Uttar Pradesh

Department of Food Safety and Drug Administration
Food Safety and Standards Authority of India

License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 12724031000368

1. Name & Registered Office address of 
Licensee / अनुज्ञिप्तधारी के पंजीकृत कायार्लय का नाम 
और पता:

M/S LAKEVERSE PRIVATE LIMITED
204, ISMAILPUR, Gorakhpur, Uttar 
Pradesh-273005

2. Address of Authorized Premises / प्रािधकृत 
पिरसरो का पता:

FLOAT PLATFORM NO-2, NAUKA BIHAR, 
RAMGARH TAL, NEXT TO INDIAN FLAG , Zone 
No-2, Gorakhpur, Uttar Pradesh-273010

3. Kind of Business / कारोबार का प्रकार: Food Services - Club/Canteen
Food Services - Restaurants

4. Dairy Business Details / डेयरी कारोबार िववरण हेतु : No

5. Category of License / अनुज्ञिप्त का वगर्: State License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the 
licensee. / यह अनुज्ञिप्त खाद्य संरक्षा और मानक अिधिनयम, 2006 के अधीन अनुदत्त की गई और वह अिधिनयम के उपबंधो के अध्यादीन है िजनका अनुज्ञिप्तधारी 
द्वारा अवश्य पालन िकया जाना चािहए.

Place / स्थान: Gorakhpur
Issued On / िदनांक: 07-09-2024 (New License)
Valid Upto: / वैधता: 06-09-2025 (For details, refer Annexure)

Designated Officer

Date : 07-09-2024 11:37:35
User Id : 109060
Verified through Mobile : 91XXXXXX54

License Grant on : 06-09-2024 21:43:51
License Issued On : 07-09-2024 11:37:35

Annexures:
Product Annexure1. 
Validity Annexure2. 
Non-Form C Annexure3. 
Conditions Of License4. 

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

This License is only to commence or carry on food businesses and not for any other purpose.2. 

This is computer generated license and doesn't require any signature or stamp by authority.3. 

Page 1 of 7
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Communications from FoSCoS are being sent to dkxxxxxxxxxxxxxxcom  , LAxxxxxxxxxxxxxxxxxCOM 4. 
and 78xxxxx747  , 70xxxxx213.To update these details, visit FoSCoS portal.

Page 2 of 7
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Product Annexure

Form C
Government of Uttar Pradesh

Department of Food Safety and Drug Administration
Food Safety and Standards Authority of India

License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 12724031000368

Kind Of Business:  Food Services - Restaurants

Sl.No. Food Product Category

1 01 - Dairy products and analogues, excluding products of food category 2.0

2 02 - Fats and oils, and fat emulsions

3 03 - Edible ices, including sherbet and sorbe

4 04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and 
legumes, and aloe vera), seaweeds, and nuts and seeds

5 06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses, 
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0

6 07 - Bakery products

7 11 - Sweeteners, including honey

8 12 - Salts, spices, soups, sauces, salads and protein products

9 14 - Beverages, excluding dairy products

10 15 - Ready-to-eat savouries

11 16 - Prepared Foods 

12 18- Indian Sweets and Indian Snacks & Savouries products

Kind Of Business:  Food Services - Club/Canteen

Sl.No. Food Product Category

1 01 - Dairy products and analogues, excluding products of food category 2.0

2 02 - Fats and oils, and fat emulsions

3 03 - Edible ices, including sherbet and sorbe

4 04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and 
legumes, and aloe vera), seaweeds, and nuts and seeds

5 06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses, 
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0

6 07 - Bakery products

7 11 - Sweeteners, including honey

8 12 - Salts, spices, soups, sauces, salads and protein products

9 14 - Beverages, excluding dairy products

10 15 - Ready-to-eat savouries

11 16 - Prepared Foods 

12 18- Indian Sweets and Indian Snacks & Savouries products

Page 3 of 7
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Validation And Renewal Annexure

Form C
Government of Uttar Pradesh

Department of Food Safety and Drug Administration
Food Safety and Standards Authority of India

License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 12724031000368

Validity From Validity Upto Issued On Fee Paid Type Issuing 
Authority

07-09-2024 06-09-2025 07-09-2024 2000 INR New State Licensing 
Authority

Suspension History

S.No History Date

N/A

Current Status of License: License Issued

Note:

Application for renewal of License can be filed as early as 180 days prior to expiry date of License. 1. 
You can file application for renewal or modification of License by login into FSSAI's Food Safety 
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100 
for any clarification.

FSSAI vide order number 15(31)2020/FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed 2. 
Instant Renewal of License / Registration.

FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the 3. 
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penalty.

Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with 4. 
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified 
license.
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Non-Form C Annexure

Government of Uttar Pradesh
Department of Food Safety and Drug Administration

Food Safety and Standards Authority of India
License under FSS Act, 2006

अनुज्ञिप्त संख्या / License Number: 12724031000368
Person in charge of operations

Name: ALOK KUMAR AGARWAL Qualification: B.A
Contact No: N/A Mobile No: 7007985212
Email-ID: LAKEVERSE.IN@GMAIL.COM
Address : 13 CIVIL LINES, S S P ROAD NEAR PANJAB NATIONAL BANK, CIVIL LINES
State: Uttar Pradesh District: Gorakhpur
Pin Code: 273001 Photo Id Card: Aadhar Card
Photo Id No: 539882421319 Photo Id Expiry Date: N/A
FoSTaC No: Not Provided

Person responsible for complying with conditions of license(The person must be same as mentioned 
in Form IX, as per FSS Regulations, 2011)

Name: TEZ PRATAP Qualification: B.A
Contact No: N/A Mobile No: 7007985213
Email-ID: LAKEVERSE.IN@GMAIL.COM
Address : 50, VELPATHAR, BELPATHAR TALUKO MUHAMMADABAD, MUSTAFABAD
State: Uttar Pradesh District: Ghazipur
Pin Code: 233222 Photo Id Card: Aadhar Card
Photo Id No: 975803560001 Photo Id Expiry Date: N/A

Place / स्थान: Gorakhpur
Issued On / िदनांक: 07-09-2024 (New License)

Designated Officer

Date : 07-09-2024 11:37:35
User Id : 109060
Verified through Mobile : 91XXXXXX54

License Grant on : 06-09-2024 21:43:51
License Issued On : 07-09-2024 11:37:35

Note: Any change in above details shall be immediately communicated to authorities. You can apply 
for modification of license for updation of details without any cost through Food Safety Compliance 
System (https://foscos.fssai.gov.in)
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during 
the course of its Food Business.

Food Business Operators Shall:

Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.1. 

Give necessary access to licensing authorities or their authorized personnel to the premises.2. 

Inform authorities about any change or modifications in activities.3. 

Employ at least one technical person to supervise the production process. The person supervising the 4. 
production process shall possess at least a degree in science with Chemistry/ Bio- chemistry/ Food and 
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy 
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science / Hotel 
management & Catering technology or any degree or diploma in any other discipline related to the 
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/ 5. 
handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license / registration is produced in the 6. 
unit.

Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4 7. 
according to the category of food business.

Maintain daily records of production, raw materials utilization and sales separately.8. 

Ensure that the source and standards of raw material used are of optimum quality.9. 

Food business operator shall not manufacture , store or expose for sale or permit the sale of any article of 10. 
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy, 
urine, sullage ,drain or place of storage of foul and waste matter

Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.11. 

Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance 12. 
with these regulation as frequency as required on the basis of historical data and risk assessment to 
ensure production and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs 
atleast once in six month.

Ensure that as much as possible the required temperature shall be maintained throughout the supply 13. 
chain from the place of procurement or sourcing till it reaches the end consumer including chilling, 
transportation, storage etc.

The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to , licensed /14. 
registered vendors and maintain record thereof.
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Other Condition

Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or 1. 
other article of food shall put up a notice board containing separates lists of the articles which have been 
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

Food business operator selling cooked or prepared food shall display a notice board containing the nature 2. 
of articles being exposed for sale.

Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti ,edible oils, 3. 
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the 
quantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible 
flour used etc. as applicable and the destination of each consignment of the substances sent out from his 
factory or place of business, and shall present such register for inspection whenever required to do so by 
the licensing authority.

No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under 4. 
this act ,unless he has own laboratory facility for analytical testing of samples

Every sale and movement of stocks of solvents- extracted oil ,'semi refined' or 'raw grade I' , edible 5. 
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks 
directly to a registered user and not to any other person ,and no such sale or movement shall be effected 
through any third party.

Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by 6. 
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be 
re-sold or otherwise transferred to any other person :
Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-

Karanjia oil1. 
Kusum oil2. 
Mahua oil3. 
Neem oil4. 
Tamarind seed oil5. 
Edible groundnut flour bearing the I.S.I certification mark6. 
Edible coconut flour bearing the I.S.I certificate mark7. 

No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for 7. 
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the 
regulations unless specifically exempted from this condition vide notification in the official Gazette issued 
in the public interest by food safety commissioners in specific circumstances and for a specific period and 
for reason to be recorded in writing.
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Goal 
The goal of Amrit Dharohar is ‘to promote unique conservation values of Ramsar Sites’. 

Purpose
The purpose is to maintain a healthy and effectively managed network of Ramsar Sites which:

n	 provide water and food security
n	 buffer the landscape from floods, droughts, cyclones and other extreme events
n	 generate local employment and support livelihoods
n	 provide habitats for species of local, national and international conservation significance
n	 maintain and enhance carbon sinks
n	 conserve and celebrate rich cultural heritage

Amrit Dharohar will exclusively focus on the 
Ramsar Sites so as to create demonstration, 
replication and upscaling effect on other 
wetlands of national and international 
importance. The activities will emphasise 
on:

n	 protecting and promoting unique 
conservation and cultural heritage 
values

n	 creating nature tourism opportunities 
and income generation for local 
communities

n	 encouraging optimal use while ensuring 
maintenance of wetland ecological 
character

n	 safeguarding and enhancing biological 
diversity and carbon stock

n	 enabling integrated management to 
ensure sustained provision of full range 
of ecosystem services

 

 
 

 

 
   

International Importance of the Ramsar Convention.
significant milestone on its 75th year of independence, India designated 75 wetlands to the list of Wetlands of 
India ratified the Convention in 1982. As a fulfilment of its commitments to the Convention and as a

international cooperation for the conservation and wise use of wetlands and their resources.
The Ramsar Convention is an intergovernmental treaty that provides the framework for national action and 

PM Shri Narendra Modi, places high emphasis on wetlands conservation.
being and sustaining biological diversity. The Central Government, under the visionary leadership of Hon’ble 
Wetlands, ecosystems located at the interface of land and water, play a crucial role in securing human well- 
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l Creating job opportunities, linked with wetlands conservation, for youth through targeted skill 
development programmes

l Supporting microenterprise development linked with sustainable and innovative use of wetland products 
including developing market linkages

l Comprehensive coverage of drinking water and sanitation facilities around wetlands

l Improving technology interface in wetland linked production technologies to improve sustainability and 
reduce environmental footprints

l Integrating wetland conservation actions within the sector development plans, programmes and 
investments

Component 4: Wetlands Carbon 

l Preparing  a standard protocol for GHG inventory of wetlands

l Establishing a baseline GHG account of Ramsar Sites with specific focus on carbon stock and 
sequestration rates

l Taking interventions to conserve wetland carbon by restoring degraded wetlands, restoring natural 
hydrology, rewetting, reducing eutrophication and enhancing natural vegetation

l Linking conservation of select Ramsar Sites with Green Credit Programme

Components and Key Activities
Component 1: Species and Habitat Conservation
l Ensuring that all Ramsar Sites have Integrated Management Plans
l Commissioning biodiversity inventories with ZSI, BSI and knowledge partners

l Enhancing hydrological monitoring by incorporating wetlands in the National Water Quality Assessment 
network (of CPCB) and National Grid of Hydrological Stations (of CWC)

l Initiating management-oriented research to address knowledge gaps, as well as enhance the application of 
best practices in the management of Ramsar Sites

l Publishing a package of best practices for wetlands management
l Bringing Ramsar Sites within the framework of Management Effectiveness Evaluation

Component 2: Nature Tourism

l Formulation of Nature tourism component within the Intergated Management Plans
l A dedicated promotional campaign in partnership with stakeholders
l Wetland interpretation centres at each Ramsar Site as hubs for coordinating nature tourism activities
l Signages for generating awareness among visitors
l Site-profiling videos to capture the biodiversity and cultural heritage values
l Heritage villages around each Ramsar Site
l At least one product for each Ramsar Site as a souvenir
l Training of Trainers programme for wetlands communities to act as nature and culture guides
l Development of access infrastructure to the Ramsar Sites and  tourist amenities

Component 3: Wetlands Livelihoods
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Contact
Dr Sujit K Bajpayee
Joint Secretary
Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan, Jor Bagh
New Delhi - 110003
Tel: +91 11 20819398
Email: sujit.baju@gov.in

Implementation 
Arrangements
Amrit Dharohar will be 
implemented in convergence 
with various Central 
Government ministries and 
agencies, State Wetland 
Authorities, and a network 
of formal and informal 
institutions and individuals, 
working together for a 
common cause. 

The technical backstopping 
for the implementation 
of Amrit Dharohar will be 
provided by the Knowledge 
Partners of the Wetlands 
Division of MoEFCC. 

Timeline
The implementation of Amrit 
Dharohar will commence on 
June 5, 2023 on the occasion of 
World Environment Day and will 
be continued till June 5, 2026.
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Aayushmaan Vatsyayana <advocatevatsyayana@gmail.com>

Service of the Reply on behalf of M/s Lakeverse Private Limited alongwith
Affidavit in OA No. 1057/2024 titled "Sudhir Kumar Jha vs. Gorakhpur
Development Authority & Ors." pending before the Hon'ble NGT, New Delhi.
1 message

Aayushmaan Vatsyayana <advocatevatsyayana@gmail.com> Wed, Nov 19, 2025 at 4:21 PM
To: Vishal Arun Mishra <veerbharatofficial@gmail.com>

Kindly accept the service of the Reply on behalf of M/s Lakeverse Private Limited alongwith Affidavit in OA No.
1057/2024 titled "Sudhir Kumar Jha vs. Gorakhpur Development Authority & Ors." pending before the Hon'ble NGT,
New Delhi.

veerbharatofficial@gmal.com Advocate for the Petitioner.
 

 NGT ANNEXURES Final.pdf

Regards,

Aayushmaan Vatsyayana
Advocate-on-Record
Supreme Court of India
2, Nizamuddin East (LGF), New Delhi -13
D-731, Supreme Court of India, New Delhi - 01
Ph. - +91 86009 12592, +91 93184 65652
E-mail - advocatevatsyayana@gmail.com

CONFIDENTIALITY NOTE:
This e-mail message, including any attachments, is intended only for the recipient(s) named above. It may be an
attorney-client communication or attorney work product, and as such may be PRIVILEGED AND CONFIDENTIAL or
otherwise confidential and protected by law against unauthorized disclosure. If you are not the intended recipient or
authorized agent thereof, you are hereby notified that you have received this message in error and that any review,
disclosure, dissemination, distribution or copying is strictly prohibited. If you have received this message in error, please
permanently delete it. Thank you.

11/19/25, 4:22 PM Gmail - Service of the Reply on behalf of M/s Lakeverse Private Limited alongwith Affidavit in OA No. 1057/2024 titled "Sudhir…

https://mail.google.com/mail/u/1/?ik=75909269f5&view=pt&search=all&permthid=thread-a:r3353885065566178726&simpl=msg-a:r185673461841… 1/1
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